FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE BRAND LIMITED
OPERATING IN BUSINESS OF BRAND LICENSING, ROYALTY & BRAND MANAGEMENT
SERVICES OUT OF MUMBAI AND DELHI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS

No.

1. Name of the corporate debtor along | Future Brand Limited
with PAN & CIN/ E:R No. CIN: U74999MH2006PLC165722

PAN: AABCF0462H

2. | Address of the registered office Regd. Office: Knowledge House, Shyam Nagar,
Jogeshwari Vikhroli Link Road, Jogeshwar, i(E),
Mumbai City, Mumbai, Maharashtra, India,
400060

3. URL of website Access Not Provided

4, Details of place where majority of | The Corporate Debtor as per records has land and
fixed assets are located building of worth Rs. 4.75lacs (Gross Block)

located at Mumbai.

B Installed capacity of main | The Corporate Debtor has no installed capacity
products/ services for its main products/services.

6. Quantity and value of main | As per the audited financial statements for FY
products/ services sold in last | 2024-25, revenue from operations was
financial year approx.32.61 crores. As per unaudited financials,

revenue from operations for FY 2025-26 is
approximately X 51 lakhs.

7. Number of employees/ workmen Nil

8. Further details including last | Details can be sought by sending email
available financial statements | at fbl.cirp@gmail.com
(with schedules) of two years, lists
of creditors are available at URL:

9. Eligibility for resolution applicants | Details can be sought by sending email
under section 25(2)(h) of the Code | at _fbl.cirp@gmail.com
is available at URL:

10. | Last date for receipt of expression | 30-08-2026
of interest

11. | Date of issue of provisional list of | 09-09-2026
prospective resolution applicants

12. | Last date for submission of | 14-09-2026
objections to provisional list

13. | Date of issue of final list of | 24-09-2026
prospective resolution applicants

14. | Date of issue of information | 29-09-2026
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

15. | Last date for submission of | 29-10-2026

resolution plans




‘ 16. | Process email id to submit | fbl.cirp@gmail.com

Expression of Interest
i 17. | Details of the corporate debtor’s | Not Registered
registration status as MSME.

Ms. Kanak Jani

Resolution Professional

Future Brand Limited (In CIRP)

IBBI Reg. No: IBBI/IPA-001/IP-P-01757 /2019 -2020/12685
Registered Address: 17, Sai Moreshwar Luxuria, Plot No. 74,
Sector 18, Kharghar, Navi Mumbai, Maharashtra -4 10210
Validity of AFA: December 31, 2026

Email for Correspondence - fbl.cirpa gmail.com

Date: August 15, 2026
Place: Mumbai
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Eligetility fos resalulion apglicants Duastaske can e stught by sanding amall al
undie sectin 25240 of the Coda fiod, chrpe® sl carm
| g available a1 UL |
Last date for receipt of expression of | 3-08-2026
| Interest |
Date of issue of provisional fisg of (e-08-2026
prospective resoluticn apalicants
| Last date for submission of | 14-08-7026
obgsthors to pravisional lisd
| Diabe of fssuwe of final Btafl | 24-09-2026
prospective esoluflon apallcants
| Date of issue of information | 28-09-2026
rEmorandum, syvaluatsan et and
regjuest hor resosution plans o
| prospective resolution apglicants |
Last date for submissson of E3-10-2026
resalution plans
| Pracess email id to submit
Exprassion of inferest
| Datails of the corporale debior's | Mot Registared

| Address of the ritgrslead office

riglstration status as MSME.

Sdi-

Ms. Kanak Jani

Resalution Professianal

Fufire Brand Limibed (ln CIRP)

IBEI Reg. Mo: IBBLIPA-001/1P-P-01757 2019-20201 2685
Repgistered Address: 17, Sai Morgshwar Luxoria, Plol No. T4,
Sector 18, Kharghar, Mavi Membai, Maharashira -410210
Wakidity ol AFA; December 371, 2026

Email for Carrespendence - i, cimEamail, com

toss the coin

TOSS THE COIN LIMITE

(Formerly known as Toss the Coin Private Limited)
No.1A, Bheemanna Mudali Street, Alwarpet, Chennai — 600018
+91 44 4385 5211 | info@tossthe.co.in | www.tossthe.co.in |
CIN: L72900TN2020PLC138199

PUBLIC NOTICE REGARDING THE SIXTH ANNUAL GENERAL
MEETING ("AGM") TO BE HELD THROUGH VIDEO

CONFERENCE ("VC") / OTHER AUDIO-VISUAL MEANS
("OAVM") AND INFORMATION ON E-VOTING

Notice is hereby given that the Sixth AGM of Toss The Coin Limited
("Company") will be held on Friday, 11th September, 2026, at 10.00 a.m.
(IST) through Video Conference ("VC") / Other Audio-Visual Means ("OAVM")
in compliance with various Circulars issued by the Ministry of Corporate
Affairs and by the Securities Exchange Board of India (collectively referred
to as "Circulars") and in compliance with the provisions of the Companies
Act, 2013 ("the Act") and the Securities Exchange Board of India (Listing
Obligations and Disclosure Requirements), 2015 ("Listing Regulations")
without the physical presence of the members at the common venue
to transact the business set forth in the notice of the meeting dated 14th
August, 2026 ("Notice") through voting by electronic means ("e-voting").
Members participating in the meeting through VC / OAVM facility shall be
reckoned for the purpose of quorum under Section 103 of the Act.
In compliance with the Circulars, the requirement of sending the physical
copy of AGM Notice and Annual Report to members has been dispensed
with and hence, the Annual Report including the Notice of the AGM for the
FY 2025-26 have been sent only through electronic mode on 14th August,
2026 to all the members as on 7th August, 2026 ("Cut-off date for dispatch")
whose email addresses are registered with the Company / MUFG Intime India
Private Limited (formerly Link Intime India Private Limited), the Registrar &
Share Transfer Agent ("MUFG Intime / RTA’) / Depositories / Depository
Participant(s). The above documents are made available on the website
of the Company at www.tossthe.co.in the websites of BSE Limited at
www.bseindia.com and RTA at www.instavote.linkintime.co.in. However,
the physical copies of the Annual Report for FY 2025-26 will be sent to those
members who specifically request for the same.
Further, in accordance with Regulation 36(1)(b) of the Listing Regulations,
a physical communication is being sent to those shareholders whose
e-mail IDs are not registered, containing the weblink and exact path of the
Company's website where the Annual Report can be accessed.
Members who have not updated their email addresses, and therefore did
not receive the Notice of AGM and Annual Report, or those who became
members after 7th August, 2026 (the cutoff date for dispatch), can request
a copy of the AGM Notice and Annual Report by contacting the Company
at info@tossthe.co.in. Members holding shares in demat mode and have
not updated their KYC details are requested to register their email addresses
and other KYC information through their respective Depository Participants.
The Company has engaged MUFG Intime India Private Limited (formerly
known as “M/s. Link Intime India Private Limited”) for providing e-voting
services and VC facility for this AGM. Members may access the e-voting
system at www.instavote.linkintime.co.in. The detailed instructions for the
voting process and joining the AGM are given in the Notice of the AGM.
Members whose name appears on Register of Members / Register of
Beneficial Owners as on the cut-off date for e-voting i.e. Friday, 4th
September, 2026, are eligible to participate and cast their vote electronically
(remote e-voting & e-voting at the AGM) on the business set forth in the
notice of the AGM through CDSL e-voting system. Any person who acquires
shares and becomes the member of the Company post-dispatch of the
Notice of the AGM and holding shares as on the cut-off date for e-voting i.e.,
4th September, 2026 may obtain user ID and password after following the
procedure mentioned in the Notice of the AGM.
The remote e-voting period commences on Tuesday, 8th September, 2026
(09:00 a.m. IST) and ends on Thursday, 10th September, 2026 (05:00
p.m. IST). Members may note that remote e-voting shall not be allowed
beyond the aforesaid date and time. It may further be noted that once the
vote on a resolution is cast, the member shall not be allowed to change it
subsequently.
Members who have cast their vote by remote e-voting prior to the AGM may
attend / participate in the AGM through VC / OAVM but shall not be entitled
to cast their vote again.
Mr. Chetan Kushalkumar Bafna (ACS 55464 and CP No. 21201), proprietor
of M/s. Chetan Bafna and Co, Practicing Company Secretaries, Chennai has
been appointed as the Scrutinizer to scrutinize the remote e-voting process
and e-voting at the AGM, in a fair and transparent manner. Pursuant to
section 91 of the Act read with Regulation 42 of the Listing Regulations, the
Register of Members and Share Transfer Books will remain closed from 5th
September, 2026 to 11th September, 2026 (both days inclusive).
For any query clarification or issues regarding remote e-voting / e-voting
during the AGM, you may refer the Frequently Asked Questions ("FAQS") and
InstaVote e-voting manual available at www.instavote.linkintime.co.in under
help section or write an email to enotices@in.mpms.mufg.com or contact
on: - Tel: 022 4918 6000. In case members have any grievances regarding
login / e-voting, they may send an email to instameet@in.mpms.mufg.com
or contact on: - Tel: 022 4918 6175.
On behalf of the Board of Directors
For Toss The Coin Limited
SD/-
Narayanan Jayan
Chairman cum Managing Director
DIN: 08893678

Place: Chennai
Date: 14.08.2026

THIS IS A PUBLIC ANNGUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES NOR 1S IT APROSPECTUS ANNCUNCEMENT
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA,
INITIAL PUBLIC OFFERING OF EQUITY SHARES UF ZETWERK MANUFACTURING BUSINESSES LIMITED (FORMERLY KNCWN A5 ZETWERK MANUFRACTURING BUSINESSES PRIVATE LIMITED) ON THE MAIN BOARD OF THE B3E LIMITED
("BSE") AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED {"NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER Il AND HI-A OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS"

PUBLIC ANNOUNCEMENT

@
ZETWERK

ZETWERK MANUFACTURING BUSINESSES LIMITED

(formerly known as Zetwerk Manufacturing Businesses Private Limited)

Cur Company was orginally incorporated ai Chennai. Tamil Madu as ‘Zetwerk Manufacturing Businesses Private Limited’ a5 a private limied company under the provisions of the Companies Act, 2013, pursuant 1o a certificate of incorporation dated December §,
2017, issued by the Registrar of Companles, Central Registration Centra ("RoC CRC”), Subsequent o a change in our registered office from the state of Tamil Nadu Lo the state of Karnataka pursuant to the Board resolution dated Aprl 11, 2013, and the spacial
resolution passed by our Shareholders on May &, 2019 -and confirmation of such alleration by an order dated September 13, 2019 pessed by regional director, @ fresh certificate of regisiration dated October 15, 2019, was issued by the Fegistrar of Companies,
Kamataka at Bangalore, Subssquently, our Company was converted from a private imited company to & public limied company and the narme of our Company changed from ' Zetwerk Manufaciuring Businesses Private Limited' o Zetwerk Manufachuring Businessss
Lirnited’, pursuant to a Beard resolution dated January 23, 2026, and a special rasalution dated February 6, 2026, passed by the Shareholdars, Accordingly, afresh cartificate of incorparation datad February 23, 2026, was ssued by the RoC, CRC. For further detads
on the changes in the nama and registerad office of cur Company, see “Histary and Cartain Corporate Matters - Changes in the registered office " on page 338 of the updated draft red herring prospectus - | dated August 13. 2006 ("UDRHP-I').
Registered and Corporate Office; #34/1, Ground & 15l Floor, Vaishnaw Sovereign, Green Glen Layvoul, Bellandur, Bengalund South, Bengakeru - 560 103, Kamataka, India
Tel; +91 7624 9744 90; Website: www zetwerk.com: Contact person; Mania Sarkar, Company Secredary and Compliance Officer; E-mail; cai@zetwerk com: Corporate [dentity Number; UT4099KAZ01 TPLC1287TT

PROMOTERS OF OUR COMPANY: AMRIT PRATIK ACHARYA AND SRINATH RAMAKKRUSHNAN

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH ("EQUITY SHARES") OF ZETWERK MANUFACTURING BUSINESSES LIMITED [ "COMPANY™) FOR CASH AT A PRICE OF ¥[«] PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF [«] PER EQUITY SHARE ("OFFER PRICE") AGGREGATING UP TO ¥[«] MILLION {THE “OFFER") COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP
TO *26,000.00 MILLION (THE “FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 56,837,455 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO [«] MILLION, COMPRISING AN OFFER FOR SALE OF 14,230,672 EQUITY
SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY AMRIT PRATIK ACHARYA, 14,230,672 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[e] MILLION BY SRINATH RAMAKKRUSHNAN
(“PROMOTER SELLING SHAREHOLDERS"), 22,974,820 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY CREOVATE INNOVATION PRIVATE LIMITED (“PROMOTER GROUP SELLING SHAREHOLDER"],
B.444 270 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[«] MILLION BY PEAK XV PARTMERS INVESTMEMNTS V (FORMERLY KNOWN AS SCI INVESTMENTS V), 7.150,668 EQUITY SHARES OF FACE VALUE OF
#1 EACH AGGREGATING UP TO ¥]=] MILLION BY ACCEL INDIA ¥V (MALRITIUS) LIMITED, 4,390,649 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY LIGHTSPEED VENTURE PARTNERS SELECT IV
MAURITIUS, 3,491 401 EQUITY SHARES OF FACE VALUE OF 31 EACH AGGREGATING UP TO (=] MILLION BY LIGHTSPEED INDIA PARTHNERS Il, LLC, 3,357,017 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO <[=]
MILLION BY KAE CAPITAL FUND I, 2,857,565 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ][] MILLION BY SAIFUDDIN FAKHRUDDIN QUREISHI, 2,779,696 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO T[] MILLION BY PEAK XV PARTNERS GROWTH INVESTMENTS Il (FORMERLY KNOWN AS SCI GROWTH INVESTMENTS 1), 2,442,738 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO [s=]
MILLION BY MATTHEW HARRIS ARNOLD, 1,317,768 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ?[«] MILLION BY LIGHTSPEED INDIA PARTMERS I, LLC, 1,119,244 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO ¥[«] MILLION BY KALYSTA CAPITAL FUND Il {MAURITIUS), 545,577 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ¥{«] MILLION BY SUBBIAH VELLAYAN, 544,626 EQUITY SHARES OF FACE
VALUE OF ¥1 EACH AGGREGATING UP TO ¥[=] MILLION BY A. VENKATACHALAM, 439,308 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY SHIVRAJ SINGH KANDHARI (GUARDIAN, BIKRAMJIT SINGH
KANDHARY), 299,402 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO 2[«] MILLION BY CAN KOSEOGLU, 256,630 EQUITY SHARES OF FACE VALUE OF 21 EACH AGGREGATING UP TO Z[e] MILLION BY ANDREW
RICHARD WOGLOM, 86,129 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY CEM GARIH NAHMIYAS, 83,167 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY
NITIN MAHAJAN, 71,286 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY DANIEL ROBERT BACHELET ("INVESTOR SELLING SHAREHOLDERS"), 1,714,539 EQUITY SHARES OF FACE VALUE OF
11 EACH AGGREGATING UP TO =] MILLION BY VISHAL CHAUDHARY, 1,714,533 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO T]=] MILLION BY RAHUL SHARMA, 2,286,052 EQUITY SHARES OF FACE VALUE OF
1 EACH AGGREGATING UP TO ¥[«] MILLION BY ANKIT FATEHPURIA (“INDIVIDUAL SELLING SHAREHOLDERS", AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS, PROMOTER GROUP SELLING SHAREHOLDER AND
THE INVESTOR SELLING SHAREHOLDERS, THE "SELLING SHAREHOLDERS™) (THE “OFFER FOR SALE™ AND SUCH EQUITY SHARES, THE "OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [«]% OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY.

"ALL OR A CERTAIN PORTION OF THE QFFERED SHARES OF THE SELLING SHAREHOLDERS INCLUDES EQUITY SHARES THAT WILL BE ISSUED UPON CONVERSION OF PREFERENCE SHARES PRIOR TQ THE FILING OF THE RED HERRING
PROSPECTUS, ASAPPLICABLE,

THE OFFER INCLUDES A RESERVATION OF [#] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH, AGGREGATING TO ¥ [#] MILLION (CONSTITUTING UP TO [#]% OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY
FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "MET OFFER". THE OFFER AND THE MET
OFFER SHALL CONSTITUTE [=]% AND [«]%, RESPECTIVELY, OF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY CONSIDER AN ISSUE OF SPECIFIED SECURITIES AGGREGATING TO ¥5,200.00 MILLION AT ITS DISCRETION, PRIOR TC FILING OF THE RED HERRING
PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). THE PRE-IPQ PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS. IF THE
PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 1%(2){B) OF THE SCRR. THE PRE-IPO
PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO
PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO
LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS AND INTIMATE THE STOCK EXCHANGES IN ACCORDANCE WITH SEBI ICDR REGULATIONS.

In-caze of any revision inthe Price Band, the Bid! Offer Period will be extended for at least three additional Working Days after-such revision inthe Price Band, subject to-the Bid! Offer Period not exceeding 10 Working Days. In cases of force majeurs, banking
sinke or simiar unforeseen arcumstances, our Company may, in consultalion with the BELMs, for reasons to be recorded in Writing, extend the Bid' Offer Penod for a minmmum of one Working Day, subject to the Badl Offer Period nol exceeding 10 Working Days,
Any revision in the Prce Band and the revised Bid/! Offer Peniod, if applicable, shall be widely disseminated by nofification fo the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
termenats of the Syndicale Members and by mimation to the Seif-Cerffied Syndicate Banks ("SCSBs |, oter Designaied Intermedianies and the Sponsor Bank{s), 85 applicable.

Thiz is an Offer in terms of Rule 19 2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations, This Offer is being made through the Book Building Process in compliance with Regulation 8(2) of the SEBI ICDR Regulations wherain in tarms
of Regulation 32(2) of the SEBI ICDE Regulaiions not less than 75% of the Met Offer shall be available for allocation on-a proportionate basis 1o Qualified Institulional Buyers ("QIBs™ and such portion the "QIB Portion™} provided that our Company in
consultation with the BELMs, may allocate up o 60% of the QIB Portion to Anchor Investors on a discrefionary basis in accordance with the SEBI ICDR Regulations {"Anchor Investor Portion™), of which 40% of the Anchor Investor Porfion within the
G0% of allocation of the QIB Portion to Anchor Invesiors, shall be reserved in the following manner; (i1 33.33% will be reserved for domestic Mutual Funds, and (i) §.67 % will be reserved for Life Insurance Companies and Pension Funds. In the event of
under-subscription im the reserved category for Life Insurance Companies and Pension Funds, the balance Equity Shares may be aliocated to domestic Mutual Funds. In-the event of undersubscription or non-allocation in the Anchor Investor Porfion,
the balance Equity Shares shall be added fo the (QIB Forlion {excluding the Anchor Investor Porteon) ("Net QI8 Porfion™). Further, 5% of the MNet QIE Portion shall be avaflable for aflocation on & proporiionate basis to Muiua! Funds only and the
remainder of the Net Q1B Porfion shall be available for allecation on 8 proportionate basis 1o 8l QIBs (other than Anchor Investors) including Mutual Funds, subject 1o valid Bids being received al or above the Offer Price, However, if the apgregate
damand from Mutugl Funds is less than 5% of the Net QI8 Portion, the balance Equity Shares available for allocation in the Mutuat Fund Porfion will be added to the remaining QI8 Portion for propartionate aliocation o QI8s. Further, not more than 15%
of the Met Offer shall be available for allocation to Non-Institutional Bidders {"NIBs") of which {2) one third portion shall be reserved for Bidders with application size of more than T200.000 and up to $1,000,000; and {b) two-thirds of the portion shall be
reserved for Bidders with applicafion size of more than ¥1,000,000, provided that the unsubscribed poriicn’in either of such sub-categories may be allocated o Bidders in other sub-category of the NIBs in accordance with SEBI ICDRE Regulabions and nod
mare than 10% of the Met Offer shalt be available for allocation to Retail Individual Bidders (*RIBs”) in accordance with the SEBI ICDR Reguiations, subject to valid Bids being recedved from them at or above the Offer Price. Further, Equily Shares will be
aliocaled on a proportionate bass 1o Eligible Employees applying under the Employee Reservation Portion, subject 1o valid Bids baing received from them at or abova the Difer Prica (nat of employes discount, if any). All potenbal Biddars (excepl Anchor
Investors) are required to mandatorily utllise the Application Supported by Blocked Amount (*ASBA") process by praviding details of thelr regpactva ASBA aceounts and UPHID (in case of UPI Bidders using the UPI Mechanism), in which casa the
corresponding Bid Amounts will be blocked by the SC58s or under the UPI Mechanism, as applicable to participate in the Net Offac. Anchar Investors are not permitted 10 participate in the Anchor Investor Portion of the Net Offer through the ASBA
procass. For defails, see "Offer Procedure” on paga 6268 of the UDRHP-I,

This public announcemant |s being made in compliance with the provisions of Regulations 58C(8), 59C(94) and 58C(10) of the SEBI ICDR Regulations to inform the public that our Company |5 proposing, subject o applicable stalulory and requlatory
requirements, receipt of requisite approvals, markel conditfons and other considerations, to undartake an initial pubdic offering of its Equity Shares pursiant o the Offerand has filed the UDRHP-1 along with the Draft Abridged Prospecius with SEB1 and
the Stock Exchanges on August 13, 2026. Pursuant 1o Regulation 53C(8) and 52C{10) of the SEBI ICDR Regulations, the UDRHP-1 fited with SEBI and the Stock Exchanges has beaan made publie for comments, if any, for a period of at least 21 days
from the date of publication of this public announcemant by hosting it on the website of SEBI al www.sabi.qov.in, wabsites of the Stock Exchanges i.e, BSE and NSE at www bsaindia.com and www.nseindia.com, respactively, on the website of the
Company af s, Zebéark.com and on the websites of the BELMs, Fe. Kotak Mahindra Capital Company Limited, Morgan Standey India Company Private Limited, Goldman Sachs (India) Securifies Private Limied, Avendus Capital Private Limited, JM Financial
Limited HSBS Securities and Capital Markets (India) Private Limifed and Pantomath Capital Advisors Private Limifed af httpsinvestmentbank kotak com, v morganstanley comiindia, wwnw.goldmansachs.com; htfpshany avendus.com, wanw imfl.com,
wrw. business_hsbc co.in-and www.pantomathcapital.com, respactively. Our Company hereby invites tha pablic to give their comments on tha UDRHP-I filed with SEBI and the Stock Exchanges, with raspect to disclosuras made in the UDRHP-L. Thae
members of the public are requested fo send a copy of the comments to SEBI andior the Company Secretary and Compliance Officer of the Company and/or the BRLMs at their respeciive addresses menticned hergin. All commenis musl be receved by
SEBI and/or our Company and/or the Company Secretary and Compliance Officer of the Company and'or the BRLMs on or before 5.00 p.m. on the 21" day from the date of publication of this pubdic announcement

Investments in equity and equity-relaled secunfies involve & degree of risk and Bidders showld not invest.any funds in the Offer unless they can afford to take the nsk of losing their enfire investment. Bidders are advised {o read the nisk factors carefully
before taking an investment decision in the Offer. For taking an investment decision, Bidders must rely on their own examination of our Company and the Ofer, including the risks involved, The Equity Shares in the Offer have not been recommended or
approved by SEB, nor does SEBI guarantee the accuracy or adequacy of the contents of {nis Updated Drafi Red Hesring Prospecius - | Specific attention of the Bidders is imviled to "Risk Faclors " on page 30 of the UDRHP-I.

Any decigion foinvestin the Equily Shares described in the UDEHP-I may only be taken afier the Red Herring Prospecius ("RHPT) has been filed with the BoC and must be made zoialy on the basis of such BHP. The Equily Shares, when offared through
the RHP, are proposed to be listed on Stock Exchanges

For details of the share capital and capdal struciure, (he names of the signatories to the Memorandum of Associabion ("MOA”) and the number of shares of our Company subscribed by them. please sea the section titled “Capital Structure™ on page 113
of the UDRHP-1. The liability of the members of our Company is limited. For details of the main objects of our Company as contained in the MOA, please sea the section titled "History and Certaln Corporate Matters - Brief History of our Company™
on page 339 of the LDRHP-|

BOOK RUNNING LEAD MANAGERS

kotak Morgan Stanley oldman Avendus”
InyesTroent Bankindg dth i i iy bl
Kotak Mahindra Capital Company Limited Goldman Sachs {India) Securities Private Limited
151 Floor, 2TBKC, Plot No. C-27, "G” Block, 5" and 10" Floar, Ascent-Warli,

Bandra Kurla Complex, Bandra (East), Sudarn Kaku Ahire Marg,

Mumbal - 400 051, Maharashira, India Warll, Mumbai - 400 025, India

Tel; +51 22 4336 0000 Tel: +91 22 6618 9000

E-mail: zetwerk.ipod@kolak.com E-mail: zetwerkipofgs.com E-mail: zelwerk ipo@avendus.com
Wabsite: hitps-invesimeanttank_kofak.com Website: www.goldmansachs.com Weobsite: hifpsJfwww.avendus.com
Investor Grievance E-mail: kmorredressalfkotak. oom Investor Grievance E-mail: india-client-supportfos com Investor Grievance E-mail;

Contact Person: Ganesh Fane Contact Parson: Saurav 2 invesiorgrievance@avendus.com

SEBI| Registration Number: INMOODOOET04 SEBI| Registration Number: INMOOD011054 Contact Persan: Sarthak Sawa/Sneha Roy
SEBI| Registration Number: INMOO00 11021

REGISTRAR TO THE OFFER
P A KFINTECH

MT M ATH
Pantomath Capital Advisors Private Limited KFin Technelogies Limited
Fantomath Nucleus House, Saki Vihar Foad, 3, The Cenfrium, 3~ Floor; 57, Lal Bahadur Shasin Road,
Arddher Easl, Mumbal - 400 072, Maharashira, India Mav Pada, Kurda (West), Mumbal - 400 070
Tel: 1800 BES ET11 Maharashtra, India
Tel: + 31 22 6864 1289 Email: zetwerk_ipo@pantomathgroup. com Tel: +91 &0 6716 2222180 0309 4001
E-mail: zetwerkipo{@hsbc.colin Website: www pantomathcapital. com E-mail; zetwerk ipod@kfintech.com
Website: www business hsbe coin Investor Grievance E-mail: Website: www kfintech com
Investor Grievance E-mail: imvestorgrievancef@hebeoo.in imestorsfpantomathgroup.com Investor Grievance E-mail; ainward_risd@kiintech.com
Contact Person: Harsh ThakkarHarshit Tayal Contact Person: Amil Maheshwar Contact Person: M Mural Krishna
SEEI Registration Number: INMODD010553 SEBI Registration Number: INMOOO012110 SEB| Registration No: INRDODD0O00Z21

{Pleaso scan this OF
codia fo wew fhe
UDRHP- and Drafi
Abndged Prospectus)

Maorgan Stanley India Company Private Limited
Altimus, Level 38 & 40, Pandurang Budhkar Marg,
Worli, Murmdbal - 400 018, Maharashtra, India

Tel: +81 22 6118 1000

E-mail: zebwerkipoi@morganstanley. com
Website: www morganstanley com/findia

Investor Grievance E-mail:
investors_indiaf@maongansiankey.com

Contact Parson: Hrithik Khanna

SEBI Registration Number: [NMOODO11203

Avendus Capital Private Limited

Platina Building, 9" Floor 901, Plot Mo C-58,
Bandra kurla Compéex, Bandra (Eas!),
Mumbsai - 400 051, Maharashira, India

Tel: +9% 22 6643 D050

BOOK RUNNING LEAD MANAGERS

P Hsec

HSBC Securities and Capital Markets (India)
Private Limited

52160, Mahatma Gandhi Road, Fort,

Mumibai - 400 001, Maharashtra, India

1 JM Financial
JM Financial Limited
T Floor, Cnergy, Appasaheb Marathe Marg,
Prabhadevi, Murnbal - 400 025
Maharashira, India
Tel; + 81 22 6630 3030
E-mail: zetwerk.ipoi@imfl.com
Website: www jmfl.com
Investor Grievance E-mail: grievance.ibo@jmfl.com
Contact Person; Praches Dbl
SEBI Registration Numbar; INMOOOD 0381

AN capilalized ferms wsed harai and nof spacdically defined shal have the same meaning a5 ascribed o thent in ihe UDRHP-,

For ZETWERK MANUFACTURING BUSINESSES LIMITED

{formeary known as Zetwerk Manufactunng Businesses Prvale Limited)
On behalf of the Board of Directors

Sdi-

Mania Sarkar

Company Secretary and Compliance Oficer

Place: Bengalury, Karnataka,
Date: August 14, 2026

ZETWERK MANUFACTURING BUSINESSES LIMITED (formerly known a5 Zedwerk Manufatturing Businesses Private Limited], is praposing, subject to applicable statutory and regqulatory requitements, recelpt of requisite approvals, market conditions
and other considerations, to make an iitial public offering of its Equity Sharas and has filad the UDEHP-1 aleng with the Draft Abridged Prospactus dated August 13, 2026 with SEBI and the Stock Exchanges. The LUDRHP-| along with the Craft Abridged
Prospectus is available on the website of SEBI al weww.sebi.govin, as well as on the websites of the Stock Exchangesi.e. BSE and MSE at wew.bseindia.com and www nseindia.com, respectively, on the website of the Company al wew.zebwerk.com and on
the websies of the BRLMs, 1.2, Kotak Mahindra Capial Company Limited, Morgan Stanley India Company Private Limited, Goldman Sachs (India) Secunlies Private Limited, Avendus Capital Private Limited, JM Financial Limited HSBC Securities and Capsal
Markets (India) Private Limited and Pantomath Capital Advisors Prvate Lineted at hitps.iinvestmentbank kotak.com, www morganstaniey.corvindia, www.goldmansachs.com, hitps:iwew avendus.com, www mil.com, www.business hsbc.couin and
wiww. pantomathcapital.com, raspectively. Any potential Bidders should note that investment in equity shares involves-a high dagree of risk and for details relating to such rigk. see "Risk Factors” on page 30 of the UDRHP-I. Potential Bidders shoukd not raly
on the LIDRHP-| along with the Draft Abridged Prospectus fed with SEBI and the Stock Exchanges for making any investment decision and should instead rely on the RHP, when filed, for making an investment decision

Thiz announcemsent does not constiute an ivikabon or offer of secunbes for sale in any jJunsdiclion. The Equity Shares offered in the Offer have nof bean and will nof be regisiered vnder the LS. Securibes Act of 1933,a5 amended (the "U.5. Securities Act”) or
any state securities laws in the United States and unless so registered, may not be offered or sold within the United Stales except pursuant to an exemplion from., o in & transaclion nol subject 1o, the registrabion reguirements of the LLS. Securities Act and in
accordance with any appiicable U5, state securities laws. Accordingly, the Equity Shares are being offered and sold within the United States only to “qualified mstibutional buyers®, as defined in Rule 144A ["Rule 144A") under the U5, Securities Act, In
transactions exempi from the registration requirements of the U.S. Securities Act, and outside the United States in “offshore transaciions” as defingd in, and in reliance on Requlation S ["Regulation 5" under the 1.5, Securities Act, and in accordance with tha
applicable laws of the junsdictions where such offers and sales are being made. There will b& no public offering of the Equity Shares in the United States

Itis o be distinclly understood that the permession given by Stock Exchanges should not i any way be deemed or constresd that the Offer Document has been clearsd or approved by Stock Exchanges nor does it cerlify the comectness or completeness of any
of the contents of the Offer Document. The inveslors are advised Lo rafer 1o the Offer Document for the full text of the Disclaimer Clause of NSE and BSE Limited
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE BRAND LIMITED OPERATING IN BUSINESS OF BRAMD LICENSING.,
ROYALTY & BRAND MANAGEMENT SERVICES OUT OF MUMBAI AND DELHI

[Under suwh-regulalion (1) of regulation 368 ol the insolvency and Bankrupley Baard of India
[Insalvency Resololien Process lar Corporale Persons] Regulalions, 20N 6)

RELEVANT PARTICULARS
hame ot the corpoeate defitor alpng Fufure Brand Limifed
with PAN & CING LLP No, CIN: U7 49988 H20MEPLE 1 BT 22
| PAN: ARBCFIG2H e
Rogd. OMice: Knowladis House. Shyarm Nagar,
Jopeshvaari Vikdirall Link Boad. Jogeshsar (E),
Mumbai City, Murmbai, Maharashtes,
. | India, 400060
|URLofwebste | AccessNotProwded
Dataits of place where majority of The Corparate Detwtar a5 per reconds has land
fixed assels are located {-and bailding of warth Rz, &.75a0s
(Gross Biock) Incated 3 Mumbea
| Installed capacsty of main producis/ | The Corparate Debtar has na nstalled capacity
sarvioay far ds main productefiendicas,
' Chsaindity ard value ol main products’ | As pesr - e awdibed inancial stabements for
slndioes S0ld I 1 Tnancel yea FY 202425, revencie from aperalsang was
apprae T2.57 crores. AS per unaudieg
fmancials. revenue frem operatons for
. | FY 2025-26 Is agproximately 7 51 lakns
| Number of employees/ workmen | il —
Further details incquding st available | Detads can be sought by sanding amail at
financial statemants (with schedules) | fhlcirp@ipmail.com
of b yaars, lists of craditors zna
|aalableatURL: | o
Eligetility fos resalulion apgplicants Duastaske can bBe sGught by sanding amall al
uindir section 25(2) ) of the Code find g il o
| i available at URL .
Last date for regeipt of expression of | #-08-2026
| Interest .
Date of issue of provisional fisg of (8-08-2026
prospective resoluticn apalicants
| Last date for submission of [ 14-08-7026
obgsthiors to pravisianal lisd
| Date o isswe of final Btal | 24-09-2026
prespestive resolutlon apalicants
| Date of issue of iformation | 28-09-2026
reemorandum, svaluatan mete and
rEC|est hor resositin plans o
| prospective resolution apglicants |
Last date for submission of E3-10-2026
resalution plans
| Pracess email id to submit
Exprassion of inferest
| Datails of the corporale debiors | Nt Registared

| Address of the riarslesad offica

fi carpi pmiail.com

risglstration status as MSME.

-

Ms. Kanak Jani

Resalution Professional

Fufiiré Brand Limibed [In CIRFP)

IBEI Reg. Mo: IEBLPA-001/1P-P-01757 2019-2020/1 2685
Registered Address: 17, Sai Morgshwar Luxuria, Plol No. T4,
Sector 18, Kharghar, Mavi Mambai, Maharashira -410210
Validity of AFA; December 31, 2026

Email for Carrespendence - thi.cimSamail, com

Dabe: Awngust 15, 2026
Placa: Mumbai

toss the ceoin

TOSS THE COIN LIMITE

(Formerly known as Toss the Coin Private Limited)
No.1A, Bheemanna Mudali Street, Alwarpet, Chennai — 600018
+91 44 4385 5211 | info@tossthe.co.in | www.tossthe.co.in |
CIN: L72900TN2020PLC138199

PUBLIC NOTICE REGARDING THE SIXTH ANNUAL GENERAL
MEETING ("AGM") TO BE HELD THROUGH VIDEO

CONFERENCE ("VC") / OTHER AUDIO-VISUAL MEANS
("OAVM") AND INFORMATION ON E-VOTING

Notice is hereby given that the Sixth AGM of Toss The Coin Limited
("Company") will be held on Friday, 11th September, 2026, at 10.00 a.m.
(IST) through Video Conference ("VC") / Other Audio-Visual Means ("OAVM")
in compliance with various Circulars issued by the Ministry of Corporate
Affairs and by the Securities Exchange Board of India (collectively referred
to as "Circulars") and in compliance with the provisions of the Companies
Act, 2013 ("the Act") and the Securities Exchange Board of India (Listing
Obligations and Disclosure Requirements), 2015 ("Listing Regulations")
without the physical presence of the members at the common venue
to transact the business set forth in the notice of the meeting dated 14th
August, 2026 ("Notice") through voting by electronic means ("e-voting").
Members participating in the meeting through VC / OAVM facility shall be
reckoned for the purpose of quorum under Section 103 of the Act.
In compliance with the Circulars, the requirement of sending the physical
copy of AGM Notice and Annual Report to members has been dispensed
with and hence, the Annual Report including the Notice of the AGM for the
FY 2025-26 have been sent only through electronic mode on 14th August,
2026 to all the members as on 7th August, 2026 ("Cut-off date for dispatch")
whose email addresses are registered with the Company / MUFG Intime India
Private Limited (formerly Link Intime India Private Limited), the Registrar &
Share Transfer Agent ("MUFG Intime / RTA”) / Depositories / Depository
Participant(s). The above documents are made available on the website
of the Company at www.tossthe.co.in the websites of BSE Limited at
www.bseindia.com and RTA at www.instavote.linkintime.co.in. However,
the physical copies of the Annual Report for FY 2025-26 will be sent to those
members who specifically request for the same.
Further, in accordance with Regulation 36(1)(b) of the Listing Regulations,
a physical communication is being sent to those shareholders whose
e-mail IDs are not registered, containing the weblink and exact path of the
Company's website where the Annual Report can be accessed.
Members who have not updated their email addresses, and therefore did
not receive the Notice of AGM and Annual Report, or those who became
members after 7th August, 2026 (the cutoff date for dispatch), can request
a copy of the AGM Notice and Annual Report by contacting the Company
at info@tossthe.co.in. Members holding shares in demat mode and have
not updated their KYC details are requested to register their email addresses
and other KYC information through their respective Depository Participants.
The Company has engaged MUFG Intime India Private Limited (formerly
known as “M/s. Link Intime India Private Limited”) for providing e-voting
services and VC facility for this AGM. Members may access the e-voting
system at www.instavote.linkintime.co.in. The detailed instructions for the
voting process and joining the AGM are given in the Notice of the AGM.
Members whose name appears on Register of Members / Register of
Beneficial Owners as on the cut-off date for e-voting i.e. Friday, 4th
September, 2026, are eligible to participate and cast their vote electronically
(remote e-voting & e-voting at the AGM) on the business set forth in the
notice of the AGM through CDSL e-voting system. Any person who acquires
shares and becomes the member of the Company post-dispatch of the
Notice of the AGM and holding shares as on the cut-off date for e-voting i.e.,
4th September, 2026 may obtain user ID and password after following the
procedure mentioned in the Notice of the AGM.
The remote e-voting period commences on Tuesday, 8th September, 2026
(09:00 a.m. IST) and ends on Thursday, 10th September, 2026 (05:00
p.m. IST). Members may note that remote e-voting shall not be allowed
beyond the aforesaid date and time. It may further be noted that once the
vote on a resolution is cast, the member shall not be allowed to change it
subsequently.
Members who have cast their vote by remote e-voting prior to the AGM may
attend / participate in the AGM through VC / OAVM but shall not be entitled
to cast their vote again.
Mr. Chetan Kushalkumar Bafna (ACS 55464 and CP No. 21201), proprietor
of M/s. Chetan Bafna and Co, Practicing Company Secretaries, Chennai has
been appointed as the Scrutinizer to scrutinize the remote e-voting process
and e-voting at the AGM, in a fair and transparent manner. Pursuant to
section 91 of the Act read with Regulation 42 of the Listing Regulations, the
Register of Members and Share Transfer Books will remain closed from 5th
September, 2026 to 11th September, 2026 (both days inclusive).
For any query clarification or issues regarding remote e-voting / e-voting
during the AGM, you may refer the Frequently Asked Questions ("FAQS") and
InstaVote e-voting manual available at www.instavote.linkintime.co.in under
help section or write an email to enotices@in.mpms.mufg.com or contact
on: - Tel: 022 4918 6000. In case members have any grievances regarding
login / e-voting, they may send an email to instameet@in.mpms.mufg.com
or contact on: - Tel: 022 4918 6175.
On behalf of the Board of Directors
For Toss The Coin Limited
SD/-
Narayanan Jayan
Chairman cum Managing Director
DIN: 08893678

Place: Chennai
Date: 14.08.2026

THIS IS A PLUBLIC ANNGUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES NOR1S IT APROSPECTUS ANNCGUNCEMENT
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA,
INITIAL PUBLIC OFFERING OF EQUITY SHARES OF ZETWERK MANUFACTURING BUSINESSES LIMITED (FORMERLY KNOWN AS ZETWERK MANUFACTURING BUSINESSES PRIVATE LIMITED) ON THE MAIN BOARD OF THE BSE LIMITED
("BSE") AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED {"NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER Il AND HI-A OF THE SECURITIES AND EXCHANGE BOARD OF INDHA
(ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

@
ZETWERK

ZETWERK MANUFACTURING BUSINESSES LIMITED

(formerly known as Zetwerk Manufacturing Businesses Private Limited)

Cur Company was orginatly incorporated af Chennai. Tamil Madu as ‘Zetwerk Manufacturing Businesses Private Limited' a5 a private limied company under the provisions of the Companies Act, 2013, pursuant 1o a certificate of incorporation dated December §,
2017, issuad by the Registrar of Companles, Central Registration Centra ("RoC CRC"). Subsequent o a change in our registered office from the slate of Tamil Nadu 1o the state of Karnataka pursuant to the Board resolution dated Aprl 11, 2018, and the spacial
resolution passed by our Shareholders on May &, 2019-and confirmation of such alleration by an order dated September 13, 2019 pessed by regional director, @ fresh certificate of regisiration dated October 15, 2019, was issued by the Registrar of Companies,
Kamataka at Bangalore, Subssquentty, our Company was converted from a private imited company to & public limied company and the narme of our Company changed from ' Zetwerk Manufaciuring Businesses Private Limited' o Zetwerk Manufachuring Businesses
Lirnited’, pursuant to a Beard resolution dated January 23, 2026, and a special rasalution dated February 6, 2026, passed by (he Shareholdars. Accordingly, afresh certificate of incorparation datad February 23, 2026, was ssved by the RoC, CRC. For further detads
on the changas in the nama and registerad office of cur Company, see “Histary and Cartain Corporate Matters - Changes in the registered office " on page 338 of the updated draft red haming prospechus - | dated August 13, 2006 ("UDRHP-I).
Registered and Corporaie Office; #3471, Ground & 15l Floor, Vaishnaw Sovereign, Green Glen Layoul, Bellandur, Bengalurd South, Bengakeru - 560 103, Kamataka, India
Tel; +31 7624 9744 80; Website; www zetwerk.com: Contact person; Mania Sarkar, Company Secredary and Compliance Officer; E-mail; cs@zetwerk com: Corporate Identity Number; UT4099KAZ01 TPLC12877T

PROMOTERS OF OUR COMPANY: AMRIT PRATIK ACHARYA AND SRINATH RAMAKKRUSHNAN

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH ("EQUITY SHARES") OF ZETWERK MANUFACTURING BUSINESSES LIMITED [ "COMPANY™) FOR CASH AT A PRICE OF ¥[=] PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF I[#] PER EQUITY SHARE ("OFFER PRICE") AGGREGATING UP TO ¥[«] MILLION {THE “OFFER") COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP
TO T26,000.00 MILLION (THE “FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 96,837 455 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO T[«] MILLION, COMPRISING AN OFFER FOR SALE OF 14,230,672 EQUITY
SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY AMRIT PRATIK ACHARYA, 14,230,672 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO T[«] MILLION BY SRINATH RAMAKKRUSHNAN
(“PROMOTER SELLING SHAREHOLDERS"), 22,974,820 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY CREOVATE INNOVATION PRIVATE LIMITED (“PROMOTER GROUP SELLING SHAREHOLDER"),
8444270 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY PEAK XV PARTNERS INVESTMENTS V (FORMERLY KNOWN AS SCI INVESTMENTS V), 7,159,666 EQUITY SHARES OF FACE VALUE OF
#1 EACH AGGREGATING UP TO ¥]=] MILLION BY ACCEL INDIA ¥V (MALRITIUS) LIMITED, 4,390,649 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ¥[«] MILLION BY LIGHTSPEED VENTURE PARTNERS SELECT IV
MAURITIUS, 3,491,401 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[«] MILLION BY LIGHTSPEED INDIA PARTNERS II, LLC, 3,357,017 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TQ [e]
MILLION BY KAE CAPITAL FUND Il, 2,857,565 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[] MILLION BY SAIFUDDIN FAKHRUDDIN QUREISHI, 2,779,636 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO T[] MILLION BY PEAK XV PARTNERS GROWTH INVESTMENTS Il (FORMERLY KNOWN AS SCI GROWTH INVESTMENTS ), 2,442,738 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ]»]
MILLION BY MATTHEW HARRIS ARNOLD, 1,317,768 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ?[«] MILLION BY LIGHTSPEED INDIA PARTMERS HI, LLC, 1,119,244 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO ¥[«] MILLION BY KALYSTA CAPITAL FUND Il {MAURITIUS), 545,577 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ¥[«] MILLION BY SUBBIAH VELLAYAN, 544,626 EQUITY SHARES OF FACE
VALUE OF ¥1 EACH AGGREGATING UP TO ¥[»] MILLION BY A. VENKATACHALAM, 439,308 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY SHIVRAJ SINGH KANDHARI (GUARDIAN, BIKRAMJIT SINGH
KANDHARY), 299,402 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO Z[«] MILLION BY CAN KOSEOGLU, 256,630 EQUITY SHARES OF FACE VALUE OF 21 EACH AGGREGATING UP TO Z[e] MILLION BY ANDREW
RICHARD WOGLOM, 86,129 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY CEM GARIH NAHMIYAS, 83,167 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY
NITIN MAHAJAN, 71,286 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY DANIEL ROBERT BACHELET ("INVESTOR SELLING SHAREHOLDERS"), 1,714,539 EQUITY SHARES OF FACE VALUE OF
11 EACH AGGREGATING UP TO =] MILLION BY VISHAL CHAUDHARY, 1,714,533 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO =] MILLION BY RAHUL SHARMA, 2,286,052 EQUITY SHARES OF FACE VALUE OF
1 EACH AGGREGATING UP TO ¥[«] MILLION BY ANKIT FATEHPURIA (“INDIVIDUAL SELLING SHAREHOLDERS", AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS, PROMOTER GROUP SELLING SHAREHOLDER AND
THE INVESTOR SELLING SHAREHOLDERS, THE "SELLING SHAREHOLDERS") (THE "OFFER FOR SALE™ AND SUCH EQUITY SHARES, THE "OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [#]% OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY.

"ALL OR A CERTAIN PORTION OF THE QFFERED SHARES OF THE SELLING SHAREHOLDERS INCLUDES EQLATY SHARES THAT WILL BE ISSUED UPON CONVERSION OF PREFERENCE SHARES PRIOR TQ THE FILING OF THE RED HERRING
PROSPECTUS, ASAPPLICABLE,

THE OFFER INCLUDES A RESERVATION OF [#] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH, AGGREGATING TO ¥ [#] MILLION (CONSTITUTING UP TO [«]% OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY
FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "MET OFFER". THE OFFER AND THE MET
OFFER SHALL CONSTITUTE [=]% AND [«]%, RESPECTIVELY, OF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNMNING LEAD MANAGERS, MAY CONSIDER AN ISSUE OF SPECIFIED SECURITIES AGGREGATING TO ¥5,200.00 MILLION AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING
PROSPECTUS WITH THE ROC (“PRE-IPC PLACEMENT"). THE PRE-IPQ PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS. IF THE
PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 1%(2){B) OF THE SCRR. THE PRE-IPO
PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, QUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO
PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO
LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS AND INTIMATE THE STOCK EXCHANGES IN ACCORDAMNCE WITH SEBI ICDR REGULATIONS.

In-caze of any revision inthe Price Band, the Bidl Offer Period will be extended for at least three additional Working Days after such revision inihe Price Band, subject to- the Bid! Offer Period not exceeding 10 Working Days. In cases of force majeurs, banking
sinke or simiar unforeseen aroumsiances, our Company may, in consultalion with the BELMs, for reasons to be recorded in writmg, extend the Bid' Offter Penod for a minimum of one Working Day, subject to the Bedl Offer Period nol exceeding 10 Working Days,
Any revision in the Prce Band and the revised Bid/ Offer Peniod, if applicable, shall be widely disseminated by nofification fo the Sfock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminats of the Syndicate Members and by intimation to the Seif-Certified Syndicate Banks ("SCSBs’). offwer Designated Inmtermedianes and the Sponsor Bank(s), as applicable.

Thiz is an Offer in terms of Rule 19 2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations, This Offer is being made through the Book Building Process in compliance with Regulation 8(2) of the SEBI ICDR Regulatons wherein in terms
of Requlation 32i2} of the 3EBI ICDE Regulaiions not less than 75% of ihe Met Offer shall be available for allocation on-a proportionate basis 1o Qualified Instituional Buyers ("QIBs™ and such portion the "QIB Portion™} provided that our Company in
consultation with the BELMs, may allocate up bo 60% of the QIB Portion to Anchor Investors on a discrelionary basis in accordance with the SEBI ICDR Regulations ["Anchor Investor Portion”), of which 40% of the Anchor Investor Porfion within the
G0% of allocation of the QIB Portion to Anchor Invesiors, shall be reserved in the following manner; (i) 33.33% will be reserved for domestic Mutual Funds, and (i) §.67 % will be reserved for Life Insurance Companies. and Pension Funds, In the event of
under-subscription i the reserved category for Life Insurance Companies and Pension Funds, the balance Equity Shares may be aliocated to domestc Mutual Funds. In the event of undersubscription or nor-allocation in the Anchor Investor Porfion,
the balance Equity Shares shall be added fo the (QIB Forlion {excluding the Anchor Investor Forteon) ("Net QI8 Portion™). Further, 5% of the MNet QIB Portion shall be avadable for aflocation on & preporiionate basis o Muiual Funds only and the
remainder of the Net Q1B Porfion shall be available for allecation on 8 proportionate basis 1o 8l QIBs {other then Anchor Investors) including Mutual Funds, subject 1o valid Bids being received at or above the Offer Price, However, if the apgrepate
damand from Mutual Funds is less than 5% of the Net QI8 Portion, the balance Equity Shares available for allocation in the Mutuat Fund Porfion will be added to the remaining QI8 Portion for proportionate aliocation o QI8s. Further, not more than 15%
of the Met Offer shall be available for allocation to Non-Institutional Bidders {"NIBs"} of which {2) one third portion shall be reserved for Bidders with application size of more than T200.000 and up to £1,000,000; and {b) two-thirds of the porbion shall be
reserved for Bidders with application size of more than ¥1,000,000, provided that the unsubscribed poriicn’in either of such sub-categories may be allocated o Bidders in other sub-category of the NIBs in accordance with SEBI HCDRE Regulabionsand nod
mare than 10% of the Met Offer shall be available for allocation to Retail Individual Bidders (*RIBs”) in accordance with the SEEBI ICDR Reguiations, subject to valid Bids being recedved from them ator above the Offer Price. Further, Equity Shares will be
allocaled on a proportionate bass 1o Eligible Employees applying under the Employee Reservation Portion, subject 1o valid Bids baing received from them at or abova the Difer Price (nat of employes discount, if any). All potential Biddars (excepl Anchor
Investors) are required to mandatonily utllise the Application Supportad by Blocked Amount (*ASBA") process by praviding details of thelr regpactve ASBA aceounts and UPHID (in case of UPI Bidders using the UPI Mechanism), in which casa the
corresponding Bid Amounts will be blocked by the SCS8s ar under the UPI Mechanism, as applicable to participate in the Net Offac. Anchar Investors are not permitted 10 participate in the Anchor Investar Portion of the Net Offer through the ASBA
procass. For defails, see "Offer Procedure” on page 628 of the UDRHP-I,

This public announcement Is being made in compliance with the provisions of Requlations 39C{8), SCI94) and 58C(10) of the SEBI ICDR Regulations o inform the public that our Company |s proposing, subsect lo applicabie stalutory and regulatory
raquirements, receipt of requisite approvals, markel conditions and other consideralions, to undartake an initial pubdic offering of its Equity Shares pursiant o the Offer and has filed the UDRHP-1 along with the Draft Abridged Prospecius with SEB1 and
the Stock Exchanges on August 13, 2026. Pursuant 1o Regulation 55C(5) and 52C{10) of the SEBI ICDR Reguiations, the UDRHP-1 fited with SEBI and the Stock Exchanges has baan made publie for comments, if any, for a period of at least 21 days
fromi tha date of publication of this public announcemant by hosting it on the website of SEBI al www.sabi.qov.in, wabsites of the Stock Exchanges i.e, BEE and NSE at www bsaindia.com and www.nseindia.com, regpactivaly, on the website of the
Company af s Zebeark.com and on the websites of the BELMs, Fe. Kotak Mahindra Capital Company Limited, Morgan Standey India Company Private Limited, Goldman Sachs (India) Securifies Private Limited, Avendus Capital Private Limited, JM Financial
Limited HSBS Securities and Capital Markets (India) Private Limited and Pantomath Capital Advisors Private Limied af https:investmentbank kotak com, weaw morganstanley comindia, www.goldmansachs.com; httpshany avendus.com, wanw imfl.com,
ww.business_hsbc co.in-and www.pantomathcapital.com, respactively. Our Company hereby invites the public to give their comments on tha UDRHP-I filed with SEBI and the Stock Exchanges, with raspect to disclosuras made in the UDRHP-I. Tha
members of the public are requested fo send a copy of the commenis to SEBI andior the Company Secretary and Compliance Officer of the Company and/or the BRLMs at their respeciive addresses mentioned hergin. All commeenis musi be recened by
SEBI and/or our Company and/or the Company Secretary and Compliance Officer of the Company andtor the BRLMS on or before 5.00 p.m, on the 21" day from the date of publication of this pubdic announcement

Investments in equity and equity-relaied secunfies involve & degree of rizk and Bidders showld not invest any funds in the Offer unless they can afford to take the nsk of losing their enfire investment. Bidders are advised {o read the nisk factors carefully
before taking an investment decision in the Offer. For taking an investment decision, Bidders must rely on their own examination of our Company and the Offer, including the risks involved, The Equity Shares in the Offer have not been recommended or
approved by SEB, nor does SEBI guarantee the accuracy or adequacy of the contents of ihis Updated Drafi Red Hesring Prospecius - | Specific attention of the Bidders is imviled to "Risk Faclors" on page 30 of the UDRHP-I.

Any decigion foinvestin the Equily Shares described in the UDRHP-I may only be taken afier the Red Herring Prospecius ("RHPT) has been filed with the BoC and must be made zoiely on the basis of such BHP. The Equily Shares, when offared through
the RHP, are proposed to be listed on Stock Exchanges

For details of the share capital and capdal struciure, (he names of the signatories to the Memorandum of Associabion ("MOA”) and the number of shares of our Company subscribed by them, please sea the section litled "Capital Structure™ on page 113
of the UDRHP-1. The liability of the members of our Company is limited. For details of the main objects of our Company as conlained in the MOA, please sea the section tilled "History and Certain Corporate Matters - Brief History of our Company”™
on page 339 of the LDRHP-|

BOOK RUNNING LEAD MANAGERS
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Kotak Mahindra Capital Company Limited Goldman Sachs {India) Securities Private Limited
15t Floor, 27BKC, Plot No. C-27, "G” Block, 5" and 10" Floar, Ascent-Worli,

Bandra Kurla Complex, Bandra (East), Sudarm Kalu Ahire Marg,

Mumbal - 400 051, Maharashira, India Worll, Mumbai - 400 025, India

Tel; +31 22 4336 D000 Tel: +31 22 6618 2000

E-mail: zetwerk.ipod@kolak.com E-mail: zetwerkipoigs.com E-mail: zelwerk ipo@avendus.com
Wabsite: hitps-invesimentbank_kofak.com Website: www.goldmansachs.com Website: hitpsJfwww.avendus.com
Investor Grievance E-mail: kmocredressal fkotak. oom Investor Grievance E-mail: india-client-supportigs com Investor Grievance E-mail:

Contact Person: Ganesh Fane Contact Person: Saurav 2 invesiorgrievance@avendus.com

SEBI| Registration Number: INMOODOOET04 SEBI| Registration Number: INMODD011054 Contact Persan: Sarthak Sawa/Sneha Roy
SEBI Registration Number: INMOO0G 11021

REGISTRAR TO THE OFFER
E : A KFINTECH

PTG M TH
Pantomath Capital Advisors Private Limited KFin Technologles Limited
FPantomath Nucleus Housa, Saki Vihar Boad, 301, The Cenfrium, 3 Floor, 57, Lal Bahadur Shastri Road,
Mav Pada, Kurda (Wesl), Mumbal - 400 070

Ardhen Easl, Mumbai - 400 072, Maharashtra, India

Tel: 1800 B28 EF11 Maharashtra, India

Tel: + 31 22 6864 1289 Email: zetwerk_ipo@pantomathgroup.com Tel: +91 40 6716 2222180 0309 4001

E-mail: zetwerkipoi@hsbc.colin Website: www pantomathcapital.com E-mail; zetwerk ipod@kfintech.com

Website: www business hsbe coin Investor Grievance E-mail: Website: www kfintech com

Investor Grievance E-mail: investorgrievance@hebe oo.in imestorsfpantomathgroup.com Investor Grievance E-mail; ainward risd@kiintech.com
Contact Person: Harsh ThakkarHarshit Tayal Contact Person: Amil Maheshwar Contact Person: M Murall Krishna

SEE! Ragistration Number: INMODD010553 SEBI Registration Number: INMOO0012110 SEB| Registration No: INRODD000Z21

{Pleasa scan this OF
codi fo wew e
UDRHP- and Draft
Abridged Prospectus)

Maorgan Stanley India Company Private Limited
Alfirmus, Level 38 & 40, Pandurang Budhkar Marg,
Worli, Murbal - 400 018, Maharashtra, India

Tel: +81 22 6118 1000

E-mail: zetwerkipoi@morganstanley. com
Website: www morganstanley.com/findia

Investor Grievance E-mail:
investors_indiaf@morgansiankey.com

Contact Parson: Hrthik Khanna

SEBI Registration Number: INMOODD11203

Avendus Capital Private Limited

Platina Building, 9" Floor 901, Plot Mo C-58,
Bandra kurla Compdex, Bandra (Eas!),
Mumbiad - 400 051, Maharashira, India

Tel: +9% 22 6643 D050

BOOK RUNNING LEAD MANAGERS

P Hsec

HSBC Securities and Capital Markets (India)
Private Limited

5260, Mahatma Gandhi Road, Fort,

Murmbai - 400 001, Maharashtra, India

1 JM Financial

JM Financial Limited

T Floor, Cnergy, Appasaheb Marathe Marg,
Prabhadevi, Murmibal - 400 025

Maharashira, India

Tel; + 91 22 6630 3030

E-mail: zetwerk ipo@imfl.com

Website: www jmil.com

Investor Grievance E-mail: grievance.ibo@jmfl.com
Contact Person; Praches Dhuri

SEBI Registration Numbar; INMOOOD 0381

AN capilalized ferms wsed harai and nof speciically defined shal have the same meaning as ascribed o then in Ihe UDRHP-|,

For ZETWERK MANUFACTURING BUSINESSES LIMITED

{formery known as Jetweark Manufactunng Businesses Prvale Limited)
On behalf of the Board of Directors

Sd/-

Mania Sarkar

Company Secretary and Compliance Officer

Place: Bengalury, Kamataka,
Date: August 14, 2026

ZETWERK MANUFACTURING BUSINESSES LIMITED (formerly known a5 Zedwerk Manufacturing Businesses Private Limited), is proposing, subject to applicable statulory and requlatory requirements, recelpt of requisite approvals, market conditions
and other considarations, to make an initial public offaring of its Equity Sharas and has filad the UDEHP-| aleng with the Draft Abridged Prospactus dated August 13, 2026 with SEBI and the Stock Exchanges. The LUDRHP-| along with the Craft Abridged
Prospectus is available on the website of SEBI al wenw sebi.govin, as well as on the websites of the Stock Exchangesi.e. BSE and MSE at waw.bseindia.com and www nseindia.com, respectively, on the websile of the Company al waw.zebhwerk.com and on
the websiles of the BRLMs, 1.2 Kotak Mahindra Capital Company Limited, Morgan Stanley India Company Private Limitsd, Goldman Sachs (India) Securlies Private Limited, Avendus Capital Private Limited, JM Financial Limited H5BC Secunties and Capsal
Markets (India) Private Limited and Pantomath Capital Advisors Private Limdted at hitps.dinvestmentbank kotak.com, wwwmorganstaney.comiindia, www.goldmansachs.com, hitps:iwew avendus.com, www mil.com, www.business hsbc.couin and
wiww. paniomathcapital.com, respectively. Any potential Bidders should note that investment in equity shares involves-a high dagree of risk and for details relating to such risk. see "Risk Factors” on page 30 of the UDRHP-1. Potential Bidders shoukd not rely
on the LIDRHP-| along with the Draft Abridged Prospectus fled with SEBI and the Stock Exchanges for making any investment decision and should instead rely on the RHP, when filed, for making an investment decision

Thiz announcement does nol constiute an invikabon or offer of secunbes for sale in any junsdiciion. The Equity Shares offered in the Offer have nof been and will nof be regisiered under the LS. Securibes Act of 1933,a5 amended [the "U.5. Securities Act”) or
any state securities laws in the Unded States and unless so registered, may not be offered or sold within the United States sxcept pursuant lo an exemplion from, o in & transaction not subject 1o, the registration reguirements of the LS. Securities Act and in
accordance with any appiicable L5, state securities laws. Accordingly, the Equity Shares are being offered and sold within the United States only to "qualifiad nstibutional buyers®, as defined in Rule 1444 "Rule 144A") under the LS. Securities Act, In
transactions exempi from the registration requirements of the U.S. Securites Act, and outside the United States in "offehore iransaciions” as defined in, and in reliance on Regulation S ["Regulation 5°) under the U5, Secunties Act, and in accordance with the
applicable laws of the junsdictions where such offers and sales are being made. There will b& no public offering of the Equity Shares in the United States

Itis to be distinclly understood that the permessian given by Stock Exchanges should not in any way be deemed or construed that the Offer Document has been cleared or approved by Stock Exchanges nor does if cerlify the comectness or completeness of any
of the contents of the Offer Document. The inveslors are advised bo rafer 1o the Offer Document for the full text of the Disclaimer Clause of NSE and BSE Limited
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE BRAND LIMITED DPERATING IN BUSINESS OF BRAND LICENSING,
ROYALTY & BRAND MANAGEMENT SERVICES OUT OF MUMBAI AND DELHI

[Under swh-regulalion (1) of regulation 364 ol the insolvency and Bankrupley Baard of India
(Insolvency Resolulion Process lar Corporale Persons) Regulations, 200 6)

RELEVANT PARTICULARS
Mame ot the corporate delbitor along | Fulure Brand Limifed
with PAN & CIN LLP No. CIN: U7 4998 H200GPLE 1 BT 22
| PAN: ARBCFIG2H e
Rogd. OMice: Knowladis House. Shiyarm Nagar,
Jopeshvaar Vikdirall Link Road. Jogeshwar (E),
Mumbai City, Murmbal, Maharashtez,
. | India, 400060
|URLafwebste | AccessMotProwded
Diptaits:of pdacs where majarity of The Corparate Dettar 25 per recofds has land
fixed assels are locaked and bailding of warth Rs. 4.7 ¥a0s
(aross Bliock) Incated a1 Mumbea
| Installed capacsty of main producis/ | The Corparate Debtar has na mstalled capacity
Senvioay far fs main productefiendicas,
' Dsaintity-and value ol main products’ | As pesr - e awdibed financial statements for
slndioes S0ld 1 1 Hrancel e | FY 202425, ravenue (rom aparatsng was
Appede 261 crores. As pes i
fmancials. revenue frem operations for
_ | FY 2025-26 Is approwimatedy € 51 lakhs
| Number of employees/ workmen | NI -
Further details incfuding st available | Detads can be sought by sanding email at
financial statemants (wilth schedules) | fhlcirpdpmail.com
of tax waars, lists of craditors zna
| valable at URL: [ —— ) .
Eligetility fos resalulion apglicants Duataske can Be sought by sanding amall al
s section 25(F)h) of the Code finf A rp il o
| g available a1 UL |
Last date for receipt of expression of | 3-08-2026
| Intesest .
Date of issue of provisional fisg of (e-08-2026
prospective resoluticn apalicants
| Last date for submission of | 14-08-7026
obgsthors to pravisional lisd
| Diabe of fsswe of final Btal | 24-09-2026
prospective esoluflon apallcants
| Date of issue of information | 28-09-2026
rEmorandum, syvaluatsan et and
regjuest lor resosution plans i
| prospective resolution apglicants |
Last date for submission of £3-10-2026
resalution plans
| Pracess email id to submit
Exprassion of inferest
| Datails of the corporale debior's | Mot Registared

| Address of the ritgulead office

riglstration status as MSME.

Sdi-

Ms. Kanak Jani

Resalution Professianal

Fufiire Brand Limibed [In CIRP)

IBEI Reg. Mo: IBBLIPA-001/1P-P-01757 2019-20201 2685
Repgistered Address: 17, Sai Morgshwar Luxoria, Plol No. T4,
Sector 18, Kharghar, Mawvi Membai, Maharashira -410210
Wakidity ol AFA; December 371, 2026

Email for Carrespendence - i, cimEamail, com

Diarke: Awgust 15, 2026
Placa: Mumbai

toss the coin

TOSS THE COIN LIMITE

(Formerly known as Toss the Coin Private Limited)
No.1A, Bheemanna Mudali Street, Alwarpet, Chennai — 600018
+91 44 4385 5211 | info@tossthe.co.in | www.tossthe.co.in |
CIN: L72900TN2020PLC138199

PUBLIC NOTICE REGARDING THE SIXTH ANNUAL GENERAL
MEETING ("AGM") TO BE HELD THROUGH VIDEO

CONFERENCE ("VC") / OTHER AUDIO-VISUAL MEANS
("OAVM") AND INFORMATION ON E-VOTING

Notice is hereby given that the Sixth AGM of Toss The Coin Limited
("Company") will be held on Friday, 11th September, 2026, at 10.00 a.m.
(IST) through Video Conference ("VC") / Other Audio-Visual Means ("0AVM")
in compliance with various Circulars issued by the Ministry of Corporate
Affairs and by the Securities Exchange Board of India (collectively referred
to as "Circulars") and in compliance with the provisions of the Companies
Act, 2013 ("the Act") and the Securities Exchange Board of India (Listing
Obligations and Disclosure Requirements), 2015 ("Listing Regulations")
without the physical presence of the members at the common venue
to transact the business set forth in the notice of the meeting dated 14th
August, 2026 ("Notice") through voting by electronic means ("e-voting").
Members participating in the meeting through VC / OAVM facility shall be
reckoned for the purpose of quorum under Section 103 of the Act.
In compliance with the Circulars, the requirement of sending the physical
copy of AGM Notice and Annual Report to members has been dispensed
with and hence, the Annual Report including the Notice of the AGM for the
FY 2025-26 have been sent only through electronic mode on 14th August,
2026 to all the members as on 7th August, 2026 ("Cut-off date for dispatch")
whose email addresses are registered with the Company / MUFG Intime India
Private Limited (formerly Link Intime India Private Limited), the Registrar &
Share Transfer Agent ("MUFG Intime / RTA’) / Depositories / Depository
Participant(s). The above documents are made available on the website
of the Company at www.tossthe.co.in the websites of BSE Limited at
www.bseindia.com and RTA at www.instavote.linkintime.co.in. However,
the physical copies of the Annual Report for FY 2025-26 will be sent to those
members who specifically request for the same.
Further, in accordance with Regulation 36(1)(b) of the Listing Regulations,
a physical communication is being sent to those shareholders whose
e-mail IDs are not registered, containing the weblink and exact path of the
Company's website where the Annual Report can be accessed.
Members who have not updated their email addresses, and therefore did
not receive the Notice of AGM and Annual Report, or those who became
members after 7th August, 2026 (the cutoff date for dispatch), can request
a copy of the AGM Notice and Annual Report by contacting the Company
at info@tossthe.co.in. Members holding shares in demat mode and have
not updated their KYC details are requested to register their email addresses
and other KYC information through their respective Depository Participants.
The Company has engaged MUFG Intime India Private Limited (formerly
known as “M/s. Link Intime India Private Limited”) for providing e-voting
services and VC facility for this AGM. Members may access the e-voting
system at www.instavote.linkintime.co.in. The detailed instructions for the
voting process and joining the AGM are given in the Notice of the AGM.
Members whose name appears on Register of Members / Register of
Beneficial Owners as on the cut-off date for e-voting i.e. Friday, 4th
September, 2026, are eligible to participate and cast their vote electronically
(remote e-voting & e-voting at the AGM) on the business set forth in the
notice of the AGM through CDSL e-voting system. Any person who acquires
shares and becomes the member of the Company post-dispatch of the
Notice of the AGM and holding shares as on the cut-off date for e-voting i.e.,
4th September, 2026 may obtain user ID and password after following the
procedure mentioned in the Notice of the AGM.
The remote e-voting period commences on Tuesday, 8th September, 2026
(09:00 a.m. IST) and ends on Thursday, 10th September, 2026 (05:00
p.m. IST). Members may note that remote e-voting shall not be allowed
beyond the aforesaid date and time. It may further be noted that once the
vote on a resolution is cast, the member shall not be allowed to change it
subsequently.
Members who have cast their vote by remote e-voting prior to the AGM may
attend / participate in the AGM through VC / OAVM but shall not be entitled
to cast their vote again.
Mr. Chetan Kushalkumar Bafna (ACS 55464 and CP No. 21201), proprietor
of M/s. Chetan Bafna and Co, Practicing Company Secretaries, Chennai has
been appointed as the Scrutinizer to scrutinize the remote e-voting process
and e-voting at the AGM, in a fair and transparent manner. Pursuant to
section 91 of the Act read with Regulation 42 of the Listing Regulations, the
Register of Members and Share Transfer Books will remain closed from 5th
September, 2026 to 11th September, 2026 (both days inclusive).
For any query clarification or issues regarding remote e-voting / e-voting
during the AGM, you may refer the Frequently Asked Questions ("FAQS") and
InstaVote e-voting manual available at www.instavote.linkintime.co.in under
help section or write an email to enotices@in.mpms.mufg.com or contact
on: - Tel: 022 4918 6000. In case members have any grievances regarding
login / e-voting, they may send an email to instameet@in.mpms.mufg.com
or contact on: - Tel: 022 4918 6175.
On behalf of the Board of Directors
For Toss The Coin Limited
SD/-
Narayanan Jayan
Chairman cum Managing Director
DIN: 08893678

Place: Chennai
Date: 14.08.2026

THIS IS A PLUBLIC ANNGUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES NOR 1S IT APROSPECTUS ANNCUNCEMENT
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA,
INITIAL PUBLIC OFFERING OF EQUITY SHARES OF ZETWERK MANUFACTURING BUSINESSES LIMITED (FORMERLY KNOWN AS ZETWERK MANUFACTURING BUSINESSES PRIVATE LIMITED) ON THE MAIN BOARD OF THE BSE LIMITED
("BSE") AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED {"NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER || AND HI-A OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(IBEUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

@
ZETWERK

ZETWERK MANUFACTURING BUSINESSES LIMITED

(formerly known as Zetwerk Manufacturing Businesses Private Limited)

Cur Company was orginally incorporated ai Chennai. Tamil Madu as “Zetwerk Manufacturing Businesses Private Limited’ a5 a private limied company under the provisions of the Companies Act, 2013, pursuant 1o a certificate of incorporation dated December §,
2017, issuad by the Registrar of Companies, Central Registration Centra ("RoC CRC”), Subsequent o a change in our registered office from the slate of Tamil Nadu to the state of Karmataka pursuant to the Board resolution dated Aprl 11, 2018, and the spacial
resolution passed by our Shareholders on May &, 2019 -and confirmation of such alleration by an order dated September 13, 2019 passed by regional director, @ fresh certificate of regisiration dated October 15, 2019, was issued by the Fegistrar of Companies,
Kamataka at Bangalore, Subssquently, our Company was converted from a private imited company to & public limied company and the narme of our Company changed from ' Zetwerk Manufaciuring Businesses Private Limited' o Zetwerk Manufachuring Businessss
Lirnited', pursuant to a Beard resolution dated January 23, 2026, and a special rasalution dated February 6, 2026, passed by the Shareholdars, Accordingly, afresh cartificate of incorparation dated February 23, 2026, was ssued by the RoC, CRC. For further detads
on the changes in the nama and registerad office of cur Company, see “Histary and Cartain Corporate Matters - Changes in the registered office " on page 338 of the updated draft red herring prospectus - | dated August 13. 2006 ("UDRHP-I').
Registered and Corporate Office; #34/1, Ground & 15l Floor, Vaishnaw Sovereign, Green Glen Layvoul, Bellandur, Bengalund South, Bengakeru - 560 103, Kamataka, India
Tel; +81 7624 9744 90; Website: www zetwerk.com: Contact person; Mania Sarkar, Company Secreiary and Compliance Officer; E-mail; ca@zetwerk com: Corporate [dentity Number; UT4099KAZ01 TPLC1287TT

PROMOTERS OF OUR COMPANY: AMRIT PRATIK ACHARYA AND SRINATH RAMAKKRUSHNAN

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH ("EQUITY SHARES") OF ZETWERK MANUFACTURING BUSINESSES LIMITED [ "COMPANY™) FOR CASH AT A PRICE OF ¥[«] PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF [«] PER EQUITY SHARE ("OFFER PRICE") AGGREGATING UP TO %[«] MILLION {THE “OFFER") COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP
TO *26,000.00 MILLION (THE “FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 96,837,455 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO [«] MILLION, COMPRISING AN OFFER FOR SALE OF 14,230,672 EQUITY
SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY AMRIT PRATIK ACHARYA, 14,230,672 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO T[«] MILLION BY SRINATH RAMAKKRUSHNAN
(“PROMOTER SELLING SHAREHOLDERS"), 22,974,820 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY CREOVATE INNOVATION PRIVATE LIMITED (“PROMOTER GROUP SELLING SHAREHOLDER"],
B.444 270 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[«] MILLION BY PEAK XV PARTMERS INVESTMEMNTS V (FORMERLY KNOWN AS SCI INVESTMENTS V), 7.150,668 EQUITY SHARES OF FACE VALUE OF
#1 EACH AGGREGATING UP TO ¥]=] MILLION BY ACCEL INDIA ¥ (MALRITIUS) LIMITED, 4,390,649 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY LIGHTSPEED VENTURE PARTNERS SELECT IV
MAURITIUS, 3,491 401 EQUITY SHARES OF FACE VALUE OF 31 EACH AGGREGATING UP TO (=] MILLION BY LIGHTSPEED INDIA PARTHNERS Il, LLC, 3,357,017 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO <[=]
MILLION BY KAE CAPITAL FUND Il, 2,857,565 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[] MILLION BY SAIFUDDIN FAKHRUDDIN QUREISHI, 2,779,636 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO T[] MILLION BY PEAK XV PARTNERS GROWTH INVESTMENTS Il (FORMERLY KNOWN AS SCI GROWTH INVESTMENTS 1), 2,442,738 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥]s=]
MILLION BY MATTHEW HARRIS ARNOLD, 1,317,768 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ?[«] MILLION BY LIGHTSPEED INDIA PARTMERS HI, LLC, 1,119,244 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO ¥[«] MILLION BY KALYSTA CAPITAL FUND Il {MAURITIUS), 545,577 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ¥{«] MILLION BY SUBBIAH VELLAYAN, 544,626 EQUITY SHARES OF FACE
VALUE OF ¥1 EACH AGGREGATING UP TO ¥[=] MILLION BY A. VENKATACHALAM, 439,308 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY SHIVRAJ SINGH KANDHARI (GUARDIAN, BIKRAMJIT SINGH
KANDHARY), 299,402 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO 2[«] MILLION BY CAN KOSEOGLU, 256,630 EQUITY SHARES OF FACE VALUE OF 21 EACH AGGREGATING UP TO Z[e] MILLION BY ANDREW
RICHARD WOGLOM, 86,129 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY CEM GARIH NAHMIYAS, 83,167 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY
NITIN MAHAJAN, 71,286 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY DANIEL ROBERT BACHELET ("INVESTOR SELLING SHAREHOLDERS"), 1,714,539 EQUITY SHARES OF FACE VALUE OF
11 EACH AGGREGATING UP TO =] MILLION BY VISHAL CHAUDHARY, 1,714,533 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO T[=] MILLION BY RAHUL SHARMA, 2,286,052 EQUITY SHARES OF FACE VALUE OF
1 EACH AGGREGATING UP TO ¥[«] MILLION BY ANKIT FATEHPURIA (“INDIVIDUAL SELLING SHAREHOLDERS", AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS, PROMOTER GROUP SELLING SHAREHOLDER AND
THE INVESTOR SELLING SHAREHOLDERS, THE "SELLING SHAREHOLDERS™) (THE “"OFFER FOR SALE™ AND SUCH EQUITY SHARES, THE "OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [«]% OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY.

"ALL OR A CERTAIN PORTION OF THE QFFERED SHARES OF THE SELLING SHAREHOLDERS INCLUDES EQUYTY SHARES THAT WILL BE ISSUED UPON CONVERSION OF PREFERENCE SHARES PRIOR TQ THE FILING OF THE RED HERRING
PROSPECTUS, ASAPPLICABLE,

THE OFFER INCLUDES A RESERVATION OF [#] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH, AGGREGATING TO ¥ [#] MILLION (CONSTITUTING UP TO [#]% OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY
FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "MET OFFER". THE OFFER AND THE MET
OFFER SHALL CONSTITUTE [=]% AND [«]%, RESPECTIVELY, OF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY CONSIDER AN ISSUE OF SPECIFIED SECURITIES AGGREGATING TO ¥5,200.00 MILLION AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING
PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). THE PRE-IPQ PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS. IF THE
PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 1%(2){B) OF THE SCRR. THE PRE-IPO
PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO
PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO
LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS AND INTIMATE THE STOCK EXCHANGES IN ACCORDAMNCE WITH SEBI ICDR REGULATIONS.

In-caze of any revision inthe Price Band, the Bid! Offer Period will be extended for at least three additional Working Days after-such revision inthe Price Band, subject to-the Bid! Offer Period not exceeding 10 Working Days. In cases of force majeurs, banking
sirike or simiar unforeseen circumstances, our Company may, in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid' Offer Period for 2 minimum of one Working Day, subject to the Bid’ Offer Period not exceeding 10 Working Days.
Any revision in the Pnce Band and the revised Bid! Offer Peniod, if applicable, shall be widely disseminated by nofification fo the Sfock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
termenats of the Syndicale Members and by imimation to the Seif-Cerffied Syndicate Banks ("SCSBs |, oter Designaied Intermedianies and he Sponsor Bank{s), 85 applicable.

Thiz is an Offer in terms of Rule 19 2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations, This Offer is being made through the Book Building Process in compliance with Regulation 8(2) of the SEBI ICDR Regulations wherain in terms
of Regulation 32(2) of the SEBI ICDE Regulaiions not less than 75% of the Met Offer shall be available for allocation on-a proportionate basis 1o Qualified Institulional Buyers ("QIBs™ and such portion the "QIB Portion™} provided that our Company in
consultation with the BELMs, may allocate up o 60% of the QIB Portion to Anchor Investors on a discrefionary basis in accordance with the 3EBI ICDR Regulations {"Anchor Investor Portion™), of which 40% of the Anchor Investor Porfion within the
60% of allocation of the QIB Portion to Anchor Invesiors, shall be reserved in the following manner; (i1 33.33% will be reserved for domestic Mutual Funds, and (i) §.67 % will be reserved for Life Insurance Companies and Pension Funds. In the event of
under-subscription i the reserved category for Life Insurance Companies and Pension Funds, the balance Equity Shares may be aliocated to domestic Mutual Funds. In-the event of undersubscription or non-allocation in the Anchor Investor Porfion,
the balance Equity Shares shall be added fo the (QIB Forlion {excluding the Anchor Investor Porteon) ("Net QI8 Portion™). Further, 5% of the MNet QIB Portion shall be avaflable for aflocation on & proporiionate basis to Muiua! Funds only and the
remainder of the Net Q1B Porfion shall be available for allecation on 8 proportionate basis 1o 8l QIBs (other than Anchor Investors) including Mutual Funds, subject 1o valid Bids being received al or above the Offer Price, However, if the aggrepate
damand from Mutual Funds is less than 5% of the Net QI8 Portion, the balance Equity Shares available for allocation in the Mutuat Fund Porfion will be added to the remaining QI8 Porlion for propartionate aliocation o QI8s. Further, not more than 15%
of the Met Offer shall be available for allocation to Non-Institutional Bidders {"NIBs"} of which {2) one third portion shall be reserved for Bidders with application size of more than T200.000 and up to $1,000,000; and {b) two-thirds of the portion shall be
reserved for Bidders with applicafion size of more than ¥1,000,000, provided that the unsubscribed poriicn’in either of such sub-categories may be allocated o Bidders in other sub-category of the NIBs in accordance with SEBI ICDRE Regulabions and nod
mare than 10% of the Met Offer shalt be available for allocation to Retail Individual Bidders (*RIBs”) in accordance with the SEBI ICDR Reguiations, subject to valid Bids being recedved from them at or above the Offer Price. Further, Equily Shares will be
aliocaled on a proportionate bass 1o Eligible Employees applying under the Employee Reservation Portion, subject 1o valid Bids baing received from them at or abova the Difer Price (nat of employes discount, if any). All potenbal Biddars (excepl Anchor
Investors) are required to mandatorily utllise the Application Supported by Blocked Amount (*ASBA") process by praviding details of thelr regpactva ASBA aceounts and UPHID (in case of UPI Bidders using the UPI Mechanism), in which case the
corresponding Bid Amounts will be blocked by the 3C58s or under the UPI Mechanism, as applicable to participate in the Net Offac. Anchar Investors are not permitted 10 participate in the Anchor Investor Portion of the Net Offer through the ASBA
procass. For defails, see "Offer Procedure” on paga 628 of the UDRHP-I,

This public announcement Is being made in compliance with the provisions of Requlations 39C{8), SCI94] and 58C(10) of the SEBI ICDR Ragulations to inform the public that our Company |s propasing, subyect lo applicabie stalutory and regulatory
requirements, receipt of requisite approvals, markel conditfons and other considerations, to undartake an initial pubdic offering of its Equity Shares pursuant o the Offerand has filed the UDRHP-1 along with the Draft Abridged Prospecius with SEB1 and
the Stock Exchanges on August 13, 2026. Pursuant 1o Regulation 55C(8) and 52C{10) of tha SEBI ICDR Regulations, the UDRHP-1 fited with SEBI and the Stock Exchanges has baan made publie for comments, if any, for a periad of at least 21 days
from the date of publication of this public announcemant by hosting it on the website of SEBI al www.sabi.qov.in, wabsites of the Stock Exchanges i.e, BSE and NSE at www bsaindia.com and www.nseindia.com, respactively, on the website of the
Company af s, Zebéark.com and on the websites of the BELMs, Fe. Kotak Mahindra Capital Company Limited, Morgan Standey India Company Private Limited, Goldman Sachs (India) Securifies Private Limited, Avendus Capital Private Limited, JM Financial
Limited HSBC Securities and Capdtal Markets (India) Private Limited and Pantomath Capital Advisors Private Limited at hitps:investmentbank kotak_com, www.monjanstanley comfndia, www.goldmansachs.com, https:iiwww.avendus.com, wwa.jmfl.com,
www. business_hsbc co.in-and www.pantomathcapital.com, respactively. Our Company hereby invites tha pablic to give their comments on tha UDRHP-I filed with SEBI and the Stock Exchanges, with raspect to disclosuras made in the UDRHP-L. Thae
members of the public are requested fo send a copy of the commenis to SEBI andior the Company Secretary and Compliance Officer of the Company and/or the BRLMs at their respeciive addresses menticned hergin. All commeniz musl be receved by
SEBI and/or our Company and/or the Company Secretary and Compliance Officer of the Company and'or the BRLMs on or before 5.00 p.m. on the 21" day from the date of publication of this pubdic announcement

Investments in equity and equity-relaled secunfies involve & degree of risk and Bidders showld mot invest.any funds in the Offer unless they can afford to take the nsk of losing their enfire investment. Bidders are advised {o read the risk factors carefully
before taking an investment decision in the Offer. For taking an investment decision, Bidders must rely on their own examination of our Company and the Ofer, including the risks involved, The Equity Shares in the Offer have not been recommended or
approved by SEB, nor does SEBI guarantee the accuracy or adequacy of the contents of {nis Updated Drafi Red Hesring Prospecius - | Specific attention of the Bidders is imviled to "Risk Faclors " on page 30 of the UDRHP-I.

Any decigion foinvestin the Equily Shares described in the UDEHP-I may only be taken afier the Red Herring Prospecius ("RHPT) has been filed with the BoC and must be made zoiely on the basis of such BHP. The Equily Shares, when offared through
the RHP, are proposed to be listed on Stock Exchanges

For details of the share capital and capdal struciure, (he names of the signatories to the Memorandum of Associabion ("MOA”") and the number of shares of our Company subscribed by them, please sea the section titled “Capital Structure™ on page 113
of the UDRHP-1. The liability of the members of our Company is limited. For details of the main objects of our Company as contained in the MOA, please sea the section titled "History and Certaln Corporate Matters - Brief History of our Company™
on page 339 of the LDRHP-|

BOOK RUNNING LEAD MANAGERS

kotak Morgan Stanley oldman Avendus”
InyesTroent Bankindg d'ﬂht‘l i i iy bl
Kotak Mahindra Capital Company Limited Goldman Sachs {India) Securities Private Limited
151 Floor, 2TBKC, Plot No. C-27, "G” Block, 5" and 10" Floar, Ascent-Waorli,

Bandra Kurla Complex, Bandra (East), Sudarn Kaku Ahire Marg,

Mumbal - 400 051, Maharashira, India Warll, Mumbai - 400 025, India

Tel; +51 22 4336 0000 Tel: +91 22 6618 9000

E-mail: zetwerk.ipodkolak.com E-mail: zetwerkipofgs.com E-mail: zelwerk ipo@avendus.com
Wabsite: hitps-invesimeantbank_kofak.com Website: www.goldmansachs.com Website: hitpsJfwww.avendus.com
Investor Grievance E-mail: kmorredressal fikotak. oom Investor Grievance E-mail: india-client-supportfas com Investor Grievance E-mail;

Contact Person: Ganesh Fane Contact Parson: Saurav 2 invesiorgrievance@avendus.com

SEBI| Registration Number: INMOODOOET04 SEBI| Registration Number: INMOOD011054 Contact Persan: Sarthak Sawa/Sneha Roy
SEBI| Registration Number: INMOO00 11021

REGISTRAR TO THE OFFER
E : A KFINTECH

MTEMATH
Pantomath Capital Advisors Private Limited
Fantomath Nucleus House, Saki Vihar Foad,
Ardhen Easl, Mumbai - 400 072, Maharashtra, India
Tel: 1800 BES ET11
Email: zetwerk_ipo@ipantomathgroup.com
E-mail: zetwerkipo{@hsbc.colin Website: wwvw pantomathcapital. com
Website: www business hsbe coin Investor Grievance E-mail:
Investor Grievance E-mail: imvastorgrievancef@hebeco.in imestorsfpantomathgroup.com
Contact Person: Harsh ThakkarHarshit Tayal Contact Person: Amil Maheshwar
SEBI Regizsiration Number: [NMODD010352 SEBI Registration Number: INMDDDD12110

{Pleaso scan this OF
codi fo wew fhe
LDRHP- and Draft
Abndged Prospectus)

Maorgan Stanley India Company Private Limited
Altimus, Level 38 & 40, Pandurang Budhkar Marg,
Worli, Murmdbal - 400 018, Maharashtra, India

Tel: +81 22 6118 1000

E-mail: zetwerkipoi@morganstanley.com
Website: www morganstaniey.com/findia

Investor Grievance E-mail:
investors_indiaf@mongansiankey.com

Contact Parson: Hrithik Khanna

SEBI Registration Number: [NMOODO11203

Avendus Capital Private Limited

Platina Building, 9" Floor 901, Plot Mo C-58,
Bandra kura Compdex, Bandra (Eas!),
Mumbsai - 400 051, Maharashira, India

Tel: +9% 22 6643 D050

BOOK RUNNING LEAD MANAGERS

P Hssc

HSBC Securities and Capital Markets (India)
Private Limited

52160, Mahatma Gandhi Road, Fort,

Mumibai - 400 001, Maharashtra, India

Tel: + 51 22 6864 1289

1 JM Financial

JM Financial Limited

T Floor, Cnergy, Appasaheb Marathe Marg,
Prabhadevi, Murnbal - 400 025

Maharashira, India

Tel; + 81 22 6630 3030

E-mail: zetwerk.ipoi@imfl.com

Website: www jmfl.com

Investor Grievance E-mail: grievance.ibo@jmfl.com
Contact Person; Praches Dwri

SEBI Registration Numbar; INMOOOD 0381

KFin Technologies Limited

301, The Cendrium, 3" Floor, 57, Lal Bahadur Shastri Road,
Mav Pada, Kurda (West), Mumbal - 400 070

Maharashtra, India

Teli +51 40 6716 22221860 (309 4001

E-mail; zetwerk ipod@kfintech.com

Website: www kfintech com

Investor Grievance E-mail; ainward_risd@kiintech.com
Contact Person: M &urak Ershna

SEBI Registration Ne: INROODD0D0Z221

AN capilalized ferms wsed harai and nof specdically defined shal have the same meaning a5 ascribed o thent in Ihe UDRHP-I,

For ZETWERK MANUFACTURING BUSINESSES LIMITED

{formeary known as Zetwerk Manufactunng Businesses Prvale Limited)
On behalf of the Board of Directors

Sdi-

Mania Sarkar

Company Secretary and Compliance Oficer

Place: Bengalury, Karnataka,
Date: August 14, 2026

ZETWERK MANUFACTURING BUSINESSES LIMITED (formerly known a5 Zedwerk Manufatturing Businesses Private Limited], is praposing, subject to applicable statulory and regqulatory requitements, recelpt of requisite approvals, market conditions
and other considerations, to make an initial public offering of its Equity Sharas and has filad the UDEHP-1 aleng with the Draft Abridged Prospectus dated August 13, 2026 with SEBI and the Stock Exchanges. The LUDRHP-| along with the Craft Abridged
Prospectus is available on the website of SEBI al weww.sebi.govin, as well as on the websites of the 3tock Exchangesi.e. BSE and MSE at wew.bseindia.com and www nseindia.com, respectively, on the website of the Company at wew.zebwerk.com and on
the websies of the BRLMs, |.e. Kotak Mahindra Capial Company Limited, Morgan Stanley India Company Private Limited, Goldman Sachs (India) Secunties Private Limited, Avendus Capital Private Limited, JM Financial Limited HSBC Securities and Capsal
Markets (India) Prvate Limited and Pantomath Capital Advisors Prvate Lineted at hitps.finvestmentbank kotak.com, www morganstaniey.comvindia, www.goldmansachs.com, hitps:iwew avendus.com, www mil.com, www.business hsbc.couin and
wiww. pantormathcapital.com, raspectively. Any potential Bidders should note that investment in equity shares involves a high dagree of risk and for details relating to such rigk. see "Risk Factors” on page 30 of the UDRHP-I. Potential Bidders shoukd not raly
on the LIDRHP-| along with the Draft Abridged Prospectus fed with SEBI and the Stock Exchanges for making any investment decision and should instead rely on the RHP, when filed, for making an investment decision

Thiz announcemsent does not constiute an imvikabon or offer of secunbes for sale in any junsdiclion. The Equity Shares offered in the Offer have nof bean and will nof be regisiered vnder the LS. Securibes Act of 1933,a5 amended (the "U.5. Securities Act”) or
any stale securities laws in the United States and unless so registered, may not be offered or sold within the United Stales except pursuant to an exemplion from., o in & transaclion nol subject 1o, the registrabion reguirements of the LLS. Securities Act and in
accordance with any appiicable U5, state securities laws. Accordingly, the Equity Shares are being offered and sold within the United States only to “qualified mstibutional buyers”, as defined in Rule 144A ["Rule 144A%) under the U5, Securities Act, In
transactions exempi from the registration requirements of the U.S. Securities Act, and outside the United States in “offshore transaciions” as defined in, and in reliance on Requlation S ["Regulation 5" under the 1.5, Securities Act, and in accordance with tha
applicable laws of the junsdictions where such offers and sales are being made. There will b& no public offering of the Equity Shares in the United States

Itis o be distinclly understood that the permession given by Stock Exchanges should not in any way be deemed or constresd that the Offer Document has been clearsd or approved by Stock Exchanges nor does it cerlify the comectness or completeness of any
of the contents of the Offer Document. The inveslors are advised Lo rafer 1o the Offer Document for the full text of the Disclaimer Clause of NSE and BSE Limited
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INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE BRAND LIMITED OPERATING IN BUSINESS OF BRAND LICENSING,
ROYALTY & BRAND MANAGEMENT SERVICES OUT OF MUMBAI AND DELHI

[Under gub-regulation |1) of regulation 36A of the Inzolvency and Bankruptey Board of India
(Insalvency Resplution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICLILARS

Mame ol ihe corporate deqibor along | Fulure Brand Limifed
willy PAM & CINY LLP Ho. CIN: U7 49950 H2006PLC 1657 22
| PAM: AABCHISE2H - -
Regd. OMice: Knowledge House, Shyam Magar
dogeshwari Vikhroli Link Roed. Jogeshwari (E),
Muminal City, Mumbai, Maharashtra,
| | India, 400060
LIRL of wabsse | Arccess Mot Prowided
| Datails of place where majority ol | The Corparate Deblor s par recosds has land
Finbd as8ls A locatad {and building of warth A=, 4.758cg
(Gross Bhack) iocatod 31 Mumias.
| Instalied capacity of main products” | The Corparate Debtor has no installed capacity
| sevices | for its main products/senvices.
Qizantity ard value of main products’ | As per the awdited fmancial statements for
servicen sald in st financil yesr Py HI24-25, revenus from opsratians was
| approx ¥2.67 crores. As per unaudied
fmancials. revenys from aperabans for
FY 202526 is approximatedy T 57 lakdy
. | Mumber of amployess! workmen | Nil ' '
| Further details Incfuding st mailabln | Detads can be sought by sanding amall at
indacial stadermanls (aith schedulesy | Mol canpe®gmall.com
ol T wears; lists of crediors doe
| dvaskabie al UAL: .
Eliggility for resalution applicants Dtadis can be sought by sending emall at
under section 25(24h) of the Code | fol cim@pmail.com
| is available &t URL: .
Last date for recaipt of expressan of | 30087026
| interast |
Diats of isswes ol provisional list al | DE-08-3126
prospeclive resolution apalicants
2 | Last date for submission of | 14-08-2026
| obgections to provisanal list 1 .
Diata of 55 of final G5t af | 24-09-2026
| prosgective fesoiution apollcants |
Date of isswe= of information 28-09-M26
memerandum, evalpatan matrix and
requeast far rasohution plans fo
prispective resoluticn apglicants
| Last tale for submizsian of | 28-10-2026
rigalulion plans
| Process ermall Id to Subimil
| Expression of Interest ||
Detaits of the corporate teblor's Mo FReqgistersid

| Address of the registerad office

[ Tl carpét grnail. com-

registration status as MEME,

Sd-

M=, Kanak Jan

Resolufion Professional

Future Brand Limited {In CIRP)

IBEI Req). Wo: IBBLTPA-O0A1P-P-01757 2019-202011 2686

Repistared Address: 17, Sal Mereshwar Laxuria, Plot No. 74,

aeclar 18, Kharghar, Mavi Memlai, Maharashira -310010

Date: August 15, 2026 Validity ol AFA: December 31, 2026

Place: Mumbal Email tor Correspondence - il elrp@gmall com

toess the coin

TOSS THE COIN LIMITE

(Formerly known as Toss the Coin Private Limited)
No.1A, Bheemanna Mudali Street, Alwarpet, Chennai — 600018
+91 44 4385 5211 | info@tossthe.co.in | www.tossthe.co.in |
CIN: L72900TN2020PLC138199

PUBLIC NOTICE REGARDING THE SIXTH ANNUAL GENERAL
MEETING ("AGM") TO BE HELD THROUGH VIDEO

CONFERENCE ("VC") / OTHER AUDIO-VISUAL MEANS
("OAVM") AND INFORMATION ON E-VOTING

Notice is hereby given that the Sixth AGM of Toss The Coin Limited
("Company") will be held on Friday, 11th September, 2026, at 10.00 a.m.
(IST) through Video Conference ("VC") / Other Audio-Visual Means ("OAVM")
in compliance with various Circulars issued by the Ministry of Corporate
Affairs and by the Securities Exchange Board of India (collectively referred
to as "Circulars") and in compliance with the provisions of the Companies
Act, 2013 ("the Act") and the Securities Exchange Board of India (Listing
Obligations and Disclosure Requirements), 2015 ("Listing Regulations")
without the physical presence of the members at the common venue
to transact the business set forth in the notice of the meeting dated 14th
August, 2026 ("Notice") through voting by electronic means ("e-voting").
Members participating in the meeting through VC / OAVM facility shall be
reckoned for the purpose of quorum under Section 103 of the Act.
In compliance with the Circulars, the requirement of sending the physical
copy of AGM Notice and Annual Report to members has been dispensed
with and hence, the Annual Report including the Notice of the AGM for the
FY 2025-26 have been sent only through electronic mode on 14th August,
2026 to all the members as on 7th August, 2026 ("Cut-off date for dispatch")
whose email addresses are registered with the Company / MUFG Intime India
Private Limited (formerly Link Intime India Private Limited), the Registrar &
Share Transfer Agent ("MUFG Intime / RTA’) / Depositories / Depository
Participant(s). The above documents are made available on the website
of the Company at www.tossthe.co.in the websites of BSE Limited at
www.bseindia.com and RTA at www.instavote.linkintime.co.in. However,
the physical copies of the Annual Report for FY 2025-26 will be sent to those
members who specifically request for the same.
Further, in accordance with Regulation 36(1)(b) of the Listing Regulations,
a physical communication is being sent to those shareholders whose
e-mail IDs are not registered, containing the weblink and exact path of the
Company's website where the Annual Report can be accessed.
Members who have not updated their email addresses, and therefore did
not receive the Notice of AGM and Annual Report, or those who became
members after 7th August, 2026 (the cutoff date for dispatch), can request
a copy of the AGM Notice and Annual Report by contacting the Company
at info@tossthe.co.in. Members holding shares in demat mode and have
not updated their KYC details are requested to register their email addresses
and other KYC information through their respective Depository Participants.
The Company has engaged MUFG Intime India Private Limited (formerly
known as “M/s. Link Intime India Private Limited”) for providing e-voting
services and VC facility for this AGM. Members may access the e-voting
system at www.instavote.linkintime.co.in. The detailed instructions for the
voting process and joining the AGM are given in the Notice of the AGM.
Members whose name appears on Register of Members / Register of
Beneficial Owners as on the cut-off date for e-voting i.e. Friday, 4th
September, 2026, are eligible to participate and cast their vote electronically
(remote e-voting & e-voting at the AGM) on the business set forth in the
notice of the AGM through CDSL e-voting system. Any person who acquires
shares and becomes the member of the Company post-dispatch of the
Notice of the AGM and holding shares as on the cut-off date for e-voting i.e.,
4th September, 2026 may obtain user ID and password after following the
procedure mentioned in the Notice of the AGM.
The remote e-voting period commences on Tuesday, 8th September, 2026
(09:00 a.m. IST) and ends on Thursday, 10th September, 2026 (05:00
p.m. IST). Members may note that remote e-voting shall not be allowed
beyond the aforesaid date and time. It may further be noted that once the
vote on a resolution is cast, the member shall not be allowed to change it
subsequently.
Members who have cast their vote by remote e-voting prior to the AGM may
attend / participate in the AGM through VC / OAVM but shall not be entitled
to cast their vote again.
Mr. Chetan Kushalkumar Bafna (ACS 55464 and CP No. 21201), proprietor
of M/s. Chetan Bafna and Co, Practicing Company Secretaries, Chennai has
been appointed as the Scrutinizer to scrutinize the remote e-voting process
and e-voting at the AGM, in a fair and transparent manner. Pursuant to
section 91 of the Act read with Regulation 42 of the Listing Regulations, the
Register of Members and Share Transfer Books will remain closed from 5th
September, 2026 to 11th September, 2026 (both days inclusive).
For any query clarification or issues regarding remote e-voting / e-voting
during the AGM, you may refer the Frequently Asked Questions ("FAQS") and
InstaVote e-voting manual available at www.instavote.linkintime.co.in under
help section or write an email to enotices@in.mpms.mufg.com or contact
on: - Tel: 022 4918 6000. In case members have any grievances regarding
login / e-voting, they may send an email to instameet@in.mpms.mufg.com
or contact on: - Tel: 022 4918 6175.
On behalf of the Board of Directors
For Toss The Coin Limited
SD/-
Narayanan Jayan
Chairman cum Managing Director
DIN: 08893678

Place: Chennai
Date: 14.08.2026

THIS 15 A PUBLIC ANNCGUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES NOR. IS IT A PROSPECTUS ANNOUNCEMENT.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, QUTSIDE INDIA
INITIAL PUBLIC OFFERING OF EQUITY SHARES OF ZETWERK MANLIFACTURING BUSINESSES LIMITED (FORMERLY KNOWN AS ZETWERK MANUFACTURING BUSINESSES PRIVATE LIMITED) ON THE MAIN BOARD OF THE BSE LIMITED
(*BSE"y AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER Il AND Il-A OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2016, AS AMENDED ("SEBI ICDR REGULATIONS)

PUBLIC ANNOUNCEMENT

@
ZETWERK

ZETWERK MANUFACTURING BUSINESSES LIMITED

(formerly known as Zetwerk Manufacturing Businesses Private Limited)

Qur Company was anginally incorporated at Chennai, Tamil Nadu as Zetwerk Manufacturing Businesses Private Limited” as a pevate limitad cormpany under the provisions of the Companses Act, 2013, pursuant to a certificate of incarporation daled Decembar 6,
2017, issued by the Regisirar of Companies, Ceniral Registration Centre ("RoC CRCT). Subsequent bo a change i our regisierad office from the staie of Tamil Madu to the siate of Kamataka purseant 1o the Board resolufion dated Aprl 11, 2019, and the special
resolubion passed by our Shareholders on May &, 2019 and confirmation of such alleration by an order dated September 13, 2019 passed by regional dirsclor, a fresh carificate of regisirabion dated October 15, 2009, was issuad by he Registrar of Companies,
Kamataka at Banpalore. Subsequently, our Company was convertad from a private imited company 1o a public limeted company and the name of our Cormpany changad from ‘Zetwark Manufacturing Businesses Private Limited' 1o Zatwerk Manufachuring Businasses
Limited’, pursuant to & Bosrd resclufion dated Januany 23, 2026, and a special resolution dated February &, 2026, passed by the Shareholders. Accordingly, a fresh cerificate of incorporation dated February 23, 2026, was issued by the BoC, CRC. Forfurther detags
on the changes in the name and registered office of our Company, see “Histery and Certain Corporate Matters - Changes in the registered office ' on page 338 of the updated draft red hemng prospechus - | dated August 13, 2026 ("UDRHP- 1)
Registered and Corporate Office; #84/1, Ground & 15t Floor, Vaishnav Soverelgn, Green Glan Layout, Bellandur, Bengalury South, Bengalens - 560 103, Kamataka, India
Tel; +31 7624 97448 50, Website; www.zetwerk.com; Contact person: Mania Sarkar, Company Secretary and Complance Officer; E-mail; csf@zetwerk com. Corporate [dentity Number: UT4999KAZ01TPLC1287TT

PROMOTERS OF OUR COMPANY: AMRIT PRATIK ACHARYA AND SRINATH RAMAKKRUSHNAN

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH ("EQUITY SHARES") OF ZETWERK MANUFACTURING BUSINESSES LIMITED | “COMPANY™) FOR CASH AT A PRICE OF T[«] PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF ¥«] PER EQUITY SHARE ("OFFER PRICE") AGGREGATING UP TO ¥{«] MILLION (THE "OFFER") COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP
TO 26,000,00 MILLION {THE “FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 96,837,455 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO *[«] MILLION, COMPRISING AN OFFER FOR SALE OF 14,230,672 EQUITY
SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO Z[«] MILLION BY AMRIT PRATIK ACHARYA, 14,230,672 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[e] MILLION BY SRINATH RAMAKKRUSHNAN
(“PROMOTER SELLING SHAREHOLDERS"), 22,974,820 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO T[] MILLION BY CREOVATE INNOVATION PRIVATE LIMITED (*PROMOTER GROUP SELLING SHAREHOLDER"),
8.444 270 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[«] MILLION BY PEAK XV PARTNERS INVESTMENTS V (FORMERLY KNOWN AS SC/ INVESTMENTS V), 7,159,666 EQUITY SHARES OF FACE VALUE OF
1 EACH AGGREGATING UP TO i[«] MILLION BY ACCEL INDIA ¥ (MAURITIUS) LIMITED, 4,390,649 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TC Z[«] MILLION BY LIGHTSPEED VENTURE PARTNERS SELECT IV
MAURITIUS, 3,491,401 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ¥[«] MILLION BY LIGHTSPEED INDIA PARTNERS II, LLC, 3,357,017 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO T{e]
MILLION BY KAE CAPITAL FUND Il, 2,857,565 EQUITY SHARES OF FACE VALUE OF %1 EACH AGGREGATING UP TO ¥[«] MILLION BY SAIFUDDIN FAKHRUDDIN QUREISHI, 2,779,638 EQUITY SHARES OF FACE VALUE OF T1 EACH
AGGREGATING UP TO *[«] MILLION BY PEAK XV PARTNERS GROWTH INVESTMENTS IIl (FORMERLY KNOWN AS SCI GROWTH INVESTMENTS [Il), 2,442,738 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO T{e]
MILLION BY MATTHEW HARRIS ARNDLD, 1,317,788 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ] =] MILLION BY LIGHTSPEED INDIA PARTNERS I, LLC, 1,119,244 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO T[] MILLION BY KALYSTA CAPITAL FUND Il (MALURITIUS), 545,577 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO 2[«] MILLION BY SUBBIAH VELLAYAN, 544,626 EQUITY SHARES OF FACE
VALUE OF 71 EACH AGGREGATING UP TO ]«] MILLION BY &. VENKATACHALAM, 433,308 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO T[«] MILLION BY SHIVRAJ SINGH KANDHAR] (GUARDIAN, BIKRAMJIT SINGH
KANDHARI), 200,402 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO #[«] MILLION BY CAN KOSEOGLU, 256,630 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[s] MILLION BY ANDREW
RICHARD WOGLOM, 86,129 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[«] MILLION BY CEM GARIH NAHMIYAS, 83,167 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO I[«] MILLION BY
MITIN MAHAJAN, 71,286 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY DANIEL ROBERT BACHELET (“INVESTOR SELLING SHAREHOLDERS"), 1,714,539 EQUITY SHARES OF FACE VALUE OF
1 EACH AGGREGATING UP TO ¥[«] MILLION BY VISHAL CHAUDHARY, 1,714,539 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY RAHUL SHARMA, 2,286,052 EQUITY SHARES OF FACE VALUE OF
71 EACH AGGREGATING UP TO 2[«] MILLION BY ANKIT FATEHPURIA (“INDIVIDUAL SELLING SHAREHOLDERS", AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS, PROMOTER GROUP SELLING SHAREHOLDER AND
THE INVESTOR SELLING SHAREHOLDERS, THE "SELLING SHAREHOLDERS") (THE “OFFER FOR SALE" AND SUCH EQUITY SHARES, THE "OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [«]% OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY,

"ALL OR A CERTAIN PORTION OF THE OFFERED SHARES OF THE SELLING SHAREHOLDERS INCLUDES EQUITY SHARES THAT WILL BE ISSUED UPON CONVERSION OF PREFERENCE SHARES PRIOR TO THE FILING OF THE RED HERRING
PROSPECTUS, ASAPPLICABLE.

THE OFFER INCLUDES A RESERVATION OF [«] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH, AGGREGATING TO ¥ [»] MILLION (CONSTITUTING UP TO [«]% OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY
FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER". THE OFFER AND THE NET
OFFER SHALL CONSTITUTE [«]% AND [«]%, RESPECTIVELY, OF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF QUR COMPANY,

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY CONSIDER AN ISSUE OF SPECIFIED SECURITIES AGGREGATING TO 75,200.00 MILLION AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING
PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS. IF THE
PRE-IPO PLACEMENT IS COMPLETED, THE AMOLNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2)(B) OF THE SCRR. THE PRE-IPO
PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PREAPO
PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO
LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS AND INTIMATE THE STOCK EXCHANGES IN ACCORDANCE WITH SEB! ICDR REGLILATIONS.

In case of any revision in the Price Band, the Bid! Offer Penod will be extended for at least three additional Working Days after such revision in the Price Band, subject to the Bid! DNer Period not exceeding 10 Working Days. In cases of foroe majeura, banking
sirike or simiar unforeseen crcumstances, our Company may, in consultation with the BRLMs, for reasons bo be recordad In writing, extend the Bid! Offer Period for a minimurm of one Working Day, subsect to the Bidl Offer Period nol exceeding 10 Warking Days,
Any revisian in the Price Band and the revised Bid/ Offer Period, if applicable, shall be widaly disseminated by notification to the Stock Exchanges, by ssuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminals of the Syndicate Mambers and by inlimation (o the Seil-Certified Syndicate Banks ("SCSBs"). ather Designated Inlermedianes and the Sponsar Bank{s). as applicable,

This is an Offer in lerms of Rule 19 2)(b) of the SCRR read with Regulation 31 of tha SEBI ICDR Regulations. This Offer is being made through the Baok Building Process in compliance with Requlation &(2) of the SEBI ICDR Regulations wherain in lafms
of Regulation 32(2) of the SEBI ICDR Regulations not less than 75% of the Net Ofer shall be available for sllocation on a proportionate basis lo Gualified Institulional Buyers ("QIBs" and such porbion the “QIB Portion’} provided thal our Company in
consultation with the BRLMs, may allocate up to 60% of the QI8 Portion ta Anchor Investors on a discrelionary basis in accordance with the SEBI ICDR Regquiations {*Ancher Investor Portion®), of which 40% of the Anchar Investor Parfion within the
il of allocation of the QIE Portian to Anchor Investors. shall be resenved in the foflowing manner: (1) 33.33% will be reserved for domestic Mutual Funds, and (i) §.67% will be reserved for Life Insurance Companias and Pensian Funds, In the event of
under-subscription in the reserved calegory for Life Insurance Companies and Pension Funds, the balance Equily Shares may be allecated to domestic Mutual Funds. in the svenl of under-subscription or non-allocation in the Anchor Inveslor Partion,
the balance Equity Shares shall be addad to the QIB Portion (excluding the Anchor Investar Partion) [*Net QIB Portion”). Further, 5% of the Net QIB Portion shall be avadable for aflocation on a proportionate basis 1o Mutual Funds anly and the
ramaindar of the Net QI8 Portion shall be availabie for allecation on a proportionate basis 1o all QiBs (other than Anchar Investors) including Mutual Funds, subject to valid Bids being received al or above the Offer Price, Howaver, If the agqregate
damand fram Mulual Funds i5 less than 5% of the Net QI8 Portion, tha balanta Equity Shares available for allocation in the Mutual Fund Portion will be addaed to the remaining QI8 Portion for propartionate allocation 1o QIBs. Further, not mara than 15%
of the Mat Offer shall be available for albocation 1 Mon-Instilutional Bidders UMNIBs") of which (3} one thied portion shall be reserved for Bidders with application size of more than 200,000 and up o 31,000,000, and {b) iwo-thirds of the portion shall be
reserved for Bidders with application size of more than £1.000,000, provided that the unsubscribed portion in sither of such sub-categones may be allocated fo Bidders in other sub-category of the NIBs in accordance with SEBI ICDR Regulations and not
more than 10% of thie Met Offer shall ba available for allocation to Refail Individual Bidders ("RIBg™) in accordance with the SEBI ICDR Fegulations, subject to valkd Bids being received fram them at or above the Offer Price. Further, Equily Shares will be
alfocated on a proportionaie basis 1o Eligible Employees applying under the Employee Reservation Portion, subject to'valid Bids being received from them at or above the Offer Price {net of employee dizscount, i any). All potential Bidders (except Anchor
Investors) are required to mandatorily ulilise the Application Supported by Blocked Amount ["ASBA™) process by providing details of their respectve ASBA accountz and UPTHID {in case of UPI Bidders using the UP| Mechanism}, in which case the
comesponding Bid Amounts will be blocked by the SC58Bs or under the UPE Mechanism, a5 applicable to parlicipate in the Met Offer. Anchor Investors are nel permilied o padicipaie in the Anchor Investor Porfion of the MNet Offer throwgh the ASBA
process. For details, see "Offer Procedura” on page 628 of the UDEHP-L

This public anmouncement is being made in complianca with the provisions of Regulations S3C{0), 58C{0A) and S8C{10} of the SEBI ICDR Regulations to inform the pullic that.our Company is proposing, subsect to-applicable statutory and regulaiory
requirements, receipl of requisite approvals, market conditions and other considerations, to underiake an initial pubsic offering of itz Equity Shares pursuant fo the Offerand has filed the UDEHP-| along with the Drafi Abridged Prospecius with SEBT and
the Stock Exchanges on August 13, 2026. Pursuant to Regulation 59C{9) and 53C{10) of the SEBI ICDR Regulations, the UDRHP-1 fited with SEBI and the Stock Exchanges has been made public for comments, if any, for & period of at least 21 days
from the date of publication of thiz public announcement by hosting it on the websie of SEBI at www.sebi.gov.in, websies of the Stock Exchanges i.e. BSE and NSE at www.bseindia.com and www.nseindia.com, respectively, on the website of the
Company at www.zetweri.com and on the websites of the BRLMs, i e. Kotak Mahindra Capital Company Limited, Morgan Standey India Company Private Limited, Goldman Sachs (India) Securties Private Limided, Avendus Capital Private Limied, /M Financial
Limited HSBC Securities and Capital Markets (India) Private Limited and Pantomath Capital Advisors Private Limited at hips:investmentbank. katak.com, www morganstanley.comfndia, www.goldmansachs.com, hitps:{iwww.avendus.com, www,mfl.com,
www business hsbe coun and www.pantomathcapital com, respectively. Our Company hereby inviles the pubdic to give their comments on the UDRHP-I fied with SEBI and the Stock Exchanges, with respect to disclosures made in the UDRHP-I, The
members of the public are requested fo send a copy of the commenis to SEBI andior the Company Secretary and Compdiance Officer of the Company and/or the BRLMs al their respeclive addresses manfionad herein, All comments must be recsived by
SEBI and/or our Company and/or the Company Secretary and Compliance Officer of the Company andlor the BRLMs on of before 5.00 p.m. on the 217 day from the date of publication of this public annauncemeant

Investments in equity and equity-related securities involve a degree of nsk and Bidders should nol invest any funds in the Offer unless they can afford to Lake the risk of losing their entire investment, Bidders are advised lo read the risk faclors carefully
before taking an investment declsion in the Offer, For taking an investment decision, Bidders must rely an their own axamination of our Company and the Offer, including the risks invalvad, The Equity Shares in the Offer have not been recommended or
approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the conlents of this Updated Draft Red Herring Prospectus - 1. Specific attention of the Bidders is invited to "Risk Facfors " on page 30 of the LDRHP-,

Any decision to investin the Equity Shares described in the UDRHP-I may only be taken afier the Red Herring Praspectus ("RHP"} has been filed with the RoC and must be made solely on the basis of such RHP. The Equity Shares, when offered through
the RHP, are proposed to be listed on Stock Exchanges

Faor details of the share capital and capitad structure, the names of the:signatories 1o the Memorandum of Assocaton {"MOA™and the number of shares of our Company subscribed by them, please see the secton fitlled "Capital Structure” on page 113
of ime UDREHP-. The jiakility of the members of our Company is limited. For detais of the main objects of our Company as contained in the MOA, please see the sechion titled “History and Certaln Corporate Matters - Brief History of our Company”
on page 339 of the UDRHP-|

kotak' Morgan Stanley oldman Avendus”

Investment Banking ﬂfhﬁ
Kotak Mahindra Capital Company Limited Guldman Sachs (India) Securities Private Limited Avendus Capital Private Limifed
151 Floor, 27BRC, Plot No. G-27, "G” Block, 9" and 10" Floor, Ascant-Worli, Platina Building, 3" Flocr 904, Plat No C-59,
Bandra Kurla Complex, Bandra (East), Sudam Kabu Ahire Marg, Bandra Kurla Complex, Bandra (East),
Mumbai - 400 351, Maharashira, India Worli, Mumbai - 400 023, India Mumbai - 400 057, Maharashira, India
Tel; +591 22 4336 0000 Tel: +81 22 6618 9000 Tel; +91 22 6648 0050
E-mail: zetwerk ips@koiak.com E-mall: zatwerkipoiEgs.com E-mail: zetwerk ipei@avendus.com
Website: hitps-linvesimentbank kotak.com Website; www.goldmansachs.com Website: hitps:{waww.avendus.com
Investor Griavance E-mail: kmcrredrazsal@iotak. com Investor Griavance E-mail: india-client-supportiDgs com Investor Grievance E-mail:
Contact Person; Ganssh Rane Contact Person: Saurav 3 invesiorgrievance@avendus.com
SEB| Registration Number: INMOODO0E704 SEB| Registration Number: INMOOD019054 Contact Person: Sarthak SawalSnaha Roy

SEBI| Registration Number: INMO00O 11021
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Morgan Stanley India Company Private Limited
Alirmus, Leval 39 & 40, Pandurang Budhkar Marg,
Waorl, Mumbal - 400 018, Maharashtra, India

Tel: +91 22 6118 1000

E-mail; zetwerkipod@morgansianley.com
Website: www morganstaniey com/india

Investor Grievance E-mail:
investors_india@marganstanlay.com

Contact Person: Hrithik Khanna

SEBI Registration Number: INMOOO011203

BOOK RUNNING LEAD MANAGERS | REGISTRAR TO THE OFFER
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HSBC
A smrinancia < P A KFINTECH
JM Financial Limited HSBC Securities and Capital Markets (India) Pantomath Capital Advisors Private Limited KFin Technologles Limited

301, The Centrium, 37 Floor, 57, Lal Bahadur Shasii Road,
MNav Pada, Kurls (West), Mumbai - £00 070

Maharashira, India

Tel: +2% 43 6716 22221180 0309 4001

E-mail: zetwerk.ipe@kiintach com

Website: www kfintech.com

Investor Grievance E-mail; ainward.ris@@kfintech.oom
Contact Persan: M Kurak Ershna

SEBI| Registration No: [NRODDDO0221

Private Limited

32160, Mahatma Gandhi Road. Fort,
Murmbai - 400 001, Maharashtra, India
Tel: + 51 22 6BG4 1289

Pantomath Nucleus House, Saki Vihar Road,
Andher East. Murbai - 400072, Maharashira, India
Tel: 1600 BES &T11

Email: zetwerk ipojflipantomathgroup.com

E-mail: zetwerkipodihsbe.co.in Website: www.pantomathcapital com

Website: wew buginess hebc.codn Invesior Grievance E-mall;

Investor Grievance E-mail: investorgrievance@hsbe.co.in mveslorsi@pantomathgroug. com

Contact Person: Harsh ThakkarHarshit Tayal Contact Person: Amit Maheshwar

SEBI Registration Number: [NMODD010353 SEBI Registration Number: INMOODD12110

T Floor, Cnergy, Appasaheb Marathe Marg,
Prabhadevi, Mummbai - 400 023

Mararashira, India

Tel: + 07 22 66303030

E-mail: zstwerk.ipod@imil.com

Wabsite: www jmfl.com

Investor Grievance E-mail; grevance. ibd@|mil com
Contact Person: Prachee Dhwri

SEBI Registration Number: INMOODO G361

AN capitslized fermes used herein and nof zpecifically defined shall have the same meaning a5 ascribed fo thent in the UDRHP-,

For ZETWERK MANUFACTURING BUSINESSES LIMITED

{formery known as Jebwerk Manufactuning Businesses Private Limited)
On behalf of the Board of Directors

b [

Mania Sarkar

Company Secrefary and Compliance Officer

Place: Bengaluru, Kamataka,
Date: August 14, 2028

ZETWERK MANUFACTURING BUSINESSES LIMITED (formardy known as Zetwark Manufacluring Businesses Private Limited), is proposing, subject to applicable statufory and regulatory requiraments, raceipt of requisite approvals, market conditions
and other considerations, to make an initial public offering of its Equity Shares and has filed the UDRHP-| along with the Draft Abridged Prospectus dated August 13, 2026 with SEBI and the Stock Exchanges. The UDRHP-| along with the Drait Abridged
Prospactus s available on the website of SEBLat www.sebi govin, a5 welf a5 on the websites of the Stock Exchanges Le. BSE and NSE at www.bseindia.com and www nseindia.com. respectively, on the website of the Company al www.zetwerk com and an
the wiabsitas of the BRLMs, L.e. Kotak Mahindra Capétal Company Limited, Morgan Stanley India Company Private Limited, Goldman Sachs {India) Securities Private Limited, Avendus Capital Private Limited, JM Financial Limited HSBC Securities and Cap#tal
Markets {India) Privaie Limsted and Pantomath Capital Advisors Prvate Limdted at hitpsilinvestmentbank.kotas.com, www.morganstaniey.comdindia, www.goldmansachs.com, hitpsdiwww svendus.com, www.imil.com, wwa.business hsbc.coin and
wavw. pantomathcapital.com, respectively. Any potential Bidders should note that investment in equity shares involves a high degree of risk and for details relating to such risk, see "Risk Factors™ on page 30 of the UDRHP-I, Potential Bidders shoukd nof rely
an the LIDRHP-| along with the Drafl Abridged Prospectus Med with SEBLand Ihe Stock Exchanges for making any investmant decision and shauld instead rely on the RHP, when filed, for making an investment decision.

This announcemsent does nol constiute an invitabon or offer of securities for sale in any jurisdiction. The Equity Shares offered in the Offer have nod been and will ned be registared under the U.S. Secunities Act of 1833 a5 amended (the "U.S. Securities Act") or
any state sacurities laws in the Unded States and unless so registerad. may not be offarad or sold within the Uinited States except pursuant fo an axermiption from;, of in a fransaction not subject 10, the registration requirements of the LL5. Securities Act and in
accordance with any apphicable 1.5, state securifies laws. Accordingly, the Equity Shares are being offered and sold within'the United States only to "quaified msfitulional buyers™, as defined in Rule 1444 "Rule 144A%) under the U.S. Securities Act, in
transactions exempt from the registration reguirements of the LS. Securities Acl, and oulside the United States in “offshore transactions® as defined in, and in reliance on Reguiation 5 ("Regulation 8%} under the U.5. Secunties Act, and in acoordance with the
apphicable faws of the junsdictions whare such offers and 2ales ane baing made. There will bena public offering of the Equity Sharas m the United States

It ta be distinclly undarstood that the permission given by Stock Exchanges should notin any way be deamed or constreed that the: Offer Documant has baan cleared or approved by Slock-Exchanges nor doas it cenify the cofrectness or complatenass of any
of the contents of e Offer Cocument. The investors are advised to refer 1o the Offer Document for the full 1ext of the Desclaimer Clause of NSE and BSE Linkted
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE BRAND LIMITED DOPERATING IN BUSINESS OF BRAND LICENSING,
ROYALTY & BRAND MANAGEMENT SERVICES OUT OF MUMBAI AND DELHI

[Under suwh-regulalion (1) of regulation 364 ol the insolvency and Bankrupley Baard of India
(Insolvency Resolulion Process lar Corporale Persons) Regulations, 200 6)

RELEVANT PARTICULARS
Mame ot the corporate delbitor along | Fulure Brand Limifed
with PAN & CIN LLP No. CIN: U7 4998 H200GPLE 1 BT 22
| PAN: ARBCFIG2H .
Rogd. OMice: Knowladis House. Shyarm Nagar,
Jopeshvaar Vikdirall Link Road. Jogeshwar (E),
Mumbai City, Murmbal, Maharashtes,
. | India, 400060
|URLafwebste | AccessNotProwded .
Digtaits:of pdacs where majarity of The Corparate Dettar 25 per recofds has land
fixed assels are locaked and bailding of warth Rs. 4.7 ¥a0s
(aross Block) lncated a1 Mumbea
| Installed capacsty of main producis/ | The Corparate Debtar has na mstalled capacity
Senvioay far As main productefiendicas,
' Csaintity-and value ol main products’ | As pesr - e awdibed financial statements for
sndioes 2ald 1 1 Hnancel e | FY 202425, ravenue (rom aparatkng was
Appede 261 crores. As pes i
fmancials. revenue frem operations for
_ | FY 2025-26 Is approimatedy € 51 lakhs
Mumber of amployess workmen il
| Further details inciuding st available | Detass can be sought by sanding amail at
financial statemants (wilh schedules) | fhlcirpdpmail.com
of tax waars, lists of craditors zna
| valable at URL: [ —— ) .
Eligetility fos resalulion apglicants Duastaske can e stught by sanding amall al
undie sectin 25240 of the Coda fiod, chrpe® sl carm
| g available a1 UL |
Last date for receipt of expression of | 3-08-2026
| Interest |
Date of issue of provisional fisg of (e-08-2026
prospective resoluticn apalicants
| Last date for submission of | 14-08-7026
obgsthors to pravisional lisd
| Diabe of fssuwe of final Btafl | 24-09-2026
prospective esoluflon apallcants
| Date of issue of information | 28-09-2026
rEmorandum, syvaluatsan et and
regjuest hor resosution plans o
| prospective resolution apglicants |
Last date for submissson of E3-10-2026
resalution plans
| Pracess email id to submit
Exprassion of inferest
| Datails of the corporale debior's | Mot Registared

| Address of the ritgrslead office

riglstration status as MSME.

S~

Bls. Kanak Jani

Resalution Professianal

Fufire Brand Limibed (ln CIRP)

IBEI Reg. Mo: IBBLIPA-001/1P-P-01757 2019-20201 2685

Regisbered Address: 17, Sai Moreshwar Lusoria, Flol No. 74,

Sector 18, Kharghar, Mavi Membai, Maharashira -410210

Date: August 15, 2026 Vakidity of AFA: December 31, 2026
Placa: Mumbai Email for Carrespendence - i, cimEamail, com

toss the coin

TOSS THE COIN LIMITE

(Formerly known as Toss the Coin Private Limited)
No.1A, Bheemanna Mudali Street, Alwarpet, Chennai — 600018
+91 44 4385 5211 | info@tossthe.co.in | www.tossthe.co.in |
CIN: L72900TN2020PLC138199

PUBLIC NOTICE REGARDING THE SIXTH ANNUAL GENERAL
MEETING ("AGM") TO BE HELD THROUGH VIDEO

CONFERENCE ("VC") / OTHER AUDIO-VISUAL MEANS
("OAVM") AND INFORMATION ON E-VOTING

Notice is hereby given that the Sixth AGM of Toss The Coin Limited
("Company") will be held on Friday, 11th September, 2026, at 10.00 a.m.
(IST) through Video Conference ("VC") / Other Audio-Visual Means ("OAVM")
in compliance with various Circulars issued by the Ministry of Corporate
Affairs and by the Securities Exchange Board of India (collectively referred
to as "Circulars") and in compliance with the provisions of the Companies
Act, 2013 ("the Act") and the Securities Exchange Board of India (Listing
Obligations and Disclosure Requirements), 2015 ("Listing Regulations")
without the physical presence of the members at the common venue
to transact the business set forth in the notice of the meeting dated 14th
August, 2026 ("Notice") through voting by electronic means ("e-voting").
Members participating in the meeting through VC / OAVM facility shall be
reckoned for the purpose of quorum under Section 103 of the Act.
In compliance with the Circulars, the requirement of sending the physical
copy of AGM Notice and Annual Report to members has been dispensed
with and hence, the Annual Report including the Notice of the AGM for the
FY 2025-26 have been sent only through electronic mode on 14th August,
2026 to all the members as on 7th August, 2026 ("Cut-off date for dispatch")
whose email addresses are registered with the Company / MUFG Intime India
Private Limited (formerly Link Intime India Private Limited), the Registrar &
Share Transfer Agent ("MUFG Intime / RTA’) / Depositories / Depository
Participant(s). The above documents are made available on the website
of the Company at www.tossthe.co.in the websites of BSE Limited at
www.bseindia.com and RTA at www.instavote.linkintime.co.in. However,
the physical copies of the Annual Report for FY 2025-26 will be sent to those
members who specifically request for the same.
Further, in accordance with Regulation 36(1)(b) of the Listing Regulations,
a physical communication is being sent to those shareholders whose
e-mail IDs are not registered, containing the weblink and exact path of the
Company's website where the Annual Report can be accessed.
Members who have not updated their email addresses, and therefore did
not receive the Notice of AGM and Annual Report, or those who became
members after 7th August, 2026 (the cutoff date for dispatch), can request
a copy of the AGM Notice and Annual Report by contacting the Company
at info@tossthe.co.in. Members holding shares in demat mode and have
not updated their KYC details are requested to register their email addresses
and other KYC information through their respective Depository Participants.
The Company has engaged MUFG Intime India Private Limited (formerly
known as “M/s. Link Intime India Private Limited”) for providing e-voting
services and VC facility for this AGM. Members may access the e-voting
system at www.instavote.linkintime.co.in. The detailed instructions for the
voting process and joining the AGM are given in the Notice of the AGM.
Members whose name appears on Register of Members / Register of
Beneficial Owners as on the cut-off date for e-voting i.e. Friday, 4th
September, 2026, are eligible to participate and cast their vote electronically
(remote e-voting & e-voting at the AGM) on the business set forth in the
notice of the AGM through CDSL e-voting system. Any person who acquires
shares and becomes the member of the Company post-dispatch of the
Notice of the AGM and holding shares as on the cut-off date for e-voting i.e.,
4th September, 2026 may obtain user ID and password after following the
procedure mentioned in the Notice of the AGM.
The remote e-voting period commences on Tuesday, 8th September, 2026
(09:00 a.m. IST) and ends on Thursday, 10th September, 2026 (05:00
p.m. IST). Members may note that remote e-voting shall not be allowed
beyond the aforesaid date and time. It may further be noted that once the
vote on a resolution is cast, the member shall not be allowed to change it
subsequently.
Members who have cast their vote by remote e-voting prior to the AGM may
attend / participate in the AGM through VC / OAVM but shall not be entitled
to cast their vote again.
Mr. Chetan Kushalkumar Bafna (ACS 55464 and CP No. 21201), proprietor
of M/s. Chetan Bafna and Co, Practicing Company Secretaries, Chennai has
been appointed as the Scrutinizer to scrutinize the remote e-voting process
and e-voting at the AGM, in a fair and transparent manner. Pursuant to
section 91 of the Act read with Regulation 42 of the Listing Regulations, the
Register of Members and Share Transfer Books will remain closed from 5th
September, 2026 to 11th September, 2026 (both days inclusive).
For any query clarification or issues regarding remote e-voting / e-voting
during the AGM, you may refer the Frequently Asked Questions ("FAQS") and
InstaVote e-voting manual available at www.instavote.linkintime.co.in under
help section or write an email to enotices@in.mpms.mufg.com or contact
on: - Tel: 022 4918 6000. In case members have any grievances regarding
login / e-voting, they may send an email to instameet@in.mpms.mufg.com
or contact on: - Tel: 022 4918 6175.
On behalf of the Board of Directors
For Toss The Coin Limited
SD/-
Narayanan Jayan
Chairman cum Managing Director
DIN: 08893678

Place: Chennai
Date: 14.08.2026

THIS IS A PUBLIC ANNGUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES NOR 1S IT APROSPECTUS ANNCUNCEMENT
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA,
INITIAL PUBLIC OFFERING OF EQUITY SHARES UF ZETWERK MANUFACTURING BUSINESSES LIMITED (FORMERLY KNCWN A5 ZETWERK MANUFRACTURING BUSINESSES PRIVATE LIMITED) ON THE MAIN BOARD OF THE B3E LIMITED
("BSE") AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED {"NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER Il AND HI-A OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS"

PUBLIC ANNOUNCEMENT

@
ZETWERK

ZETWERK MANUFACTURING BUSINESSES LIMITED

(formerly known as Zetwerk Manufacturing Businesses Private Limited)

Cur Company was orginally incorporated ai Chennai. Tamil Madu as ‘Zetwerk Manufacturing Businesses Private Limited’ a5 a private limied company under the provisions of the Companies Act, 2013, pursuant 1o a certificate of incorporation dated December §,
2017, issued by the Registrar of Companles, Central Registration Centra ("RoC CRC”), Subsequent o a change in our registered office from the state of Tamil Nadu Lo the state of Karnataka pursuant to the Board resolution dated Aprl 11, 2013, and the spacial
resolution passed by our Shareholders on May &, 2019 -and confirmation of such alleration by an order dated September 13, 2019 pessed by regional director, @ fresh certificate of regisiration dated October 15, 2019, was issued by the Fegistrar of Companies,
Kamataka at Bangalore, Subssquently, our Company was converted from a private imited company to & public limied company and the narme of our Company changed from ' Zetwerk Manufaciuring Businesses Private Limited' o Zetwerk Manufachuring Businessss
Lirnited’, pursuant to a Beard resolution dated January 23, 2026, and a special rasalution dated February 6, 2026, passed by the Shareholdars, Accordingly, afresh cartificate of incorparation datad February 23, 2026, was ssued by the RoC, CRC. For further detads
on the changes in the nama and registerad office of cur Company, see “Histary and Cartain Corporate Matters - Changes in the registered office " on page 338 of the updated draft red herring prospectus - | dated August 13. 2006 ("UDRHP-I').
Registered and Corporate Office; #34/1, Ground & 15l Floor, Vaishnaw Sovereign, Green Glen Layvoul, Bellandur, Bengalund South, Bengakeru - 560 103, Kamataka, India
Tel; +91 7624 9744 90; Website: www zetwerk.com: Contact person; Mania Sarkar, Company Secredary and Compliance Officer; E-mail; cai@zetwerk com: Corporate [dentity Number; UT4099KAZ01 TPLC1287TT

PROMOTERS OF OUR COMPANY: AMRIT PRATIK ACHARYA AND SRINATH RAMAKKRUSHNAN

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH ("EQUITY SHARES") OF ZETWERK MANUFACTURING BUSINESSES LIMITED [ "COMPANY™) FOR CASH AT A PRICE OF ¥[«] PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF [«] PER EQUITY SHARE ("OFFER PRICE") AGGREGATING UP TO ¥[«] MILLION {THE “OFFER") COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP
TO *26,000.00 MILLION (THE “FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 56,837,455 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO [«] MILLION, COMPRISING AN OFFER FOR SALE OF 14,230,672 EQUITY
SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY AMRIT PRATIK ACHARYA, 14,230,672 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[e] MILLION BY SRINATH RAMAKKRUSHNAN
(“PROMOTER SELLING SHAREHOLDERS"), 22,974,820 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY CREOVATE INNOVATION PRIVATE LIMITED (“PROMOTER GROUP SELLING SHAREHOLDER"],
B.444 270 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[«] MILLION BY PEAK XV PARTMERS INVESTMEMNTS V (FORMERLY KNOWN AS SCI INVESTMENTS V), 7.150,668 EQUITY SHARES OF FACE VALUE OF
#1 EACH AGGREGATING UP TO ¥]=] MILLION BY ACCEL INDIA ¥V (MALRITIUS) LIMITED, 4,390,649 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY LIGHTSPEED VENTURE PARTNERS SELECT IV
MAURITIUS, 3,491 401 EQUITY SHARES OF FACE VALUE OF 31 EACH AGGREGATING UP TO (=] MILLION BY LIGHTSPEED INDIA PARTHNERS Il, LLC, 3,357,017 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO <[=]
MILLION BY KAE CAPITAL FUND I, 2,857,565 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ][] MILLION BY SAIFUDDIN FAKHRUDDIN QUREISHI, 2,779,696 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO T[] MILLION BY PEAK XV PARTNERS GROWTH INVESTMENTS Il (FORMERLY KNOWN AS SCI GROWTH INVESTMENTS 1), 2,442,738 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO [s=]
MILLION BY MATTHEW HARRIS ARNOLD, 1,317,768 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ?[«] MILLION BY LIGHTSPEED INDIA PARTMERS I, LLC, 1,119,244 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO ¥[«] MILLION BY KALYSTA CAPITAL FUND Il {MAURITIUS), 545,577 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ¥{«] MILLION BY SUBBIAH VELLAYAN, 544,626 EQUITY SHARES OF FACE
VALUE OF ¥1 EACH AGGREGATING UP TO ¥[=] MILLION BY A. VENKATACHALAM, 439,308 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY SHIVRAJ SINGH KANDHARI (GUARDIAN, BIKRAMJIT SINGH
KANDHARY), 299,402 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO 2[«] MILLION BY CAN KOSEOGLU, 256,630 EQUITY SHARES OF FACE VALUE OF 21 EACH AGGREGATING UP TO Z[e] MILLION BY ANDREW
RICHARD WOGLOM, 86,129 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY CEM GARIH NAHMIYAS, 83,167 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY
NITIN MAHAJAN, 71,286 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY DANIEL ROBERT BACHELET ("INVESTOR SELLING SHAREHOLDERS"), 1,714,539 EQUITY SHARES OF FACE VALUE OF
11 EACH AGGREGATING UP TO =] MILLION BY VISHAL CHAUDHARY, 1,714,533 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO T]=] MILLION BY RAHUL SHARMA, 2,286,052 EQUITY SHARES OF FACE VALUE OF
1 EACH AGGREGATING UP TO ¥[«] MILLION BY ANKIT FATEHPURIA (“INDIVIDUAL SELLING SHAREHOLDERS", AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS, PROMOTER GROUP SELLING SHAREHOLDER AND
THE INVESTOR SELLING SHAREHOLDERS, THE "SELLING SHAREHOLDERS™) (THE “OFFER FOR SALE™ AND SUCH EQUITY SHARES, THE "OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [«]% OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY.

"ALL OR A CERTAIN PORTION OF THE QFFERED SHARES OF THE SELLING SHAREHOLDERS INCLUDES EQUITY SHARES THAT WILL BE ISSUED UPON CONVERSION OF PREFERENCE SHARES PRIOR TQ THE FILING OF THE RED HERRING
PROSPECTUS, ASAPPLICABLE,

THE OFFER INCLUDES A RESERVATION OF [#] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH, AGGREGATING TO ¥ [#] MILLION (CONSTITUTING UP TO [#]% OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY
FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "MET OFFER". THE OFFER AND THE MET
OFFER SHALL CONSTITUTE [=]% AND [«]%, RESPECTIVELY, OF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY CONSIDER AN ISSUE OF SPECIFIED SECURITIES AGGREGATING TO ¥5,200.00 MILLION AT ITS DISCRETION, PRIOR TC FILING OF THE RED HERRING
PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). THE PRE-IPQ PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS. IF THE
PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 1%(2){B) OF THE SCRR. THE PRE-IPO
PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO
PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO
LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS AND INTIMATE THE STOCK EXCHANGES IN ACCORDANCE WITH SEBI ICDR REGULATIONS.

In-caze of any revision inthe Price Band, the Bid! Offer Period will be extended for at least three additional Working Days after-such revision inthe Price Band, subject to-the Bid! Offer Period not exceeding 10 Working Days. In cases of force majeurs, banking
sinke or simiar unforeseen arcumstances, our Company may, in consultalion with the BELMs, for reasons to be recorded in Writing, extend the Bid' Offer Penod for a minmmum of one Working Day, subject to the Badl Offer Period nol exceeding 10 Working Days,
Any revision in the Prce Band and the revised Bid/! Offer Peniod, if applicable, shall be widely disseminated by nofification fo the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
termenats of the Syndicale Members and by mimation to the Seif-Cerffied Syndicate Banks ("SCSBs |, oter Designaied Intermedianies and the Sponsor Bank{s), 85 applicable.

Thiz is an Offer in terms of Rule 19 2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations, This Offer is being made through the Book Building Process in compliance with Regulation 8(2) of the SEBI ICDR Regulations wherain in tarms
of Regulation 32(2) of the SEBI ICDE Regulaiions not less than 75% of the Met Offer shall be available for allocation on-a proportionate basis 1o Qualified Institulional Buyers ("QIBs™ and such portion the "QIB Portion™} provided that our Company in
consultation with the BELMs, may allocate up o 60% of the QIB Portion to Anchor Investors on a discrefionary basis in accordance with the SEBI ICDR Regulations {"Anchor Investor Portion™), of which 40% of the Anchor Investor Porfion within the
G0% of allocation of the QIB Portion to Anchor Invesiors, shall be reserved in the following manner; (i1 33.33% will be reserved for domestic Mutual Funds, and (i) §.67 % will be reserved for Life Insurance Companies and Pension Funds. In the event of
under-subscription im the reserved category for Life Insurance Companies and Pension Funds, the balance Equity Shares may be aliocated to domestic Mutual Funds. In-the event of undersubscription or non-allocation in the Anchor Investor Porfion,
the balance Equity Shares shall be added fo the (QIB Forlion {excluding the Anchor Investor Porteon) ("Net QI8 Porfion™). Further, 5% of the MNet QIE Portion shall be avaflable for aflocation on & proporiionate basis to Muiua! Funds only and the
remainder of the Net Q1B Porfion shall be available for allecation on 8 proportionate basis 1o 8l QIBs (other than Anchor Investors) including Mutual Funds, subject 1o valid Bids being received al or above the Offer Price, However, if the apgregate
damand from Mutugl Funds is less than 5% of the Net QI8 Portion, the balance Equity Shares available for allocation in the Mutuat Fund Porfion will be added to the remaining QI8 Portion for propartionate aliocation o QI8s. Further, not more than 15%
of the Met Offer shall be available for allocation to Non-Institutional Bidders {"NIBs") of which {2) one third portion shall be reserved for Bidders with application size of more than T200.000 and up to $1,000,000; and {b) two-thirds of the portion shall be
reserved for Bidders with applicafion size of more than ¥1,000,000, provided that the unsubscribed poriicn’in either of such sub-categories may be allocated o Bidders in other sub-category of the NIBs in accordance with SEBI ICDRE Regulabions and nod
mare than 10% of the Met Offer shalt be available for allocation to Retail Individual Bidders (*RIBs”) in accordance with the SEBI ICDR Reguiations, subject to valid Bids being recedved from them at or above the Offer Price. Further, Equily Shares will be
aliocaled on a proportionate bass 1o Eligible Employees applying under the Employee Reservation Portion, subject 1o valid Bids baing received from them at or abova the Difer Prica (nat of employes discount, if any). All potenbal Biddars (excepl Anchor
Investors) are required to mandatorily utllise the Application Supported by Blocked Amount (*ASBA") process by praviding details of thelr regpactva ASBA aceounts and UPHID (in case of UPI Bidders using the UPI Mechanism), in which casa the
corresponding Bid Amounts will be blocked by the SC58s or under the UPI Mechanism, as applicable to participate in the Net Offac. Anchar Investors are not permitted 10 participate in the Anchor Investor Portion of the Net Offer through the ASBA
procass. For defails, see "Offer Procedure” on paga 6268 of the UDRHP-I,

This public announcemant |s being made in compliance with the provisions of Regulations 58C(8), 59C(94) and 58C(10) of the SEBI ICDR Regulations to inform the public that our Company |5 proposing, subject o applicable stalulory and requlatory
requirements, receipt of requisite approvals, markel conditfons and other considerations, to undartake an initial pubdic offering of its Equity Shares pursiant o the Offerand has filed the UDRHP-1 along with the Draft Abridged Prospecius with SEB1 and
the Stock Exchanges on August 13, 2026. Pursuant 1o Regulation 53C(8) and 52C{10) of the SEBI ICDR Regulations, the UDRHP-1 fited with SEBI and the Stock Exchanges has beaan made publie for comments, if any, for a period of at least 21 days
from the date of publication of this public announcemant by hosting it on the website of SEBI al www.sabi.qov.in, wabsites of the Stock Exchanges i.e, BSE and NSE at www bsaindia.com and www.nseindia.com, respactively, on the website of the
Company af s, Zebéark.com and on the websites of the BELMs, Fe. Kotak Mahindra Capital Company Limited, Morgan Standey India Company Private Limited, Goldman Sachs (India) Securifies Private Limied, Avendus Capital Private Limited, JM Financial
Limited HSBS Securities and Capital Markets (India) Private Limifed and Pantomath Capital Advisors Private Limifed af httpsinvestmentbank kotak com, v morganstanley comiindia, wwnw.goldmansachs.com; htfpshany avendus.com, wanw imfl.com,
wrw. business_hsbc co.in-and www.pantomathcapital.com, respactively. Our Company hereby invites tha pablic to give their comments on tha UDRHP-I filed with SEBI and the Stock Exchanges, with raspect to disclosuras made in the UDRHP-L. Thae
members of the public are requested fo send a copy of the comments to SEBI andior the Company Secretary and Compliance Officer of the Company and/or the BRLMs at their respeciive addresses menticned hergin. All commenis musl be receved by
SEBI and/or our Company and/or the Company Secretary and Compliance Officer of the Company and'or the BRLMs on or before 5.00 p.m. on the 21" day from the date of publication of this pubdic announcement

Investments in equity and equity-relaled secunfies involve & degree of risk and Bidders showld not invest.any funds in the Offer unless they can afford to take the nsk of losing their enfire investment. Bidders are advised {o read the nisk factors carefully
before taking an investment decision in the Offer. For taking an investment decision, Bidders must rely on their own examination of our Company and the Ofer, including the risks involved, The Equity Shares in the Offer have not been recommended or
approved by SEB, nor does SEBI guarantee the accuracy or adequacy of the contents of {nis Updated Drafi Red Hesring Prospecius - | Specific attention of the Bidders is imviled to "Risk Faclors " on page 30 of the UDRHP-I.

Any decigion foinvestin the Equily Shares described in the UDEHP-I may only be taken afier the Red Herring Prospecius ("RHPT) has been filed with the BoC and must be made zoialy on the basis of such BHP. The Equily Shares, when offared through
the RHP, are proposed to be listed on Stock Exchanges

For details of the share capital and capdal struciure, (he names of the signatories to the Memorandum of Associabion ("MOA”) and the number of shares of our Company subscribed by them. please sea the section titled “Capital Structure™ on page 113
of the UDRHP-1. The liability of the members of our Company is limited. For details of the main objects of our Company as contained in the MOA, please sea the section titled "History and Certaln Corporate Matters - Brief History of our Company™
on page 339 of the LDRHP-|

BOOK RUNNING LEAD MANAGERS

kotak Morgan Stanley oldman Avendus”
InyesTroent Bankindg dth i i iy bl
Kotak Mahindra Capital Company Limited Goldman Sachs {India) Securities Private Limited
151 Floor, 2TBKC, Plot No. C-27, "G” Block, 5" and 10" Floar, Ascent-Warli,

Bandra Kurla Complex, Bandra (East), Sudarn Kaku Ahire Marg,

Mumbal - 400 051, Maharashira, India Warll, Mumbai - 400 025, India

Tel; +51 22 4336 0000 Tel: +91 22 6618 9000

E-mail: zetwerk.ipod@kolak.com E-mail: zetwerkipofgs.com E-mail: zelwerk ipo@avendus.com
Wabsite: hitps-invesimeanttank_kofak.com Website: www.goldmansachs.com Weobsite: hifpsJfwww.avendus.com
Investor Grievance E-mail: kmorredressalfkotak. oom Investor Grievance E-mail: india-client-supportfos com Investor Grievance E-mail;

Contact Person: Ganesh Fane Contact Parson: Saurav 2 invesiorgrievance@avendus.com

SEBI| Registration Number: INMOODOOET04 SEBI| Registration Number: INMOOD011054 Contact Persan: Sarthak Sawa/Sneha Roy
SEBI| Registration Number: INMOO00 11021

REGISTRAR TO THE OFFER
P A KFINTECH

MT M ATH
Pantomath Capital Advisors Private Limited KFin Technelogies Limited
Fantomath Nucleus House, Saki Vihar Foad, 3, The Cenfrium, 3~ Floor; 57, Lal Bahadur Shasin Road,
Arddher Easl, Mumbal - 400 072, Maharashira, India Mav Pada, Kurda (West), Mumbal - 400 070
Tel: 1800 BES ET11 Maharashtra, India
Tel: + 31 22 6864 1289 Email: zetwerk_ipo@pantomathgroup. com Tel: +91 &0 6716 2222180 0309 4001
E-mail: zetwerkipo{@hsbc.colin Website: www pantomathcapital. com E-mail; zetwerk ipod@kfintech.com
Website: www business hsbe coin Investor Grievance E-mail: Website: www kfintech com
Investor Grievance E-mail: imvestorgrievancef@hebeoo.in imestorsfpantomathgroup.com Investor Grievance E-mail; ainward_risd@kiintech.com
Contact Person: Harsh ThakkarHarshit Tayal Contact Person: Amil Maheshwar Contact Person: M Mural Krishna
SEEI Registration Number: INMODD010553 SEBI Registration Number: INMOOO012110 SEB| Registration No: INRDODD0O00Z21

{Pleaso scan this OF
codia fo wew fhe
UDRHP- and Drafi
Abndged Prospectus)

Maorgan Stanley India Company Private Limited
Altimus, Level 38 & 40, Pandurang Budhkar Marg,
Worli, Murmdbal - 400 018, Maharashtra, India

Tel: +81 22 6118 1000

E-mail: zebwerkipoi@morganstanley. com
Website: www morganstanley com/findia

Investor Grievance E-mail:
investors_indiaf@maongansiankey.com

Contact Parson: Hrithik Khanna

SEBI Registration Number: [NMOODO11203

Avendus Capital Private Limited

Platina Building, 9" Floor 901, Plot Mo C-58,
Bandra kurla Compéex, Bandra (Eas!),
Mumbsai - 400 051, Maharashira, India

Tel: +9% 22 6643 D050

BOOK RUNNING LEAD MANAGERS

P Hsec

HSBC Securities and Capital Markets (India)
Private Limited

52160, Mahatma Gandhi Road, Fort,

Mumibai - 400 001, Maharashtra, India

1 JM Financial
JM Financial Limited
T Floor, Cnergy, Appasaheb Marathe Marg,
Prabhadevi, Murnbal - 400 025
Maharashira, India
Tel; + 81 22 6630 3030
E-mail: zetwerk.ipoi@imfl.com
Website: www jmfl.com
Investor Grievance E-mail: grievance.ibo@jmfl.com
Contact Person; Praches Dbl
SEBI Registration Numbar; INMOOOD 0381

AN capilalized ferms wsed harai and nof spacdically defined shal have the same meaning a5 ascribed o thent in ihe UDRHP-,

For ZETWERK MANUFACTURING BUSINESSES LIMITED

{formeary known as Zetwerk Manufactunng Businesses Prvale Limited)
On behalf of the Board of Directors

Sdi-

Mania Sarkar

Company Secretary and Compliance Oficer

Place: Bengalury, Karnataka,
Date: August 14, 2026

ZETWERK MANUFACTURING BUSINESSES LIMITED (formerly known a5 Zedwerk Manufatturing Businesses Private Limited], is praposing, subject to applicable statutory and regqulatory requitements, recelpt of requisite approvals, market conditions
and other considerations, to make an iitial public offering of its Equity Sharas and has filad the UDEHP-1 aleng with the Draft Abridged Prospactus dated August 13, 2026 with SEBI and the Stock Exchanges. The LUDRHP-| along with the Craft Abridged
Prospectus is available on the website of SEBI al weww.sebi.govin, as well as on the websites of the Stock Exchangesi.e. BSE and MSE at wew.bseindia.com and www nseindia.com, respectively, on the website of the Company al wew.zebwerk.com and on
the websies of the BRLMs, 1.2, Kotak Mahindra Capial Company Limited, Morgan Stanley India Company Private Limited, Goldman Sachs (India) Secunlies Private Limited, Avendus Capital Private Limited, JM Financial Limited HSBC Securities and Capsal
Markets (India) Private Limited and Pantomath Capital Advisors Prvate Lineted at hitps.iinvestmentbank kotak.com, www morganstaniey.corvindia, www.goldmansachs.com, hitps:iwew avendus.com, www mil.com, www.business hsbc.couin and
wiww. pantomathcapital.com, raspectively. Any potential Bidders should note that investment in equity shares involves-a high dagree of risk and for details relating to such rigk. see "Risk Factors” on page 30 of the UDRHP-I. Potential Bidders shoukd not raly
on the LIDRHP-| along with the Draft Abridged Prospectus fed with SEBI and the Stock Exchanges for making any investment decision and should instead rely on the RHP, when filed, for making an investment decision

Thiz announcemsent does not constiute an ivikabon or offer of secunbes for sale in any jJunsdiclion. The Equity Shares offered in the Offer have nof bean and will nof be regisiered vnder the LS. Securibes Act of 1933,a5 amended (the "U.5. Securities Act”) or
any state securities laws in the United States and unless so registered, may not be offered or sold within the United Stales except pursuant to an exemplion from., o in & transaclion nol subject 1o, the registrabion reguirements of the LLS. Securities Act and in
accordance with any appiicable U5, state securities laws. Accordingly, the Equity Shares are being offered and sold within the United States only to “qualified mstibutional buyers®, as defined in Rule 144A ["Rule 144A") under the U5, Securities Act, In
transactions exempi from the registration requirements of the U.S. Securities Act, and outside the United States in “offshore transaciions” as defingd in, and in reliance on Requlation S ["Regulation 5" under the 1.5, Securities Act, and in accordance with tha
applicable laws of the junsdictions where such offers and sales are being made. There will b& no public offering of the Equity Shares in the United States

Itis o be distinclly understood that the permession given by Stock Exchanges should not i any way be deemed or constresd that the Offer Document has been clearsd or approved by Stock Exchanges nor does it cerlify the comectness or completeness of any
of the contents of the Offer Document. The inveslors are advised Lo rafer 1o the Offer Document for the full text of the Disclaimer Clause of NSE and BSE Limited
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INVITATION FOR EXPRESSI0N OF INTEREST FOR
FUTURE BRAMD LIMITED OPERATING IN BUSINESS OF BERAND LICENSING,
ROYALTY & BRAND MANAGEMENT SERVICES OUT OF MUMBAI AND DELHI

{Under subi-regalation (1) of regulalion 368 af the |asolvency and Bankruplcy Board ol India
(msobvency Resobution Process for Corporale Persons) Regulations, 2016)

. FELEVANTPARTICULARE
Nami of the cosporile debbar alony | Future Brand Limibed
with PAN & CIN LLP No. CIN: UT4BashiH2 00 EPLE1BETE2
| PAN: AABCFOME2H y
Regd. Difice; Knowledge House, Shyam Nagar
Jogeshwarn Vikheok Link Road, Jogeshwar (E],
fdumbai Gity, Mumbai, Maharashira,
N | indis, 400060
URL ol website fccess Mat Provided
* Details of place where magarity of | The Gorporate Debior 2% per records has land
fixed assals @ locatad and building of worlh Ré. 4.75lacs
{Grass Block) located ab Mumbe:
 Instaled capacity of man products’ | The Corposate Debtor has no instafed capacity
[sovices. | for its main products/servioss.
Duantity 2nd value of main praducts’ | 45 par he audited financial stxiemeants Toe
senices soid in kst firanclal year FY 202425 rewenue fram operaticns was
approe TG crores. A5 per undudited
finandcials, ravenue Trom operations o
{ FY 2025-26 = approxcimialaly ¥ 51 ks,
Ninbiar of emiployees’ warkmen | Mil
" Further detalls inciuding last #valiable | Detalls can be sought by sanding emall at
linandal stalements tadh-schedides) | IOLcirpegmailaom
af two years, Ezts of creditorsane
_ @vailable at URL {
Eligibelity for resaliton applicants Distails an be spught by sending emall ot
i section 2502000 ol fhe Coda i cirpsamai com
& aailaible at URL- |
Lagt date for receipt of axpression of | 30-08-2026
mferest .
Date ol s of provisional lishal 8-048-2026
| prospactive resalutan applicants |
Lagt date for submissian of 14-09-2026
__ abiectians o provisionat s ——
Diatee Ol e of N ksl o 24-0-2026
prospeciive resalutian applicants
Date af =sue of infarmation | #0-00-20126
memarandum, esalughon matnx and
néquest lor resalutian plans to
_ prospective resalubion agpicants. {
Last date for schmissin of 20-10-2026
resalution plans
" Process emad i to submil | I cirpebgiral com
Exprassion o Infurest

" Details of the comorate dabtor's | Mok Registarad

" Mddress of the regestered office

regtetration status as MEME

s~

Wz, Kanak Jani

Raeolation Professiosal

Fature Brand Limited {in CIRF]

B8l Reg. Ho: IBEIIPA-0013P-P-01 757201 9-J020,1 2605
Registerad Address: 17, Sal Moresiwar Luxeria, Plal Ba, 74,
Seglor 18, Kharghar, Mavl Mumbad, Maharashlsa 410210
Valldity ol AFA; Becember 31, 2026

Email for Correspondence - folcirpfomall.com

rale; Augms! 15, 2026
Place: Mumbal

toss the coin

TOSS THE COIN LIMITED

(Formerly known as Toss the Coin Private Limited)
No.1A, Bheemanna Mudali Street, Alwarpet, Chennai — 600018
+91 44 4385 5211 | info@tossthe.co.in | www.tossthe.co.in |
CIN: L72900TN2020PLC138199

PUBLIC NOTICE REGARDING THE SIXTH ANNUAL GENERAL
MEETING ("AGM") TO BE HELD THROUGH VIDEO

CONFERENCE ("VC") / OTHER AUDIO-VISUAL MEANS
("OAVM") AND INFORMATION ON E-VOTING

Notice is hereby given that the Sixth AGM of Toss The Coin Limited
("Company") will be held on Friday, 11th September, 2026, at 10.00 a.m.
(IST) through Video Conference ("VC") / Other Audio-Visual Means ("0AVM")
in compliance with various Circulars issued by the Ministry of Corporate
Affairs and by the Securities Exchange Board of India (collectively referred
to as "Circulars") and in compliance with the provisions of the Companies
Act, 2013 ("the Act") and the Securities Exchange Board of India (Listing
Obligations and Disclosure Requirements), 2015 ("Listing Regulations")
without the physical presence of the members at the common venue
to transact the business set forth in the notice of the meeting dated 14th
August, 2026 ("Notice") through voting by electronic means ("e-voting").
Members participating in the meeting through VC / OAVM facility shall be
reckoned for the purpose of quorum under Section 103 of the Act.
In compliance with the Circulars, the requirement of sending the physical
copy of AGM Notice and Annual Report to members has been dispensed
with and hence, the Annual Report including the Notice of the AGM for the
FY 2025-26 have been sent only through electronic mode on 14th August,
2026 to all the members as on 7th August, 2026 ("Cut-off date for dispatch")
whose email addresses are registered with the Company / MUFG Intime India
Private Limited (formerly Link Intime India Private Limited), the Registrar &
Share Transfer Agent ("MUFG Intime / RTA”) / Depositories / Depository
Participant(s). The above documents are made available on the website
of the Company at www.tossthe.co.in the websites of BSE Limited at
www.bseindia.com and RTA at www.instavote.linkintime.co.in. However,
the physical copies of the Annual Report for FY 2025-26 will be sent to those
members who specifically request for the same.
Further, in accordance with Regulation 36(1)(b) of the Listing Regulations,
a physical communication is being sent to those shareholders whose
e-mail IDs are not registered, containing the weblink and exact path of the
Company's website where the Annual Report can be accessed.
Members who have not updated their email addresses, and therefore did
not receive the Notice of AGM and Annual Report, or those who became
members after 7th August, 2026 (the cutoff date for dispatch), can request
a copy of the AGM Notice and Annual Report by contacting the Company
at info@tossthe.co.in. Members holding shares in demat mode and have
not updated their KYC details are requested to register their email addresses
and other KYC information through their respective Depository Participants.
The Company has engaged MUFG Intime India Private Limited (formerly
known as “M/s. Link Intime India Private Limited”) for providing e-voting
services and VG facility for this AGM. Members may access the e-voting
system at www.instavote.linkintime.co.in. The detailed instructions for the
voting process and joining the AGM are given in the Notice of the AGM.
Members whose name appears on Register of Members / Register of
Beneficial Owners as on the cut-off date for e-voting i.e. Friday, 4th
September, 2026, are eligible to participate and cast their vote electronically
(remote e-voting & e-voting at the AGM) on the business set forth in the
notice of the AGM through CDSL e-voting system. Any person who acquires
shares and becomes the member of the Company post-dispatch of the
Notice of the AGM and holding shares as on the cut-off date for e-voting i.e.,
4th September, 2026 may obtain user ID and password after following the
procedure mentioned in the Notice of the AGM.
The remote e-voting period commences on Tuesday, 8th September, 2026
(09:00 a.m. IST) and ends on Thursday, 10th September, 2026 (05:00
p.m. IST). Members may note that remote e-voting shall not be allowed
beyond the aforesaid date and time. It may further be noted that once the
vote on a resolution is cast, the member shall not be allowed to change it
subsequently.
Members who have cast their vote by remote e-voting prior to the AGM may
attend / participate in the AGM through VC / OAVM but shall not be entitled
to cast their vote again.
Mr. Chetan Kushalkumar Bafna (ACS 55464 and CP No. 21201), proprietor
of M/s. Chetan Bafna and Co, Practicing Company Secretaries, Chennai has
been appointed as the Scrutinizer to scrutinize the remote e-voting process
and e-voting at the AGM, in a fair and transparent manner. Pursuant to
section 91 of the Act read with Regulation 42 of the Listing Regulations, the
Register of Members and Share Transfer Books will remain closed from 5th
September, 2026 to 11th September, 2026 (both days inclusive).
For any query clarification or issues regarding remote e-voting / e-voting
during the AGM, you may refer the Frequently Asked Questions ("FAQS") and
InstaVote e-voting manual available at www.instavote.linkintime.co.in under
help section or write an email to enotices@in.mpms.mufg.com or contact
on: - Tel: 022 4918 6000. In case members have any grievances regarding
login / e-voting, they may send an email to instameet@in.mpms.mufg.com
or contact on: - Tel: 022 4918 6175.
On behalf of the Board of Directors
For Toss The Coin Limited
SD/-
Narayanan Jayan
Chairman cum Managing Director
DIN: 08893678

Place: Chennai
Date: 14.08.2026

*® ©

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES DNLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PLURCHASE OR SUBSCRIBE TO SECURITIES NOR |5 1T A PROSPECTUS ANNOUNCEMENT,
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DEIRECTLY OR INDIRECTLY, GUTSIDE INDIA,
INITIAL PUBLIC OFFERING OF EQUITY SHARES OF ZETWERK MANUFACTURING BUSINESSES LIMITED [FORMERLY KNOWNAS ZETWERK MANUFACTURING BUSINESSES PRIVATE LIMITED) ON THE MAIN BOARD OF THE BSE LIMITED
("BSE") AND THE NATHONAL STOCK EXCHANGE OF INDIALIMITED [*NSE". AND TOGETHER WITH BSE, THE "STOCK EXCHANGES"} IN COMPLIANCE WITH CHAPTER [l AND [l-4 OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(IFSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGLILATIONS")

PUBLIC ANNOUNCEMENT

@
ZETWERK

ZETWERK MANUFACTURING BUSINESSES LIMITED

(formerly known as Zetwerk Manufacturing Businesses Private Limited)

D Company was onginally incorporated at Chennal, Tamil Madu as ‘Zetwerk Manufacluring Businesses Private Limited” as a private limited company under tha provisions of the Comganies &c1, 2013, pursuant to a cerlificate of incorporation dated Decambaer g,
2017, Iszuad by the Registrar of Comganles, Central Registration Centra {"RoC CRC'). Subsequent b a change in our ragisterad office from e state of Tamil Madu o the state of Kamataka pursuant o the Beard resolution dated Apri 19, 2009, and the special
resolulion passed by our Shareholders o bay 6, 2019 and confirmation of such alteration by an order dated September 13, 2019 passed by regional director, 3 fresh coribicate of registration dated Oclober 15, 2019, was izsued by the Registrar of Companiez,
Kamataka at Bangalore. Subseguantly, our Company was converted from a private imited company to a public limited company and the name of sur Company changed from ' Zebwerk Manufaciunng Buginesses Private Limited' o Zetwerk Manufaciuning Buginessas
Limited', pursiant bo a Board resolution dated Jameary 23, 2026, and a special resolution dated February 6, 2026, passad by the Shareholders. Accordinghy, a fresh cerificate of incorporation dated February 23, 2026, was izsued by theBoC, CRC. For further delads
o e changas in the nama and registered office ol our Company, ses "History and Cerfaln Corporate Matfers - Changes in the registared office " on page 339 of the spdated draft rad herfing prospecius - | dated August 13, 2025 "UDRHP-I').
Ragistered and Corporate Office: #84/1, Ground & 15t Floor, Vaishnavi Soveralgn, Green Glen Layout, Ballandur, Bangaluru Sauth, Bengaluru - 580 103, Karnataka, India
Tel: +81 7824 9T4E 90; Website: www zabwerk.com; Contact parson: Mania Sarkar, Company Secretary and Compliance Officer; E-mail; csi@zetwark com; Corporate Identity Number: U74988KAZ01TPLC1287TT

PROMOTERS OF OUR COMPANY: AMRIT PRATIK ACHARYA AND SRINATH RAMAKKRUSHNAN

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH ["EQUITY SHARES") OF ZETWERK MANUFACTURING BUSINESSES LIMITED | “COMPANY™) FOR CASH AT A PRICE OF [a«] PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF T[«] PER EQUITY SHARE ["OFFER PRICE™) AGGREGATING UP TO *[«] MILLION (THE "OFFER") COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP
TO 26,000.00 MILLION [THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 96,337 455 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO =] MILLION, COMPRISING AN OFFER FOR SALE OF 14,230,672 EQUITY
SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY AMRIT PRATIK ACHARYA, 14,230,672 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY SRINATH RAMAKKRUSHNAN
(“PROMOTER SELLING SHAREHOLDERS"), 22,974,820 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO T[«] MILLION BY CREOVATE INNOVATION PRIVATE LIMITED ("PROMOTER GROUP SELLING SHAREHOLDER"),
8,444,270 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[«] MILLION BY PEAK XV PARTNERS INVESTMENTS V (FORMERLY KNOWN AS SCI INVESTMENTS V), 7,159,668 EQUITY SHARES OF FACE VALUE OF
1 EACH AGGREGATING UP TO T[«] MILLION BY ACCEL INDIA V (MAURITIUS) LIMITED, 4,390,643 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO =] MILLION BY LIGHTSPEED VENTURE PARTNERS SELECT IV
MAURITIUS, 3,491,401 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO [«] MILLION BY LIGHTSPEED INDIA PARTNERS Il, LLC, 3,357,017 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO Y[e]
MILLION BY KAE CAPITAL FUND N, 2 857,565 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY SAIFUDDIN FAKHRUDDIN QUREISHI, 2,779,698 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO T[] MILLION BY PEAK XV PARTNERS GROWTH INVESTMENTS Il (FORMERLY KNOWN AS SCI GROWTH INVESTMENTS If), 2,442,738 EQUITY SHARES OF FACE VALUE OF 11 EACH AGGREGATING UP TO ¥[e]
MILLION BY MATTHEW HARRIS ARNOLD, 1,317 768 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[«] MILLION BY LIGHTSPEED INDIA PARTNERS Il LLC, 1,119,244 EQUITY SHARES OF FACE VALUE OF 71 EACH
AGGREGATING UP TO ¥[«] MILLION BY KALYSTA CAPITAL FUND Il (MAURITIUS), 545,577 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY SUBBIAH VELLAYAN, 544 626 EQUITY SHARES OF FACE
VALUE OF 71 EACH AGGREGATING UP TO %[«] MILLION BY A. VENKATACHALAM, 420,308 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO T[] MILLION BY SHIVRAJ SINGH KANDHARI (GUARDIAN, BIKRAMJT SINGH
KANDHARI), 299,402 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY CAN KOSEOGLU, 256,630 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[=] MILLION BY ANDREW
RICHARD WOGLOM, 86,129 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO T[] MILLION BY CEM GARIH NAHMIYAS, 83,167 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO T[«] MILLION BY
NITIN MAHAJAN, 71,286 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO =] MILLION BY DANIEL ROBERT BACHELET {*INVESTOR SELLING SHAREHOLDERS"), 1,714,533 EQUITY SHARES OF FACE VALUE OF
1 EACH AGGREGATING UP TO T[«] MILLION BY VISHAL CHAUDHARY, 1,714 535 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY RAHUL SHARMA, 2,286,052 EQUITY SHARES OF FACE YALUE OF
1 EACH AGGREGATING UP TO [«] MILLION BY ANKIT FATEHPURIA ("INDIVIDUAL SELLING SHAREHOLDERS", AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS, PROMOTER GROUP SELLING SHAREHOLDER AND
THE INVESTOR SELLING SHAREHOLDERS, THE “SELLING SHAREHOLDERS") (THE "OFFER FOR SALE" AND SUCH EQUITY SHARES, THE "OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [«]% OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY.

‘ALL OR A CERTAIN PORTION OF THE OFFERED SHARES OF THE SELLING SHAREHOLDERS INCLUDES EQUATY SHARES THAT WILL BE ISSUED UPON CONVERSION OF PREFERENCE SHARES PRIOR TO THE FILING OF THE RED HERRING
PROSPECTUS, ASAPPLICABLE

THE OFFER INCLUDES A RESERVATION OF [«] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH, AGGREGATING TO ¥ [#] MILLION [CONSTITUTING UF TO [#]% OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY
FOR SUBSCRIPTION BY ELIGIELE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER". THE OFFER AND THE NET
OFFER SHALL CONSTITUTE [« AND [#]%, RESPECTIVELY, OF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY,

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY CONSIDER AN ISSUE OF SPECIFIED SECURITIES AGGREGATING TO %5,200.00 MILLION AT ITS ISCRETION, PRICR TO FILING OF THE RED HERRING
FROSPECTUS WITH THE ROC ("PRE-IPO PLACEMENT™). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED B8Y QUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS. IF THE
PRE-IPO PLACEMENT 1S COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 13(2yB) OF THE SCRR. THE PRE-IFO
PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO
PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE I5 NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO
LISTING OF THE EQUITY SHARES ON THE STOCK EXCHAMGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEM) SHALL BE
APPROPRIATELY MADE IN THE RELEVAMT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS AND INTIMATE THE STOCK EXCHANGES IN ACCORDANCE WITH SEBIICDR REGULATIONS.

In case of any revision in the Price Band, the Bid" Offer Period will be exiended for ai least thres additional Working Days after such revisian in the Price Band, subject bo the Bid! Offer Period nat excaeding 10 Working Days. In cases of force majeurs, banking
sirixe of similar unforeseen circumstances, our Company may, in consultation with the BRLMs, for reasons o be recorded in writing, extend the Bid! Offer Period for & minkmum of one Woarking Day, subject 1o the Bidl Cffer Pariod nod exceeding 10 Working Days
Ay revigion in the Price Band and the revised Bid' Offer Period, if applicable, shall ba widely disseminated by notification 1o the Stock Exchanges, by lssuling a public notice, and also by indicating the change on (he respechive websites of the BRLMs and at the
terminals of the Syndicate Members and by infimaton to the Self-Cartified Syndicats Banks ("SCSBs"), other Dasignated Intermediarss and the Sponsor Bank(s). as applicable,

This is an Offer in ferms of Fule Y9{2H0) of the STRR read with Requlstion 31 of the SEBI ICDR Regidations, This Ofteris being mads ihrough the Book Buiding Process in compiiance with Regulation 6(2) of the-3EBI ICDR Regulaticns wherain in ierms
of Regulation 32(2) of the SEBI ICGR Regulations nof less than ¥5% of the Net Offer shall be avafiabbe for allocation on & proportionate basis to Qualifed sbiutional Buyers ("QIBg" and 2uch poriion the “QIE Portlon”) provided that our Company in
consultation with the BRLMz, may allocate up 1o 80% of the QB Porfion to Anchor investars on a discretionary basis in accordance with the SEBI ICOR Regulations (“Anchor Investor Portion®), of whach 40% of tha Anchor Investor Portion within the
B0% of sllocation of the QIB Portion {o Anchor Investors, shall be reserved in the following manner: (i} 33.33% wil be reserved for domestic Mubes! Funds, and (8} 6.67% will be reserved for Life Insurance Companies and Pension Funds, In ihe evenfof
under-subscripbion in the reserved catagory for Life Insurance Companies and Pension Funds, the balance Equity Shares may be allocaied io domestic Mutual Funds. In the event of under-subscriplion or non-gliocation in the Anchor Investor Portion
the balance Equily Shares shall be addad (o the GIB Portion {excluding the Anchor Investar Portion) ("Met QIB Portion™). Furthar, 5% of the Nel QIB Porlion shall be available for allocation oma proporionate basizs 1o Mulual Funds only and the
remaindar of the Net QIB Partion shall be available for allacation on a propartionala basis to all Q18s {other than Anchor Investors) Including Mutual Funds, subject to valid Bids being raceivad al ar above the Offer Price. Howsever, If the aggregate
demand from Mulual Funds-is less than 5% of ihe Nei QIB Podion, the balance Equily Shares available for sfiocation in the Mubual Fund Portion will be added io the remaining QB Podion for proporionate allocation to QIBs. Further, not more fhan 15%
of the: Net Offer shall be available for aBocation o Mon-Instiutional Bidders ("NIB&") of which (a) one third poriion shall be reserved for Bidders with application size of more than T200,000 and up to T1,000,000; and ib) two-thirds of the portion ghall be
reserved for Bidders with appBcation size of more than 1,000,000, provided that the unsubscribed padion in either of such sub-categaries may be allocatad fo Bidders in ofher sub-category of the NIBS in accordance with SEBIICDR Regulations and not
mare than 10% of the Met Offer shall be available for allocation by Retall Individual Bidders ("RIBS™) in accordance with the SEBHCDR Regulations, subjact o valid Blds being received from tham at or above the Offer Price. Further, Equsty Shares will be
allocated on a proporlionate basis to Eligibla Employees applving under the Employae Resanvation Porion, subject 1o vabd Bids being received from them at or abave the Offer Price (net of employes discownd, if any). All potential Bidders {except Anchor
Invesiors) are required.to mandatorily utilise the Application Supporied by Blocked Amaunt "ASBA™) process by providing details of their respective ASBA accounts gnd UPLID (in case of UPI Biddars using the UPI Mechanism}, in which cass the
coresponding Bid Amounts will be blocked by the 3C3Bs or under the UPI Mechanism, as applicable o parficipate in the MNet Gffer, Anchor Investors are not permitted b participate in the Anchor Investor Porion of the Net Offer through the ASBA
procass. For details, see "Offer Procedure " on page 628 of the UBRHP-1.

This publlic. announcement is besng made in compliance with the provisions of Regulations 5808), 58C(94) &nd 50C010] of the SEB1 ICDR Regulshons ko inform the public that our Company is proposing, subject bo. applicable stetutory and requlstory
requirements, receipt of reguisite approvals, markef condifions and other considerations, to underizke an initial pubic offering of its Equity Shares pursuant to the Offer and has filed the UDRHP-1 along with the Draft Abridged Prospectus with SEBE and
the Stock Exchanges on August 13, 2026, Persuant b Regulation S9C{9} and 59C{ 10} of the SEBI ICDR Regulations, the UDRHP-| filed with SEBI| and the Stock Exchanges has bean made public for comments, if any, for 8 pericd of at least 21 days
fraem the date of publication of this public annsuncement by hasting it on the wabsie of SEBI al www sabl gov.in, wabsites of the Slock Exchanges i.e. BSE and NSE-al www bseindia.com and wwaw.nsaindia.com, respaclively, on 1he wabsita of the
Comparny at www.zstwerk.com and on the websites of the BRLMs, i.e; Kotak Mahindra Capial Company Limited, Morgan Stanley India Company Private Limited. Goldman Sachs (India) Secunties Privata Limited, Avendus Capial Prvate Limitad, JM Financial
Limited HSBC Securilies and Capital Markets {Indga) Private Limited and Paniomath Capital Advisors Private Limited &t bitpsinvesimendbank kolak.com, waw morgansianiey comindis, www poldmansachs.com, htpswww avendus com, waw jmi.com,
wiw business hebe.onin and wwaw.pantomathcapital. com, respectively. Our Company hereby invites the public 1o give their commentz on the UDRHP- filed with SEBI and the Stock Exchanges, with respect to disclosures made in the UDREHP-L The
marmbers of the public are requested 1 send a copy of the commants 1o SEBI andlor the Company Secretary and Compliance OMicar of the Company andior the ERLMs at their respeciive addrassas menbonad hesgin. A8 commenls must ba receivad by
SEBI andlor owr Company and/or the Company Sacretary and Comgliance Officar of the Company andlor tha BRLMs an or before 5.00 p.m. on the 217 day from the dale of publication of this public annoencamant,

Invesiments in equly and equity-related secwrilies involve a degree of nsk and Bidders should not invest any funds in the Offer unizss they can afford to fake the risk of lesing their entire investment. Bidders are advised to regd the risk factors carsfully
before {aking an investment decision in the Offer. For taking an invesiment decision, Bidders must rely on their own examination of our Company and the Offer, including the risks imolved. The Equily Shares in the Offer have not been recommendad or
approvad by SEBI, nar does SEBI guarantee the accuracy or adaquacy of the conlents of this Updated Draft Red Harming Prospecius - L Spechic altendion of the Bidders & invled o "Risk Faclors" on gage 30 of the UDRHP-L.

Any decision io imvest in the Equity Shares described in the UDRHP-| may only b2 1aken after the Red Herring Prospectus ['RHP7) has been féed with the RoC and must be made solely on the basis of such RHP. The Equity Shares, when offerad through
the RHP, are proposed to be listed on Stock Exchanges.

For details of the share capilal and capilal structure, the names of the signatanes to the Memorandum of Association ("MOA") and the number of shares of our Company subscribed by them, please see tha section titled “Capital Sfructura " on paga 113
of the UDRHP-I, The liability of the members of our Company is Bmited. For details of the main objects of our Company as contained in the MO, plesse see the seclion litled “History and Certain Corporate Matters - Brief Histary of our Company™
on page 339 of the UDRHP-.

kotak Morgan Stanley gloman Avendus”

Irvestment Banking e i“.'l“i
Kotak Mahindra Capital Compamy Limited Goldman Sachs (India) Securities Private Limited Avendus Capital Private Limited
15{ Floor, 2TBKC, Plot No. C-27, "G Block, & and 10° Floor, Ascant-Worli, Plating Buiding, & Floor 801, Plol Mo C-58,
Bandra Kurla Complex, Bandra (Easl), Sudam Kalu Ahea Mang, Bandra Kurla Camplex, Bandra (East),
Mumial « 400 051, Maharashira, India Worl, Murnbal - 400 025, India Mumbal - 400 051, Maharashira, india
Tel: +31 22 4336 0000 Tal: +01 22 6618 G000 Ted: +91 22 6648 0050
E-mail; zetwerk ipoi@kolak com E-mail: zebwerkipsiigs.cam E-mail: zetwerk ipoi@avendis.com
Website; hiips.ifinvestmenibank. kotak.com Website: warw.goidmansachs, com Wehsite: hifps-iwww.awandus.com
Investor Grievance E-mail; kmccredressali@katak, com Investor Grievance E-mail; mdia-client-suppor@gs.com Investor Grievance E-mail;
Contact Person: Ganesh Rane Contact Person: Satray 5 Irvestorgrisvanca@avendus. oom
SEBI Registration Number; [NMOEN0ET4 SEBI Registration Number: INMOODD 17054 Contact Parson: Sarthak Sawal/Bneha Roy
SEB| Registration Number: [NWMIJ0011021

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER
X P Hsec

Peel - KFINTECH
HSBC Securities and Capital Markets (India)

MT 3R ATH
Pantomath Capital Advisors Private Limited
Private Limited
52160, Mahatma Gandhi Road, Forl,

Fantormath Nuchaus House, Saki Vihar Road,
Andheri East, Mumbal - 400 (72, Maharashira, India

Mumbagi - 400 0071, Maharashtra, India Tel: 1800 539 8711

Tel: + 971 22 5364 1263 Email: zatwerk. ipo@paniomethgroup. com

E-mail; zatwerkipaiihshe.com Website: waww peniomathcapital com

Website: www business hsbo.ooin Investor Grievance E-mail:

Investor Grievance E-mail: mveslorgnevancef@hsbc.coin investorsipantomathgroug.com

Contact Person: Harsh ThakkarHarshit Tayal Contact Person: Amit Maheshwari

SEBI Reglstration Number: INMOODDT0353 SEBI Registration Number: INMIOODIZ2110

(Flegee sean fus QR
code 1o view fhe
LIDRHE- gnd Draft
Abrdged Prospecius)

Morgan Stanley India Company Private Limited
Altimus, Level 39 & 40, Pandurang Budhkar Marg
Wori, Mumbal - 400 018, Maharashira, India

Tal: +81 22 6116 1000

E-mall; zebwerkipodimorganstanley.com
Wehsite: waw morgansianiey.comindia

Investor Grievance E-mail:

mwestors, indismaorganstaney.com

Gontact Person: Hrthik Khanna

SEBI Registration Mumber: INMOODDT1303

1 JM Financial
JM Financial Limited
T* Floar, Cnargy. Appasaheab Marathe Marg.
Prabhadeyi, Mumbal - 400 025
Maharashira, India
Tel: + 81 22 6630 3030
E-mail: zetwark.ipo@jmil.com
Wabsite: wnww jml.com
Investor Grisvance E=mall: grievance.ibdgmil.com
Contact Person: Praches Dhuri
SEBI Registration Number: INMODI01 0361

KFin Technologies Limited

301, The Centrivem, 1° Floor, 57, Lal Bahadur Shastr Road,
Mav Pada, Kurda (West), Mumbai - 200 070

haharashire, India

Ted: +31 40 6716 22227180 0308 4001

E-mail: zetwerk ipo@kfintech.com

Website: wnw klinlech.com

Investor Grievanca E-mail: einwand risi@kfintech.com
Contact Parson: M Murall Erishna

SEBI Registration No: INRGOOOODZ21

Al capiaized fermz vsed herely and nol speciicaly defined shall have the same meaning as sscnbed fo themin the UDRHP-L,

Fes ZETWERK MANUFACTURING BUSINESSES LIMITED

(formerly known 85 Zelwerk Manufeciunng Businesses Privale Limied)
0n t=half of the Board of Directors

Sdi-

Mania Sarkar

Comgpany ecretany and Comgpliance Officer

Place; Bengalury, Kamataka,
Date; August 14, 2026

LZETWERK MANUFACTURING BUSINESSES LIMITED fformeny known 55 Zedwerk Mamiizeivnng Busmesses Privafe Limifed), is proposing, subject to applicable statutory and requlatory requirements, receipl of requisite approvals, market conditions
and other considerations, to make an initial pubsc offering of its Equity Shares and hias filed the UDRHP-1 along with the Draft Abridged Prospectus dated August 13, 2026 with SEBI and ihe Stock Exchanges. The UDRHP- along with the Draft Abridged
Prospectus ks available on the website of SEBI at www 520 .govin, as well s on the websites of the Stock Exchanges i.e. BSE and NSE al www bsaindia com and wanw.nseindia.com, respectively, on the website of the Company & www.zetwerk com and on
the wehsies of the BRLMs, 2. Kotak Mahindra Capital Comgany Limiled, Morgan Stanley India Company Privale Limited, Goldman Sachs (india) Securities Privaie Limited, Avendes Capital Private Limsed, JM Financial Limited H38C Securities and Capilal
Markets {india) Privaie Limited and Pantomaih Capital Advisors Private Limited at hlips:iinvesimentbank kolak com, wwwmorgansieniey comiintia, wawigoldmansachs.com, hitpsifwwaavendus.com, wawijmfi.com, wanw business hsbe.coin and
www rantomathcapital com, respectively. Any potential Badders should note that investmeni in equity shares involves a high degree of isk and for detais relating to such risk, see "Risk Facfors " on page 30 of the UDRHP-. Potential Bidsers should notrely
on the UDRHP-[ along with the Draft Abridged Prospecius féed with SEBI and the Stack Exchanges for making say invesiment decision and should instesd rely on the RHP, when filed, for making an investment decision

Thiz announcement does nol conglilule an invitabon or ofer of securities for sake i any ursdiclion, The Eguity Shares offered in the Offar have not bean and will rol be registened under the LS. SecontiesAct of 1933 a2 armended [the "U.5. Securities Act’) or
ary stale securities Bws in the United States and unless so regsterad, may not be offared or sold within the United States excepl pursuant 1o an examghion Tram, o ina transaction not subject i, the registration reguiramants of the LS. Securities Act and in
accordance with any applicabie ULS. slate sacunbies laws. Accordingty, the Equity Shares are bemg offerad and sold wilkin the Unied Statas anly to "qualified institutional buyers”, as defined in Rula 1444 ("Rule 14447 under the U5, Securites Act, In
transaclions exampl from the regsirabion requraments of e U5, Securities Act, and culside the United States in “offshora ansactions® as dafined in, and in reliance on ,Requlation 5 "Regulation 57 under the LS. Securiies Acl, and in acsordance with the
apphicabie [aws of the unsdictions where such offers and sakes ara being mada, Thara will b no pubis ofaring of the Equily Shares in the Uniled Siatles.

¥ i5 to be distinchy wundersiood thal the permission given by Stock Exchanges should nod in sny way be deemed or construed that the Offer Document has been cleared ar approved by Slock Exchanges nor does it cerdify the correctnass or completensss of any
of tha contents of the Offer Docurmenl, The investors are advised 1o refer 1o the Offar Documeant for the full text of the Disclaimer Clause of NSE and BSE Limed
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE BRAND LIMITED OPERATING IN BUSINESS OF BRAND LICENSING,
ROYALTY & BRAND MANAGEMENT SERVICES OUT OF MUMBAI AND DELHI

(Under swh-regulation (1) of regulation 364 of the Insolvescy and Bankruplcy Board of India
(ingmlvency Hesalulion Process lor Corporale Persens| Reguialians, 2006

RELEVANT PARTICULARS

Name af the corporate -:||=.I:-1|':-r<';lni'|[|"- | Future Brand Limited

willi PAN & CIN/ LLF No CIN: U74959aMH200EPLC1B5T22

|PANARBCFOJERH

| Regd. Ofice: Knoeksdas Bouse, Shvam Magar,

| Jogeshwarn Vikhmoll Link Boad, Jogesfwari (E),

| Musmibai Gy, Mumbsai, Maharashtna,

| Inoi, 40006

| Access Mot Provided
Tme Gorparate Debtor as per reconds has land

{-and building of worlh Rs. 4.75lacs
(Gooss Block) located al Burmbal

| Trstalled capacity of main products” | The Corporate Debior has no insfalled capacky
SErEE | Tor ks maln produclasenioes

| Quzntity and value af main products/ | As per the audited financial statements for
serdiet Sold i last financial year | Fr2024-35, nivdnues Trom operationg was

| approe ¥2.61 crores, s per uraudited
| finamcials, revanioe fram apsrations B
F¥ 202526 |5 approximatedy ¥ 51 lakhs,

: Numbee of pmpiayees’ workmen M '_ S
Furtner details including last avallabie | [etails can be sought by seaong emall &t
liancial skatements {afth schedules) | folcirp@grmail com
af two years, Bsts of credibors ame

| avadaly at URL: |
Ellgeiility for reseiution sppscats [ Dretalts can e sought by sending email at
uneler section 2524h) of tha Code | fbl cirpdegmall com
s avaitable 31 LIHL!

| Last date for receipt of expression of | 30-08-2076
i

| Date of issoe of provisional Bt of | 09-09-2076

| prospactive reseiulion appEcants |
Last date for subemsssan of P 4-9-H0 3

| abjections to provisinal list .

Date ot issue of final #st of | #4-09-20 8
prospoctee resolulion spphcants

| Dgte of lssue ofinformation | 29-09-20%
memnranidum, evaluation matrix and
re est doe resalution plans fo
prozpectve rsolution apphcants

| Last dale bor subsnisssan of | 29-10-20%%
rezalition plans

| Process éened id 1o submil
Expressian o Intanest

| Ditads of the corporate deblor's
reglstration states as MSME

| Mddress of the :ﬂ'giélé!;:ﬂ.u["i:m

| URL of websita
Detais of PiacE Wil majoay of
fixed assals ama located

| ol clirpdgmai com

| Nt Registered

8d/-
M=, Kanak Jami

Resolution Professional

Fulure Brand Limited {In CIRF)

IBEI Reg. Mo: IBELPA-DITAP-P-01757/2019-2020/ 12685
Regicterad Address: 17, Sal Moreshwar Luxuriz, Pl Bo. T4,
Secior 18, Kharghar, Navl Mumbal, Maharaziira -418210
Validity of AFA: Deeember 31, 2026

Email for Coenespondence - M-gmﬂnm!!_-nm

Dake: August 15, 20F6
PMace; Mumbai

tess the cein

TOSS THE COIN LIMITED

(Formerly known as Toss the Coin Private Limited)
No.1A, Bheemanna Mudali Street, Alwarpet, Chennai — 600018
+91 44 4385 5211 | info@tossthe.co.in | www.tossthe.co.in |
CIN: L72900TN2020PLC138199

PUBLIC NOTICE REGARDING THE SIXTH ANNUAL GENERAL
MEETING ("AGM") TO BE HELD THROUGH VIDEO

CONFERENCE ("VC") / OTHER AUDIO-VISUAL MEANS
("OAVM") AND INFORMATION ON E-VOTING

Notice is hereby given that the Sixth AGM of Toss The Coin Limited
("Company") will be held on Friday, 11th September, 2026, at 10.00 a.m.
(IST) through Video Conference ("VC") / Other Audio-Visual Means ("0AVM")
in compliance with various Girculars issued by the Ministry of Corporate
Affairs and by the Securities Exchange Board of India (collectively referred
to as "Circulars") and in compliance with the provisions of the Companies
Act, 2013 ("the Act") and the Securities Exchange Board of India (Listing
Obligations and Disclosure Requirements), 2015 ("Listing Regulations")
without the physical presence of the members at the common venue
to transact the business set forth in the notice of the meeting dated 14th
August, 2026 ("Notice") through voting by electronic means (“e-voting").
Members participating in the meeting through VC / OAVM facility shall be
reckoned for the purpose of quorum under Section 103 of the Act.
In compliance with the Circulars, the requirement of sending the physical
copy of AGM Notice and Annual Report to members has been dispensed
with and hence, the Annual Report including the Notice of the AGM for the
FY 2025-26 have been sent only through electronic mode on 14th August,
2026 to all the members as on 7th August, 2026 ("Cut-off date for dispatch")
whose email addresses are registered with the Company / MUFG Intime India
Private Limited (formerly Link Intime India Private Limited), the Registrar &
Share Transfer Agent ("MUFG Intime / RTA’) / Depositories / Depository
Participant(s). The above documents are made available on the website
of the Company at www.tossthe.co.in the websites of BSE Limited at
www.bseindia.com and RTA at www.instavote.linkintime.co.in. However,
the physical copies of the Annual Report for FY 2025-26 will be sent to those
members who specifically request for the same.
Further, in accordance with Regulation 36(1)(b) of the Listing Regulations,
a physical communication is being sent to those shareholders whose
e-mail IDs are not registered, containing the weblink and exact path of the
Company's website where the Annual Report can be accessed.
Members who have not updated their email addresses, and therefore did
not receive the Notice of AGM and Annual Report, or those who became
members after 7th August, 2026 (the cutoff date for dispatch), can request
a copy of the AGM Notice and Annual Report by contacting the Company
at info@tossthe.co.in. Members holding shares in demat mode and have
not updated their KYC details are requested to register their email addresses
and other KYC information through their respective Depository Participants.
The Company has engaged MUFG Intime India Private Limited (formerly
known as “M/s. Link Intime India Private Limited”) for providing e-voting
services and VC facility for this AGM. Members may access the e-voting
system at www.instavote.linkintime.co.in. The detailed instructions for the
voting process and joining the AGM are given in the Notice of the AGM.
Members whose name appears on Register of Members / Register of
Beneficial Owners as on the cut-off date for e-voting i.e. Friday, 4th
September, 2026, are eligible to participate and cast their vote electronically
(remote e-voting & e-voting at the AGM) on the business set forth in the
notice of the AGM through CDSL e-voting system. Any person who acquires
shares and becomes the member of the Company post-dispatch of the
Notice of the AGM and holding shares as on the cut-off date for e-voting i.e.,
4th September, 2026 may obtain user ID and password after following the
procedure mentioned in the Notice of the AGM.
The remote e-voting period commences on Tuesday, 8th September, 2026
(09:00 a.m. IST) and ends on Thursday, 10th September, 2026 (05:00
p.m. IST). Members may note that remote e-voting shall not be allowed
beyond the aforesaid date and time. It may further be noted that once the
vote on a resolution is cast, the member shall not be allowed to change it
subsequently.
Members who have cast their vote by remote e-voting prior to the AGM may
attend / participate in the AGM through VC / OAVM but shall not be entitled
to cast their vote again.
Mr. Chetan Kushalkumar Bafna (ACS 55464 and CP No. 21201), proprietor
of M/s. Chetan Bafna and Co, Practicing Company Secretaries, Chennai has
been appointed as the Scrutinizer to scrutinize the remote e-voting process
and e-voting at the AGM, in a fair and transparent manner. Pursuant to
section 91 of the Act read with Regulation 42 of the Listing Regulations, the
Register of Members and Share Transfer Books will remain closed from 5th
September, 2026 to 11th September, 2026 (both days inclusive).
For any query clarification or issues regarding remote e-voting / e-voting
during the AGM, you may refer the Frequently Asked Questions ("FAQS") and
InstaVote e-voting manual available at www.instavote.linkintime.co.in under
help section or write an email to enotices@in.mpms.mufg.com or contact
on: - Tel: 022 4918 6000. In case members have any grievances regarding
login / e-voting, they may send an email to instameet@in.mpms.mufg.com
or contact on: - Tel: 022 4918 6175.
On behalf of the Board of Directors
For Toss The Coin Limited
SD/-
Narayanan Jayan
Chairman cum Managing Director

Place: Chennai
Date: 14.08.2026

DIN: 08893678

THIZ I3 A PUBLIC ANNCOUNCEMENT FOR INFORMATICON PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES NOR |5 ITA PROSPECTUS ANNOUNCEMENT
NOT FOR RELEASE, PUBLICATICN OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA.
INITIAL PUBLIC OFFERING OF EQUITY SHARES OF ZETWERK MANUFACTURING BUSINESSES LIMITED (FORMERLY KNOWN AS ZE TWERK MANURACTURING BUSINESSES PRIVATE LIMITED] ON THE MAIN BOARD OF THE BSE LIMITED
("BSE"} AND THE NATIONAL STOCK EXCHANGE OF INCHA LIMITED ("NSE™, AND TOGETHER WITH BSE, THE "STOCK EXCHANGES™) IN COMPLIANCE WITH CHAFTER HAND |1-A OF THE SECURITIES AND EXCHANGE BOARD OF INCIA
(ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS. 2018, A5 AMENDED (*SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

@
ZETWERK

ZETWERK MANUFACTURING BUSINESSES LIMITED

(formerly known as Zetwerk Manufacturing Businesses Private Limited)

Qur Company was onginally incorporated at Chennal, Tamil Nadu as ‘Zetwerk Manufactusing Businesses Private Limited' ag a private limited company under the provisions of the Companies Act, 2013, pursuant be a cerlificate of incorporation dated Decamber B,
2017, msued by the Registrar of Companles, Central Registration Centra ("RoC CRC"). Subsequent lo a change In our registensd office from the state of Tamil Madu to the state of Karnalaka pursuant 1o the Board resolution dated Apdl 11, 2019, and the special
resalution pessed by our Shareholders on May 8, 2019 and confirmation of such alierstion by an order dated September 13, 2019 passed by regional direcior, & fresh ceriificate of registration dated Oclober 15, 2019, was issued by the Registrar of Companies,
Karnataka at Bangalore. Subsequently, our Company was converted from a private imited company 1o a public Bmited compamy and the name of our Comgany changed from “Zetwerk Manufaciuring Businesses Private Limitad' to Zetwerk Manufaciuring Businesses
Limited', pursuant bo a Board resolution dated January 23_ 2026, and & special resolution dated February 6, 2026, passed by the Shareholders. Accoedingly, afrash cedificale of incorporation dated February 23, 2026, was issued by the RoC, CRC. For further dalails
on the changes in the name and registerad office of our Company, se2 “History and Certain Corporate Matfers - Changes in the registered office” on page 33% of the updated draft red herring prospectus - | dated August 13, 2026 “UDRHP-1")
Registered and Corporate Office: 284/, Grownd & 15t Floor, Vaishnavi Sovareign, Green Glen Layoul. Bellandur, Bengaluru South, Bangaluru - 560 103, Karnataka, India
Tel: +91 7624 0745 80; Website: waww zetwerk com; Contact person: Mania Sarkar, Company Secretary and Complisnce Officer, E-mail: csf@zetwerk tom; Corporate identity Number; LT4808KA201TPLCAZBTTT

e [ Lnaial e
UDRHP-I gnd Draft
Abrioged Prospectis)

PROMOTERS OF OUR COMPANY: AMRIT PRATIK ACHARYA AND SRINATH RAMAKKRUSHNAN

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF 1 EACH {("EQUITY SHARES") OF ZETWERK MANUFACTURING BUSINESSES LIMITED | “COMPANY™) FOR CASH AT A PRICE OF *[+] PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF 2[«] PER EQUITY SHARE ("OFFER PRICE") AGGREGATING UP TO ¥[«] MILLION (THE "OFFER") COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP
TO¥26,000.00 MILLION (THE “FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 56,837 455 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO *[«] MILLION, COMPRISING AN OFFER FOR SALE OF 14,230,672 EQUITY
SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO T[] MILLION BY AMRIT PRATIK ACHARYA, 14,230,672 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO T[#] MILLION BY SRINATH RAMAKKRUSHNAN
("PROMOTER SELLING SHAREHOLDERS"), 22,974 820 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥{] MILLION BY CREQVATE INNOVATION PRIVATE LIMITED ("PROMOTER GROUP SELLING SHAREHOLDER"),
B,444.270 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ¥[«] MILLION BY PEAK XV PARTNERS INVESTMENTS V (FORMERLY KNOWN AS SCI INVESTMENTS V), 7,159,668 EQUITY SHARES OF FACE VALUE OF
1 EACH AGGREGATING UP TO ¥[=] MILLION BY ACCEL INDIA V (MAURITIUS) LIMITED, 4,390,643 EGUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO #[«] MILLION BY LIGHTSPEED VENTURE PARTNERS SELECT IV
MAURITIUS, 3,491,401 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO T«] MILLION BY LIGHTSPEED INDIA PARTNERS II, LLC, 3,357,017 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ¥[=]
MILLION BY KAE CAPITAL FUKND Ii, 2,857 565 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO 3]=] MILLION BY SAIFUDDIN FAKHRUDDIN QUREISHI, 2,779,698 EQUITY SHARES OF FACE VALUE OF 1 EACH
AGGREGATING UP TO =] MILLION BY PEAK XY PARTHERS GROWTH INVESTMENTS lll (FORMERLY KNOWN AS 5CI GROWTH INVESTMENTS i, 2,442,738 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO =]
MILLION BY MATTHEW HARRIS ARNOLD, 1,317,788 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO T[«] MILLION BY LIGHTSPEED INDIA PARTMERS Ill, LLC, 1,119,244 EQUITY SHARES OF FACE YALUE OF ¥1 EACH
AGGREGATING UP TO I[«] MILLION BY KALYSTA CAPITAL FUND Il (MAURITIUS), 545,577 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO =] MILLION BY SUBBIAH VELLAYAN, 544,626 EQUITY SHARES OF FACE
VALUE OF T1 EACH AGGREGATING UP TO T[»] MILLION BY A, VENKATACHALAM, 430,308 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO Z]«] MILLIDON BY SHIVRAJ SINGH KANDHARI (GUARDIAN, BIKRAMJIT SINGH
KANDHARI), 299,402 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ?]«] MILLION BY CAN KOSEOGLU, 256,630 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO 2[«] MILLION BY ANDREW
RICHARD WOGLOM, 86,122 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO [=] MILLION BY CEM GARIH NAHMIYAS, 83,167 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO =] MILLION BY
NITIN MAHAJAN, 71,286 EQUITY SHARES OF FACE VALUE OF ¥f EACH AGGREGATING UP TO ¥[«] MILLION BY DANIEL ROBERT BACHELET ("INVESTOR SELLING SHAREHOLDERS™), 1,714,532 EQUITY SHARES OF FACE VALUE OF
71 EACH AGGREGATING UP TO T[] MILLION BY VISHAL CHAUDHARY, 1,714,533 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO <[«] MILLION BY RAHUL SHARMA, 2,286,052 EQUITY SHARES OF FACE VALUE OF
#1 EACH AGGREGATING UP TO %[«] MILLION BY ANKIT FATEHPURIA (“INDIVIDUAL SELLING SHAREHOLDERS", AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS, PROMOTER GROUP SELLING SHAREHOLDER AND
THE INVESTOR SELLING SHAREHOLDERS, THE “SELLING SHAREHOLDERS") (THE "OFFER FOR SALE™ AND SUCH EQUITY SHARES, THE "OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [#]% OF THE POST-OFFER PAID-LP
EQUITY SHARE CAPITAL OF OUR COMPANY.

ALL OR A CERTAIN PORTION OF THE OFFERED SHARES OF THE SELLING SHAREHOLDERS INCLUDES EQUITY SHARES THAT WILL BE ISSUED UPON CONVERSION OF PREFERENCE SHARES PRIOR T( THE FILING OF THE RED HERRING
PROSPECTUS ASAPPLICABLE.

THE OFFER INCLUDES A RESERVATION OF [«] EQUITY SHARES OF FACE VALUE OF T 1 EACH, AGGREGATING TO T [#] MILLION [CONSTITUTING UP TO [«]% OF THE POST GFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY
FOR SUBSCRIPTION BY ELIGIELE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION |5 HEREINAFTER REFERRED TO AS THE "NET OFFER”, THE OFFER AND THE NET
OFFER SHALL CONSTITUTE [#]% AND [#]%, RESPECTIVELY, OF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSLLTATION WITH THE BOOK RUNNING LEAD MAMNAGERS, MAY CONSIDER AN ISSUE OF SPECIFIED SECURITIES AGGREGATING TO ¥5,200.00 MILLION AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING
PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS. IF THE
PRE-IPO PLACEMENT |5 COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2)(B) OF THE SCRR. THE PRE-IPO
PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO
PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE 15 NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO
LISTING OF THE EQUITY SHARES ON THE STOCK EXCHAMGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS AND INTIMATE THE STOCK EXCHANGES IN ACCORDAMNCE WITH SEBIICDR REGULATIONS.

In case of any ravision in the Prica Band, the Bidl Offar Pariad will be extanded for al least thres additional Working Days after such revigion in the Price Band, subject to the Bidl Oflar Panod not excesdsng 10 Warking Days. In cases of force majeure, banking
sirike or similar unforeseen circumstances, our Company may, in consultation with the ERLMs, for reasens to be recorded in wrling, extend the Bud! Offer Penod for 3 minimum of one Woarking Day, subject fo the Bid/ Offer Penod not exceeding 10 Working Days
Any revisian in the Price Band and the revised Bid/ Offer Period, f applicabe, shall be widely dsseminated by nolification 10 the Stock Exchanges, by issuing a public nolice, and alse by indicating the change on the respactive websiles of the BRLMs and al the
terminals of the Syndicale Members and by intimation to the 3elf-Cedified Syndicate Banks " SCSB&"), other Dezignated Intermedianies and the Sponsor Bankis), as apolicable,

This is an Offer in terms of Rule 18(2)(b) of the SCRR read with Regulaton 31 of the SEBI ICDR Regulations. This Offer is being made through the Book Building Process in compliance with Regulation 6(2) of the SEBI ICDR Regulations wherein in terms
of Regulation 32(2) of the SEBI ICDR Regulations not legs than 75% of tha Net Offer shall ba avaifable for allocaton en a propartionate basis io Cualified Insttutional Buyers ("QIBs® and such partion the *QIB Portion™) provided that our Company in
conzuliation with the BRLME, may afiocate up io80% of the Q1B Portion o Anchor Investors on a-dizgcrelionary Basis in accordance with the SEBI ICDR Regulations ["Anchor Investor Portion™), of which 40% of the Anchor Investor Porlion within the
B0% of allocation of the QIB Portion to Anchor Imastors, shall be reserved in the following manner: (i) 33, 33% will be reservad for domestic Mutual Funds, and (i) 6.67% will be reserved for Life insurance Companias and Pension Funds. in the event of
under-subscription in the reserved category for Lifednzurance Companies and Pension Funds, the balance Equily Shares may be allocated o domestc Mutual Funds. In'the event of under-subscriplion or non-sllocation in the Anchor Investor Portion
the balance Equity Shares shall be added to the QIB Porkion (excluding the Anchor Investor Pordion) {"Net QIB Portion”). Further, 5% of the Net QIE Portion shall b2 avadable for allocation on & proportionate basis to Mutual Funds only and the
ramainder of he Met I8 Porlon shall ba avallable for allocabion on a proportionate basis to all ©1Bs (other than Anchor nvesloes) including Mutual Funds, subject fo valid Bids being racelvwed al or above the Offer Price. However, if the aggregate
demand from Mutual Funds is less than 5% of the Met QIB Portion, the balance Equity Shares avaiable for alocafion in the Mutual Fund Portion will be added fo the remiaining QI8 Portion for proporfionate allocation to QIEs. Further, not more than 15%
of the Met Offer shall be availabie for aliocation 1o Non-Institutional Bidders (‘'NIBs") of which {2} ane third partion shall be reserved for Bidders with application size of more than 200,000 and up 1o $1,000.000; and {b) two-thinds of the portion shall be
raserved lor Bidders with application size of more than 31,000,000, providad that the unsubscribad portion in either of such sub-categones may be allacated o Bidders in ather sub-category of the NIBs in accandanca with SEBI ICDR Regulations and not
rmgre than 10% of tha Net Offer shall be avallable for allacation to Retail Individuad Biddars ("RIBs") in-accordamce with the SEBI ICOR Regulations, subject ty valid Bids baing recaived from them at or abova tha Offer Price. Furthar, Equity Sharas will ba
allocated on a proporbonate basis io Eligide Employees apphving under the Employes Reservation Porfion, subiect to valid Bids being received from them ai or above the Offer Price (net of empioves discount, if any). A%l potential Bidders (except Anchor
Imvestors) are requirad to mandatorily utilise the Application Supported by Blocked Amount "FASBA™) process by prownding details of their respective ASBA accaunts and UP D (in case of UP| Bidders using the UPI Mechanism), In which casa the
corresponding Bid Amouniz will be blocked by the SCS5Bs or under the UPI Mechanism, as applicable to participate in the Met Offer. Anchor Investors are not permitied to participate in the Anchor Investor Portion of the MNef Ofier through the ASBA
process. For details, ses “Offer Procedure™ on page 628 of the UDRHP-I

This public announcemant is being made in compliance with the provisions of Requlations S8C{%); 59C[8A) and 53C(10] of the SEBI ICOR Regulations 1o Inform the public that our Company |s prosasing, subject to agplicabde statutory and regulatory
requirements, receipt of requisiie approvals, market condifions and other considerations, to undertake an indial public offering of its Equity Shares pursuant 1o the Offer and has filed the UDRHP-| along with the Drafl Abridged Prospecius with SEBl and
the Stock Exchanges on August 13, 2026, Pursuant to Regulation 59C{8) and 59C(10) of the SEB| ICDR Regulations, the UDRHP-| fied with SEBI and the Slock Exchanges has been made public for commants, if any, for a period of al least 21 days
from the date of pubcalion of this public announcement by hosting it on the website of SEB1-at www.sebi.gov.in, websiies of the Stock Exchangesie. BSE-and NSE at www.bseindia.com and www.nseindia.com, respectvely. on the website of the
Compary ab www, zetwerk com and on the websites of lha BRLMs, | e, Kolak Mahindra Capital Company Limited, Margan Stanley India Company Private Limded, Goldman Sachs {India) Securities Private Limited, Avandus Capital Private Limited, JM Financial
Limited HSBC Secwnilies and Capital Markels (india) Private Limited and Pantomath Capital Advisors Privale Limited st htipe/finvesimantbank kotak com, www morganzianley comindia, www.goldmansachs com, hitps:hwww. avendus.com, www. jmifl.com,
wani business hshe,ooun and www paniomathcapital com, respactivety, Our Company hereby invites the public to gve their comments on the UDRHP- filed with SEBI and the Stock Exchangeas, with respect to disclosures made in the UDRHP-, The
reembers of the publiz are requested fo send a copy of the comments 1o SEB| and/or the Company Secraiary and Compliance Oficer of the Company and'or the BELMs at their respective addresses mentioned herein. All comments must be received by
SEBI andior our Company andior the Company Secrelary and Compliance Officer of the Company andlor the BRLMs on or before 5.00 p.m. an the 217 day from the date of publication of thes public announcement,

Imvestmeants in equily and equity-retated securities Involve a degres of risk and Bidders should not invest any funds in the Cffer unbess they can afford to taka the rigk of kosing thedr antire investment. Bidders are advised te read the rigk facloss carafully
before taking an investment decision in the Qfier. For taking an invesiment decision, Bidders must rely on their own examination of our Company and the Offer, including the fsks mvolved. The Equity Shares in the Offer have not been recommended or
approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of this Updated Drall Red Herring Prospectus - | Specilic attention of the Bidders is invited 1o “Risk Factors™ on page 30 of the UDRHP-L,

Any decision 1o invastin the Equity Shares dezcribad in the UDRHP- may only be aken after the Red Harring Prospacius [ "RHP") has been fed with the RoC and mus! be made solaly on the basiz of such BHP. The Equity Shares, when offered throwgh
the RHP, are proposed io be listed on Stock Exchanges

For details of the share capital and capital structura, the names of the signatories to the Memorandum of Association ("MOA'] and the number of shares of our Company subscribed by them, pleass see the section titled “Capifal Structure™ on page 113
of the UDRHP-1. The liabdity of the members of our Company s limilad. For detaits of the main objects of our Company as contained in the MOA, please see the section titled "History and Certaln Corporate Matters - Brief History of our Company”
on page 339 of the IDRHP-,

BOOK RUNNING LEAD MANAGERS

kotak' Morgan Stanley A Avendus®

irvestmant Banking achs
Kotak Mahindra Capital Company Limited Goldman Sachs (India) Securities Private Limited Avendus Capital Private Limited
15t Floor, Z7BKC, Plol No. C-27. "G° Block, & and 107 Fioor, Ascanl-Work, Platina Buiideng, 3" Floor 901, Plot Mo C-59,
Bandra Kurda Cormplex, Bandra (East), Sudam Kalu Ahire Marg, Bandra Kurla Complex, Bandra (East},
Wumbai - 400 751, Maharashira, inda Worll, Mumbai - 400 025, Intfia humbai - 400 051, Maharashia, India
Tel: +91 22 4336 0000 Tel: +51 22 6616 9000 Tel: +81 22 6648 D050
E-mail: zetwerk ipo@kotas. com E-mail: zetwerkipoi@gs.com E-mail; zetwerk.ipo@iavendius.com
Website: htips finvesimentbank kotak.com Website: wawnw.goldmansachs.com Website: hitps:\'waw.averdus.com
Investor Grievance E-mail: kmcoredressadikotak.com Investor Grievance E-mall: india-chent-supportiiigs.com Investor Grlevance E-mail:
Contact Parsan: Ganesh Rane Contact Person: Sauray 5 investorgrievance@avendus.com
SEBI| Registration Number: INMOGO008704 SEBI| Registration Number: INMO0OO11054 Contact Person: Sarthak Sawa'Sneha Roy
SEBI Registration Number; INMO00D011021

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER

Morgan Stanley India Company Private Limited
Altimus, Leved 39 & 40, Pandurang Budhiar Marg,
Yo, Muembai - 400 018, Maharashira, India

Tel: +81 22 6118 1000

E-mail: zetwerkipo@maorgansianiey.com
Website: www morgansianiey.comindia

Investor Grievance E-mall:
investors_indafmorganstinkay com

Contact Person: Hrithik Khanna

SEBI Registration Number; INMOOD0 11203

a4
, . HSBC
A Financia <> P b KFINTECH
JM Financial Limited HSBC Securities and Capital Markets (India) Pantomath Capital Advisors Private Limited KFin Technologles Limited

301, The Cenfrium, 3 Floor, 57, Lal Bahadur Shastr Road,
Mav Pada, kurla (West), Mumbai - 400 070

Maharashira, India

Tal: 81 206716 2222180 0309 40079

E-mall: zetwerk ipo@khintech.com

Websita: www kfinlech_com

Investor Grievance E-mail: einward. nsf@kfinlech com
Contact Persom; M Mural Krishna

SEBI Registration No: INRQO00000221

Private Limited

52160, Mahatma Gandhi Foad, Fort,
Mumbai - 400 001, Maharashira, India
Tel: « 91 22 GAG4 1289

Fantomath Mucleus House, Saki Vihar Road,
Andher East, Mumbai - 400072, Maharashira, India
Tal: 1600 833 B741

Email: zatwerk ipo@paniomathgroup.com

E-mail: zetwerkipo@@hsbe.couin Website: www panlomalhcapial com

Websita: www business hsbe o in Investor Grievance E-mail;

Investor Grievance E-mail: invesiorgrievance@hsbo coin | ewestorsi@pantomathgroup.com

Contact Person: Harsh ThakkanHarshit Tayal Contact Person: Amit Maheshwan

SEBI Registration Number: INMOODD10353 SEEB| Registration Number; INMZO001 2110

7" Floor, Crergy, Appasaheb Marathe Marg,
Prabhadevi, Mumbai - 400 025

Maharashtra, India

Tal: + 9122 6630 303D

E-mail: zatwark_ipog@jmil.com

Website: www jmil.com

Investor Grievance E-mail: grievance ibd@jmfl.com
Contact Person: Praches Dhuor

SEB| Registration Number; ENMOOG010361

All capitatized terms used hérsln and nof specifically defined shal have fhe same meaning as ascrbed o them in the UDRHP-I.

For ZETWERK MANUFACTURING BUSINESSES LIMITED

(formearly known as Zelwerk Manufacluning Busingsses Private Limited)
On behalf of the Board of Directors

Sdl-

Mania Sarkar

Company Sacretary and Compliance Officer

Place: Bengaluru, Kamataks,
Date: August 14, 2026

ZETWERK MANUFACTURING BUSIMESSES LIMITED (Yormerly known as Zelwerk Manufacluring Businesses Povale Limied), |8 propoging, subject to applicable statutory and reguiatory requirements, receipt of requisite approvalz, market conditions
and other considerations, lo make an inibal public offerding of its Equity Shares and has filed the UDRHP-l along with the Draft Abridgad Prospectus dated August 13, 2026 with SEB1 and the Stock Exchanges. The UDRHP- alang with the Draft Abridged
Prospecius is aveilable on ihe website of SEBI af www, sebi.govin, as welf as.on the websites of the Stock Exchanges e B3E and NSE at www bseindia.com and wew.nszindia. com, respechively, on the website of the Company af www.zetwerk comand an
the websies of the BRLMs, .e. Kotak Mahindra Capita! Company Limited, Morgan Stanlay fndia Comgany Private Lim#ted, Gofdman Sachs (ndia) Securities Privale Limided, Avendus Capital Private Limited, JM Financial Limited H3BC Securities and Cagial
Markals (India) Privade Limited and Panfomath Capital Advssors Private Limited a1 hitps:favestmantbank. kolak.com, www.morganstanley.comiindia, www.goldmansachs.com, hitpswww avandus.com, wwwmil.com, weww busingss hsbe.coin and
www.pantomathcapital.com, respecively. Any poteniial Bidders should note ihat investment in equity shares involves a hegh degree of risk and for detaiks relating to such risk, see "Risk Factors” on page 30 of the UDRHP-. Potentis! Bidders should nof rely
on the UDRHP-| along with the Drafi Abridged Prospectys filed with SEB] and the 3tock Exchanges for making any invastment decision and should instead rely on the RHP, when filed, for making an investment decision,

This announcemsant does not constitule an invistion or offer of secuiies for sake ivany unsdiction. The Equity Sheres offered in the Offer have rot bean and will nod be regisiered under the WS, Securilies Actof 1933 a5 amended (tha "U.S. Securities Act™) or
any state securities Baws in the United States and unless so registered, may not be offered or sold within the United States excep! purswant to an exemption from, or in a franzacton not subject to, the registration requirements of the ULS. Securities &ctand in
acoordance with any applicable U5 stale securities [aws, Acocordingly, the Equity Shares ara baing offered and sold within the Unitad States only to "qualified mstiubonal buyers”, as dafined in Rule 1444 ("Rube 1444°%) under tha U.S. Bacurities Act, In
transachions exempt from the registrafion requirements of the U.S. Securitiss Act; and outside the United States in "offshore transactions” as-defined in, and in relisnce.on Regulaton 5 "Regulation &°) under the U.5. Secunfies Act, and in accordance with the
applicable [aws of the jurisdictions where such offers and sales are being made, Thera will ba no public offering of the Eguty Sharas in the United Siates,

i is to be distinclly understood that the permission given by Stock Exchanges should not in any way be deemed or construed that the Offer Document has been cleared or approved by Siock Exchangss nor does it cedify the correciness or comipiedeness of any
of the contents of the Offer Docunent. The investors ase advized to refer to the Odfer Document for the full text of the Disclaimer Clawse of NSE and BSE Limited.
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SATURDAY, AUGUST 15, 2026

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE BRAND LIMITED OPERATING IN BUSINESS OF BRAND LICENSING,
ROYALTY & BRAND MANAGEMENT SERVICES OUT OF MUMBAI AND DELHI

{Undar zub-reguialion {1) of reguialion 364 of the Insolvency and Bankruptcy Board of India
{Inzalvency Resolation Process for Corporate Persons] Reguiations, 2016)

RELEVANT PARTICULARS
i.  Mame ol fhe corporale dabior alang Fabure Brand Limifed
with PAN & GIN' LLP Na CIN: Ur495ahiH200EPLE] 65722
| PAM: AABCFI4G2H
Hugﬂ Dftice: Kr ||:r...|||.|;||;-- Hewus, ‘.:nllg-alrl Mugar,
Jogesfivan Vikhiroll Link Road, Jogeshwan (E},
Mumbai Caty, Mumbal, Maharashira,
| o | Irisa, 400060
LRL of webeitp . BAeccess Nod Provided
Detads of piace whesa majonty of The Gorparate Debitar as par records has nd
e Asgels-ang ocated amd Bllding of warth s, 4.75lacs
[Gross Block) bocated at Muembal,
" Installed capacaty of main products” | The Corporate Debtor has no instalied capacity
- SEIVICES | 8 11]] r’E "I'l'.'III" D[MLIEIS."!E-'.-"-.IEEE
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TOSS THE COIN LIMITED

(Formerly known as Toss the Coin Private Limited)
No.1A, Bheemanna Mudali Street, Alwarpet, Chennai — 600018
+91 44 4385 5211 | info@tossthe.co.in | www.tossthe.co.in |
CIN: L72900TN2020PLC138199

PUBLIC NOTICE REGARDING THE SIXTH ANNUAL GENERAL
MEETING ("AGM") TO BE HELD THROUGH VIDEO

CONFERENCE ("VC") / OTHER AUDIO-VISUAL MEANS
("OAVM") AND INFORMATION ON E-VOTING

Notice is hereby given that the Sixth AGM of Toss The Coin Limited
("Company") will be held on Friday, 11th September, 2026, at 10.00 a.m.
(IST) through Video Conference ("VC") / Other Audio-Visual Means ("OAVM")
in compliance with various Circulars issued by the Ministry of Corporate
Affairs and by the Securities Exchange Board of India (collectively referred
to as "Circulars") and in compliance with the provisions of the Companies
Act, 2013 ("the Act") and the Securities Exchange Board of India (Listing
Obligations and Disclosure Requirements), 2015 ("Listing Regulations")
without the physical presence of the members at the common venue
to transact the business set forth in the notice of the meeting dated 14th
August, 2026 ("Notice") through voting by electronic means ("e-voting").
Members participating in the meeting through VC / OAVM facility shall be
reckoned for the purpose of quorum under Section 103 of the Act.
In compliance with the Circulars, the requirement of sending the physical
copy of AGM Notice and Annual Report to members has been dispensed
with and hence, the Annual Report including the Notice of the AGM for the
FY 2025-26 have been sent only through electronic mode on 14th August,
2026 to all the members as on 7th August, 2026 ("Cut-off date for dispatch")
whose email addresses are registered with the Company / MUFG Intime India
Private Limited (formerly Link Intime India Private Limited), the Registrar &
Share Transfer Agent ("MUFG Intime / RTA”) / Depositories / Depository
Participant(s). The above documents are made available on the website
of the Company at www.tossthe.co.in the websites of BSE Limited at
www.bseindia.com and RTA at www.instavote.linkintime.co.in. However,
the physical copies of the Annual Report for FY 2025-26 will be sent to those
members who specifically request for the same.
Further, in accordance with Regulation 36(1)(b) of the Listing Regulations,
a physical communication is being sent to those shareholders whose
e-mail IDs are not registered, containing the weblink and exact path of the
Company's website where the Annual Report can be accessed.
Members who have not updated their email addresses, and therefore did
not receive the Notice of AGM and Annual Report, or those who became
members after 7th August, 2026 (the cutoff date for dispatch), can request
a copy of the AGM Notice and Annual Report by contacting the Company
at info@tossthe.co.in. Members holding shares in demat mode and have
not updated their KYC details are requested to register their email addresses
and other KYC information through their respective Depository Participants.
The Company has engaged MUFG Intime India Private Limited (formerly
known as “M/s. Link Intime India Private Limited”) for providing e-voting
services and VC facility for this AGM. Members may access the e-voting
system at www.instavote.linkintime.co.in. The detailed instructions for the
voting process and joining the AGM are given in the Notice of the AGM.
Members whose name appears on Register of Members / Register of
Beneficial Owners as on the cut-off date for e-voting i.e. Friday, 4th
September, 2026, are eligible to participate and cast their vote electronically
(remote e-voting & e-voting at the AGM) on the business set forth in the
notice of the AGM through CDSL e-voting system. Any person who acquires
shares and becomes the member of the Company post-dispatch of the
Notice of the AGM and holding shares as on the cut-off date for e-voting i.e.,
4th September, 2026 may obtain user ID and password after following the
procedure mentioned in the Notice of the AGM.
The remote e-voting period commences on Tuesday, 8th September, 2026
(09:00 a.m. IST) and ends on Thursday, 10th September, 2026 (05:00
p.m. IST). Members may note that remote e-voting shall not be allowed
beyond the aforesaid date and time. It may further be noted that once the
vote on a resolution is cast, the member shall not be allowed to change it
subsequently.
Members who have cast their vote by remote e-voting prior to the AGM may
attend / participate in the AGM through VC / OAVM but shall not be entitled
to cast their vote again.
Mr. Chetan Kushalkumar Bafna (ACS 55464 and CP No. 21201), proprietor
of M/s. Chetan Bafna and Co, Practicing Company Secretaries, Chennai has
been appointed as the Scrutinizer to scrutinize the remote e-voting process
and e-voting at the AGM, in a fair and transparent manner. Pursuant to
section 91 of the Act read with Regulation 42 of the Listing Regulations, the
Register of Members and Share Transfer Books will remain closed from 5th
September, 2026 to 11th September, 2026 (both days inclusive).
For any query clarification or issues regarding remote e-voting / e-voting
during the AGM, you may refer the Frequently Asked Questions ("FAQS") and
InstaVote e-voting manual available at www.instavote.linkintime.co.in under
help section or write an email to enotices@in.mpms.mufg.com or contact
on: - Tel: 022 4918 6000. In case members have any grievances regarding
login / e-voting, they may send an email to instameet@in.mpms.mufg.com
or contact on: - Tel: 022 4918 6175.
On behalf of the Board of Directors
For Toss The Coin Limited
SD/-
Narayanan Jayan
Chairman cum Managing Director
DIN: 08893678

Place: Chennai
Date: 14.08.2026

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES NOR IS T A PROSPECTUS ANNOUNCEMENT,
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA
INITIAL PUBLIC OFFERING OF EQUITY 3HARES OF ZETWERK MANUFACTURING BUSINESSES LIMITED (FORMERLY KNOWN AS ZETWERK MANUFACTURING BUSINESSES PRIVATE LIMITED) ON THE MAIN BOARD OF THE BSE LIMITED
[*BSE") AND THE NATIONAL STOCK EXCHANGE OF INGIA LIMITED ("NSE”, AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER 11 AND -4 OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
{ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

@
ZETWERK

ZETWERK MANUFACTURING BUSINESSES LIMITED

(formerly known as Zetwerk Manufacturing Businesses Private Limited)

Cur Company was originally Incorporatad al Chennat, Tamil Madu as ‘Zetwerk Manufaclunng Businasses Private Limited’ as a privata limited company undar the provissons of the Companies Act, 2013, pursuant 1o 3 certificats af ncorporation dated Dacembser 6,
2017, ssuad by the Ragistrar of Companies, Cantral Registration Cantra ("RoC CRC”), Subsequant 1o a change in our regisierad office from the state of Tamil Nadu to the state of Kamataka pursuani to tha Board resolution dated April 11, 2019, and the spacial
resolution passed by our Shareholders on May &, 2019 and confirmation of such alteration by an order dated September 13, 2019 pazsed by regional diréctor, a fresh certificate of registraticn dated October 15, 2079, was issued by the Registrar of Companies,
Kamataka st Bangalore. Subsequently, our Company was converied from a private limited company to a public bmited company and the name of our Company changed from ' Zetwerk Manufactunng Businesses Prvate Limited to Zetwerk Manufactunng Businesses
Limited', pursuant to a Board resolution dated January 23, 2026, and a special resolubon dated Februany 6, 2026, passed by the Shareholders. Accordingly, a fresh certificate of incorporation dated February 23, 2026, was issued by tha RoC, CRC. For further details
on the changes in the name and registered office of our Company, see "Histery and Certain Corporate Matters - Changes in the registered office " on page 333 of the updated drafl red herring prospectus - I dated August 13, 2026 "UDRHP-TI')
Registerad and Corporate Office: #8411, Ground & 15l Floor, Vashmaw Soveraign, Green Glen Layout, Bellandwr, Bengaluru South, Bengaluru - 560 103, Kamataka, india
Tel: +81 T624 9748 90; Website: www.zatwerk com; Contact parson: Mania Sarkar, Company Secrafary and Comnpliance Officer; E-mall: cei@zatwerk.com; Corporate ldentity Number: UT4393KA201TFLCT2E8TTT

PROMOTERS OF OUR COMPANY: AMRIT PRATIK ACHARYA AND SRINATH RAMAKKRUSHNAN

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH ("EQUITY SHARES") OF ZETWERK MANUFACTURING BUSINESSES LIMITED | “COMPANY™) FOR CASH AT A PRICE OF ]«] PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF ¥[«] PER EQUITY SHARE (“OFFER PRICE") AGGREGATING UP TO ¥[e] MILLION (THE “OFFER") COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP
TO T26,000.00 MILLION (THE “FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 96,837,455 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO Z[«] MILLION, COMPRISING AN OFFER FOR SALE OF 14,230,672 EQUITY
SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO T[=] MILLION BY AMRIT PRATIK ACHARYA, 14,230,672 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY SRINATH RAMAKKRUSHNAN
(“PROMOTER SELLING SHAREHOLDERS"), 22,974,820 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ¥[«] MILLION BY CREOVATE INNOVATION PRIVATE LIMITED {“PROMOTER GROUP SELLING SHAREHOLDER™),
8,444,270 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥]«] MILLION BY PEAK XV PARTNERS INVESTMENTS V (FORMERLY KNOWN AS SCI INVESTMENTS V), 7,159,668 EQUITY SHARES OF FACE VALUE OF
%1 EACH AGGREGATING UP TO [#] MILLION BY ACCEL INDIA V {(MAURITIUS) LIMITED, 4,390,643 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[#] MILLION BY LIGHTSPEED VENTURE PARTMERS SELECT IV
MAURITIUS, 3,491,401 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY LIGHTSPEED INDIA PARTNERS Il, LLC, 3 357,017 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[e]
MILLION BY KAE CAPITAL FUND I, 2,857 565 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY SAIFUDDIN FAKHRUDDIN QUREISHI, 2,779,898 EQUITY SHARES OF FACE VALUE OF T1 EACH
AGGREGATING UP TO %[«] MILLION BY PEAK XV PARTNERS GROWTH INVESTMENTS [l (FORMERLY KNOWN AS SCI GROWTH INVESTMENTS M), 2,442,738 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO e]
MILLION BY MATTHEW HARRIS ARNOLD, 1,317,788 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY LIGHTSPEED INDIA PARTNERS lll, LLC, 1,119,244 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO ¥[«] MILLION BY KALYSTA CAPITAL FUND Il (MAURITIUS), 545,577 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO [«] MILLION BY SUBBIAH VELLAYAN, 544,626 EQUITY SHARES OF FACE
VALUE OF T1 EACHAGGREGATING UP TO ¥[=] MILLION BY A. VENKATACHALAM, 439,308 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[] MILLION BY SHIVRAJ SINGH KANDHARI (GUARDIAN, BIKRAMJIT SINGH
KANDHARY), 299,402 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO I[«] MILLION BY CAN KOSEOGLU, 256,630 EQUITY SHARES OF FACE VALUE OF 31 EACH AGGREGATING UP TO #[«] MILLION BY ANDREW
RICHARD WOGLOM, 86,129 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO T[«] MILLION BY CEM GARIH NAHMIYAS, 83,167 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ]e] MILLION BY
NITIN MAHAJAN, 71,286 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO T{«] MILLION BY DANIEL ROBERT BACHELET ("INVESTOR SELLING SHAREHOLDERS"), 1,714,538 EQUITY SHARES OF FACE VALUE OF
71 EACH AGGREGATIMNG UP TO 2[«] MILLION BY VISHAL CHAUDHARY, 1,714,539 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY RAHUL SHARMA, 2,286,052 EQUITY SHARES OF FACE VALUE OF
¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY ANKIT FATEHPURIA (“INDIVIDUAL SELLING SHAREHOLDERS", AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS, PROMOTER GROUP SELLING SHAREHOLDER AND
THE INVESTOR SELLING SHAREHOLDERS, THE “SELLING SHAREHOLDERS") (THE “OFFER FOR SALE" AND SUCH EQUITY SHARES, THE “OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [#]% OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY,

JALL R A CERTAIN PORTION OF THE OFFERED SHARES OF THE SELLING SHAREHOLDERS INCLUDES EQUITY SHARES THAT WILL BE ISSUED UPON CONVERSION OF PREFERENCE SHARES PRIOR TO THE FILING OF THE RED HERRING
PROSPECTUS, ASAPPLICABLE,

THE OFFER INCLUDES A RESERVATION OF [«] EQUITY SHARES OF FACE VALUE OF T 1 EACH, AGGREGATING TO ¥ [«] MILLION [CONSTITUTING UP TO [«]% OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY
FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION"), THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER™. THE OFFER AND THE NET
OFFER SHALL CONSTITUTE [#]% AND [#]%, RESPECTIVELY, OF THE POST- OFFER PAID-LUP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY CONSIDER AN ISSUE OF SPECIFIED SECURITIES AGGREGATING TO 75,200.00 MILLION AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING
PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS. IF THE
PRE-IPO PLACEMENT 1S COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 18{2)(B) OF THE SCRR. THE PRE-IPO
PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO
PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO
LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS AND INTIMATE THE STOCK EXCHANGES IN ACCORDANCE WITH SEB! ICDR REGULATIONS.

Ir caze of any revision in tha Prica Band, the Bidr Offer Period will be axtendad for at least three additional Working Days after such revision in the Price Band, subject 1o the Bid! Offer Perod not exceeding 10 Working Days. In cases of force majaure, banking
strike of similar unforeseen circumstances, aur Company may, in consuétation with the BRLMs, for reasons 1o be recorded in writing, extend tha Bid/ Offer Pariod for a minimum of one \Waorking Day, subject to the Bid! Offer Pariod not exceading 10 Working Days:
Any ravision in the Price Band and the revised Bid! Offer Period, If apphcable, shall be widely disseminatad by notification to the Slock Exchanges. by issuing a public notice, and also by indicating the change on the respactive wabsites of the BRLMs and al the
termanals of the Syndicate Members and by intimation to the Self-Certified Syndicate Banks (*8CSB8"), other Dasignated Intermediaries and the Sponsor Bank(s). as applicabla

This is an Offer in terms of Rule 19(Z)(b} of the SCRR read with Regulation 31 of the SEBI ICDR Regulations, This Offer is being mads through the Book Building Process in compliance with Regulation 62} of the SEBI ICDR Regulations wheresn in lerms
of Regulation 32(2) of the SEBI ICDR Regulations not less than 75% of the Met Difer shall be available for allocation on 3 proporbonate basis to Quatified Institutional Buyers ("QIBs” and such portion the “QIB Portion”) provided that our Company in
consultation with the BRLMs, may allocate up to 60% of the QIE Portion o Anchor Investors on a discretionary basis in accordance with the SEBI ICOR Regulations ("Anchor Investor Portion’). of which 40% of the Anchor Investor Portion within the
60% of allocation of the QI8 Portion to Anchor Investors, shall be reserved in the following manner (i) 33.33% will be reserved for domestic Mutual Funds, and (i) 6.67% will be reserved for Life Insurance Companies and Pension Funds. In the event of
under-subscription in the reserved category for Life Insurance Companies and Pension Funds, the balance Equity Shares may be allocated 1o domesiic Mutual Funds. In the event of under-subscription or non-allocation in the Anchor Investor Pordion,
the balance Equity Shares shall be added 1o the Q1B Portion {excheding the Anchor Investor Portion) i("Net (B Portion™). Further, 5% of ihe Net QIE Portion shall be available for aliocation on a proporfionate basis to Mutual Funds only and the
remainder of the Net QIE Portion shall be available for aflocalion on:a proportionate basis to all 2IBs (other than Anchor Investors) indluding Mutual Funds, subject to valid Bids being recenvsed ai or sbove the Offer Price. However, if the aggregate
demand from Mutual Funds isless than 5% of the Net QIB Portion, the balance Equity Shares avaitable for allocation in the Mutual Fund Portion will be added to the remaining QIB Portion for proporfionate allocation to QIBs. Furthar, not more than 15%
of the Met Offer shall be available for allocation to Mon-Instifuficnal Bidders {"NIBs™) of which {a) one third portion shall be reserved for Bidders with application size of more than T200 000 and up to T1,000,000; and (b} two-thirds of the portion ghall be
resenved for Bidders with application size of more than 31,000,000, provided that the unsubscribed partion in either of such sub-categories may be allocaled 1o Bidders in ather sub-category of the NIBs in accordance wilh SEBI ICDR Regulations and not
more than 10% of the Net Offer shalf be available for allocation 1o Retail Individual Bidders (*RIBs”) in accordance with the SEBI ICOR Regulations, subject to valid Bids being received from them at or above the Offer Price. Further, Equity Shares will be
aliocated on a proporionate basis to Eligible Emplovees applying under the Emploves Beservalion Porion, subject io'valid Bids being received from them at or above the Offer Price (net of employee discount; 1If any]. All potenfial Brdders {except Anchor
Investors) are required to mandatorily ulilise the Application Supported by Blocked Amount ("TASBA’) process by providing details of their respective ASBA accountz and UP| 1D (in caze of UPI Bidders using the UPI Mechamizm), in which case the
corresponding Bid Amounis will ba blocked by the SC3Bs or under the UPI Mechanism, as applicable 12 paricipata in the Mei Offer. Anchor Invesiors are nol permitled to participate in the Anchor Investor Portion of the Met Ofer through the ASBA
process. For datails. see “Offer Procedure” on page 628 of the UDRHP-L

This public announcemant i being made in compliance with the provisions of Regulations 58C(8), 58C{%A) and 58C{10) of the SEB| ICDR Regulations 1o inform the public that cur Company 18 proposing, subject o applicable statutory and regulatony
raquirements, recaipt of requisite approvals, market conditions and ather considerations, to undertake an initial public offering of s Equity Shares pursuant to the Offer and has filed the UDRHP-I along with the Drafi Abridged Prospactus with SEBI and
the Stock Exchanges on August 13, 2026. Pursuant to Regutation 58C(9) and 58C{10) of the SEBI |ICDR Regulations, the UDRHP-| filad with SEBI and the Stock Exchanges has baen made public for commants, if any, for a pariod of at least 21 days
fram the date of pubdlication of this public announcement by hosting it an the websile of SEB| al www.sebigovin, websiles of the Stock Exchanges |.e; BSE and NSE at www.bseindia.com and www.nsemdia.com, respectively, on he websita of the
Company at www_zetwerk.com and on the websites of the BRLMs, i.e, Kotak Mahindra Capital Company Limited, Morgan Stanley Indsa Company Private Limited, Goldman Sachs {India) Sacurities Private Limated, Avendus Cagital Private Limited, JM Financial
Limited HSBC Securities and Capéal Markets (India) Private Limited and Pantomath Capitai Advisors Private Limited at https:finvestmentbank_kotak,com, www.monganstanley.comfindia, www.goldmansachs.corm, hitps:fwaw.avendus.com, waw.imil.com,
wiww business. hsbe.co.in and www_pantomathcapdal com, respactively, Our Company hereby imviles the pubdic 1o give their comments on the UDRHP-I filed with SEBI and the Stock Exchanges, with respect to disclosures made in the UDEHP-I, The
mambars of the public are requested 1o send a copy of the commants 1o SEBI andior the Company Secretary and Compliance Officer of the Company and/or the BRLMS al their respactive addresses manlianied herein. All comments must be recaived by
SEBI andfor our Company and/or the Company Secratary and Compliance Officer of the Company and/or the BRLMS an or bafore 5.00 p.m. on tha 21° day from the date of publicabion of this pubfic announcement

Investments in equity and equity-related securities involve a degree of nsk and Bidders sheuld not invest any funds in the Offer unless they can affoed 1o take the nsk of losing thesr entire investment, Bidders are advised 1o read the risk factors carefully
befors faking an investimen! decision in the Offer. For laking an investment decision, Bidders mus! rely on lheér own examination of our Company and the Offer, including the risks invalved. The Equity Shares in the Offer have not been recommended or
approved by SEBI, nor does SEBI guaranies the accuracy or adequacy of the contents of this Updated Draft Red Herring Prospecius - | Specific atlention of the Bidders is invited to “Risk Facters " on page 30 of the UDRHP-|

Any decision iinvest in the Equily Shares descabed in the UDEHP-| may only betaken afler the Red Heming Prospecius ("BHP”) has been filed with the RoC and must be made solely on the basis of such RHP, The Equity Shares, when offered through
the RHP, are proposed to be listed on Stock Exchanges,

For details of the share capdal and capital structure, the names of the signatorias 1o the Memorandum of Association ("WOA™) and the number of sharas of our Company subscrbed by tham, please see the section illed “Capital Structure™ on page 113
of the UDRHP-I, The kability of the members of our Company is limited. For detads of the main objects of our Company as conltained in the MOA, please see the sechon Wlled “History and Certain Corporate Matters - Brief History of our Company"
on page 339 of the UDRHPA,
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52160, Mahatmsa Gandhl Road, Forl

Andhed East, Mumbad - 400 072, Mabarashira; India
Mumbai - 400 001, Maharashira, India

Tel: 1800 889 371
Tel: + 81 22 G864 123% Email; zetwerk.ipo@pantomathgroup. com
E-mail: zetwarkipod@hsbe couin

Website: wew pantomathcapifal com
Website: www business_hsbe.coiin Investor Grievance E-mail:
Investor Grievance E-mail: investorgrevancei@hsbe.co.n investars@pantomathgroup.com
Contact Person: Harsh Thakkar'Harshit Tayal Contact Persom: Amit Maheshwarn
SEB| Registration Number: INMODOO10353 SEB| Registration Number: [NMOOOO1 2110

{Please scan this OR
code fo wiew the
LIDRHP- and Draft
Abridged Prospecius)

Morgan Stanley India Company Private Limited
Altimus. Laval 38 &40, Pandurang Budhkar Marg,
Worli, Mumbai - 400 018, Maharashira, India

Tel: +81 22 6118 1000

E-mail: zetwerkipo@morganstaniey.com
Website: www morganstaniey comindia

Imvestor Grievance E-mail:
investors_india@maorganstaniey.com

Contact Parson: Hrthik Khanna

SEB| Registration Number; INMODDG11203

1 JM Financial

JM Financial Limited

7" Floor, Crergy, Appasahed Marathe Marg,
Prabhadewt, Mumbai - 400 025

Mzharashira, India

Tel: + 81 22 6630 3030

E-mail: zetwer ipo@jmifl.com

Website: www jmfl.com

Investor Grievance E-mail: grievance.ibd@|mf.com
Contact Person: Prachee Dhur

SEBI Registration Number: INMOOO0 10361

KFin Technologies Limited

301, The Centrium, 3” Fioor, 57, Lal Bahadur Shasti Road,
Mav Pada, Kurla (West), Mumbai - 400 070

Maharashira, India

Tel +91 40 6716 22221180 03009 4001

E-mail: zetwerk.ipo@kfiniech.com

Website: www kiintech.com

Investor Grievance E-mail; einward. ris@kfintech.com
Contact Person: M Murali Krishna

SEB| Registration No: INROOOOO0221

Al capitzlized lerms used harein and nof specifically oefined shall have the same meaning a5-ascribed to them in the UDRHF-.

For ZETWERK MANUFACTURING BUSINESSES LIMITED

(formenrly known as Zetwerk Manufacturing Businesses Privale Limited)
On behalf of the Board of Directors

Sdi-

Mania Sarkar

Company Secretany and Compliance Officar

Place: Bengaluru, Kamataka,
Date: August 14, 2026

ZETWERK MANUFACTURING BUSINESSES LIMITED [{formery known as Zetwerk Manufachunng Businesses Privale Limited), is proposing, subject to applicable stalulory and reguiatory requiremenis, receipt of requizsite approvals, market condificns
and olher considerations, to make an initial pubtic offering of its Equity Shares and has filed the UDRHP- along with the Draft Abridged Prospectus dated August 13, 2026 with SEBI and the Stock Exchanges. The UDRHP- along with the Draft Abridged
Prospecius s available on the website of SEBI al www.sebi gov.in, as well as on the websites of the Stock Exchanges 2. BSE and NSE al www bseindia.com and www.nseindia.com, respactively, on tha wabsite of the Company at www. zetwerk com and an
the websites of the BRLMs. i.e. Kotak Mahindra Capital Comgpany Limited, Morgan Stanley India Company Private Limited, Goldman Sachs (India) Secunties Private Limited, Avandus Capital Private Limited, JM Financial Limited HSBC: Securities and Capita
Markets (India) Private Limited and Pantomath Capial Advisors Private Limsled at htips:iinvestmentbank kotak.com, www.morganstanley comiindia. www.goldmansachs.com, hitips:iwww avendus.com, waww.]mifl.com, www business hsbe codin and
www. pantomathcapital.com, respectively. Any potential Bidders should note that investment in equity shares involves & high degree of nsk and for detais relating to such risk, see “Risk Factors™ on page 30 of the UDRHP-|. Potential Bidders should not rely
on the UDRHP-I along with the Draft Abridged Prospectus filed with SEBI and the Slock Exchanges for making any investment decision and should instaad redy on the RHP, when fled., for making an investment dacision

This announcement does not constitube an invitation or offer of securnities for sale in any jursdiction, The Equity Shares offered in the Offer have not been and will not be registered under the LS. Secunbies Act of 1933,as amended (the "U.S. Securities Act”) o
any state secunifies aws in the United Slales and unless so registered, may not be offered or sold within the Unilad States excepl pursuant 1o an exemplion from, or in 8 transaction nod subject to, the regisiration requirements of the L3, Securities Actand in
accordance with any applicable U5, state securities laws. Accordingly, the Equity Shares are being offered and sold within the United States only 1o *qualified instituional buyers”, as defined in Rule 1444 ("Rule 144A") under the U5, Securities Act, in
transaciions exempt from the registration reguirements of the U-5. Securities Act. and outside the Un#tad Statas in “offshore transactions® as defined in. and in refiance on Regulaton 5 ("Regulation 5%) ender tha U.S. Securities Act, and in accordance with the
applcabie laws of the junsdictions whera:such offers and sales are being made. Thare will be no public offering of the Equity Shares in the United Staies.

It iz fo be distincty understocd that the permission gven by 3tock Exchanges should not i any way be deemed or construed that the Offer Document has been cleared or approved by Siock Exchanges nor does it certify the comectness or completeness of any
of the: contents of the Offer Document, The investors are advised {o refer to the Offer Document for the full text of the Disciaimer Clause of NSE and BSE Limited
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE BRAND LIMITED DOPERATING IN BUSINESS OF BRAND LICENSING,
ROYALTY & BRAND MANAGEMENT SERVICES OUT OF MUMBAI AND DELHI

[Under suwh-regulalion (1) of regulation 364 ol the insolvency and Bankrupley Baard of India
(Insolvency Resolulion Process lar Corporale Persons) Regulations, 200 6)

RELEVANT PARTICULARS
Mame ot the corporate delbitor along | Fulure Brand Limifed
with PAN & CIN LLP No. CIN: U7 4998 H200GPLE 1 BT 22
| PAN: ARBCFIG2H .
Rogd. OMice: Knowladis House. Shyarm Nagar,
Jopeshvaar Vikdirall Link Road. Jogeshwar (E),
Mumbai City, Murmbal, Maharashtes,
. | India, 400060
|URLafwebste | AccessNotProwded .
Digtaits:of pdacs where majarity of The Corparate Dettar 25 per recofds has land
fixed assels are locaked and bailding of warth Rs. 4.7 ¥a0s
(aross Block) lncated a1 Mumbea
| Installed capacsty of main producis/ | The Corparate Debtar has na mstalled capacity
Senvioay far As main productefiendicas,
' Csaintity-and value ol main products’ | As pesr - e awdibed financial statements for
sndioes 2ald 1 1 Hnancel e | FY 202425, ravenue (rom aparatkng was
Appede 261 crores. As pes i
fmancials. revenue frem operations for
_ | FY 2025-26 Is approimatedy € 51 lakhs
Mumber of amployess workmen il
| Further details inciuding st available | Detass can be sought by sanding amail at
financial statemants (wilh schedules) | fhlcirpdpmail.com
of tax waars, lists of craditors zna
| valable at URL: [ —— ) .
Eligetility fos resalulion apglicants Duastaske can e stught by sanding amall al
undie sectin 25240 of the Coda fiod, chrpe® sl carm
| g available a1 UL |
Last date for receipt of expression of | 3-08-2026
| Interest |
Date of issue of provisional fisg of (e-08-2026
prospective resoluticn apalicants
| Last date for submission of | 14-08-7026
obgsthors to pravisional lisd
| Diabe of fssuwe of final Btafl | 24-09-2026
prospective esoluflon apallcants
| Date of issue of information | 28-09-2026
rEmorandum, syvaluatsan et and
regjuest hor resosution plans o
| prospective resolution apglicants |
Last date for submissson of E3-10-2026
resalution plans
| Pracess email id to submit
Exprassion of inferest
| Datails of the corporale debior's | Mot Registared

| Address of the ritgrslead office

riglstration status as MSME.

S~

Bls. Kanak Jani

Resalution Professianal

Fufire Brand Limibed (ln CIRP)

IBEI Reg. Mo: IBBLIPA-001/1P-P-01757 2019-20201 2685

Regisbered Address: 17, Sai Moreshwar Lusoria, Flol No. 74,

Sector 18, Kharghar, Mavi Membai, Maharashira -410210

Date: August 15, 2026 Vakidity of AFA: December 31, 2026
Placa: Mumbai Email for Carrespendence - i, cimEamail, com

toss the coin

TOSS THE COIN LIMITE

(Formerly known as Toss the Coin Private Limited)
No.1A, Bheemanna Mudali Street, Alwarpet, Chennai — 600018
+91 44 4385 5211 | info@tossthe.co.in | www.tossthe.co.in |
CIN: L72900TN2020PLC138199

PUBLIC NOTICE REGARDING THE SIXTH ANNUAL GENERAL
MEETING ("AGM") TO BE HELD THROUGH VIDEO

CONFERENCE ("VC") / OTHER AUDIO-VISUAL MEANS
("OAVM") AND INFORMATION ON E-VOTING

Notice is hereby given that the Sixth AGM of Toss The Coin Limited
("Company") will be held on Friday, 11th September, 2026, at 10.00 a.m.
(IST) through Video Conference ("VC") / Other Audio-Visual Means ("OAVM")
in compliance with various Circulars issued by the Ministry of Corporate
Affairs and by the Securities Exchange Board of India (collectively referred
to as "Circulars") and in compliance with the provisions of the Companies
Act, 2013 ("the Act") and the Securities Exchange Board of India (Listing
Obligations and Disclosure Requirements), 2015 ("Listing Regulations")
without the physical presence of the members at the common venue
to transact the business set forth in the notice of the meeting dated 14th
August, 2026 ("Notice") through voting by electronic means ("e-voting").
Members participating in the meeting through VC / OAVM facility shall be
reckoned for the purpose of quorum under Section 103 of the Act.
In compliance with the Circulars, the requirement of sending the physical
copy of AGM Notice and Annual Report to members has been dispensed
with and hence, the Annual Report including the Notice of the AGM for the
FY 2025-26 have been sent only through electronic mode on 14th August,
2026 to all the members as on 7th August, 2026 ("Cut-off date for dispatch")
whose email addresses are registered with the Company / MUFG Intime India
Private Limited (formerly Link Intime India Private Limited), the Registrar &
Share Transfer Agent ("MUFG Intime / RTA’) / Depositories / Depository
Participant(s). The above documents are made available on the website
of the Company at www.tossthe.co.in the websites of BSE Limited at
www.bseindia.com and RTA at www.instavote.linkintime.co.in. However,
the physical copies of the Annual Report for FY 2025-26 will be sent to those
members who specifically request for the same.
Further, in accordance with Regulation 36(1)(b) of the Listing Regulations,
a physical communication is being sent to those shareholders whose
e-mail IDs are not registered, containing the weblink and exact path of the
Company's website where the Annual Report can be accessed.
Members who have not updated their email addresses, and therefore did
not receive the Notice of AGM and Annual Report, or those who became
members after 7th August, 2026 (the cutoff date for dispatch), can request
a copy of the AGM Notice and Annual Report by contacting the Company
at info@tossthe.co.in. Members holding shares in demat mode and have
not updated their KYC details are requested to register their email addresses
and other KYC information through their respective Depository Participants.
The Company has engaged MUFG Intime India Private Limited (formerly
known as “M/s. Link Intime India Private Limited”) for providing e-voting
services and VC facility for this AGM. Members may access the e-voting
system at www.instavote.linkintime.co.in. The detailed instructions for the
voting process and joining the AGM are given in the Notice of the AGM.
Members whose name appears on Register of Members / Register of
Beneficial Owners as on the cut-off date for e-voting i.e. Friday, 4th
September, 2026, are eligible to participate and cast their vote electronically
(remote e-voting & e-voting at the AGM) on the business set forth in the
notice of the AGM through CDSL e-voting system. Any person who acquires
shares and becomes the member of the Company post-dispatch of the
Notice of the AGM and holding shares as on the cut-off date for e-voting i.e.,
4th September, 2026 may obtain user ID and password after following the
procedure mentioned in the Notice of the AGM.
The remote e-voting period commences on Tuesday, 8th September, 2026
(09:00 a.m. IST) and ends on Thursday, 10th September, 2026 (05:00
p.m. IST). Members may note that remote e-voting shall not be allowed
beyond the aforesaid date and time. It may further be noted that once the
vote on a resolution is cast, the member shall not be allowed to change it
subsequently.
Members who have cast their vote by remote e-voting prior to the AGM may
attend / participate in the AGM through VC / OAVM but shall not be entitled
to cast their vote again.
Mr. Chetan Kushalkumar Bafna (ACS 55464 and CP No. 21201), proprietor
of M/s. Chetan Bafna and Co, Practicing Company Secretaries, Chennai has
been appointed as the Scrutinizer to scrutinize the remote e-voting process
and e-voting at the AGM, in a fair and transparent manner. Pursuant to
section 91 of the Act read with Regulation 42 of the Listing Regulations, the
Register of Members and Share Transfer Books will remain closed from 5th
September, 2026 to 11th September, 2026 (both days inclusive).
For any query clarification or issues regarding remote e-voting / e-voting
during the AGM, you may refer the Frequently Asked Questions ("FAQS") and
InstaVote e-voting manual available at www.instavote.linkintime.co.in under
help section or write an email to enotices@in.mpms.mufg.com or contact
on: - Tel: 022 4918 6000. In case members have any grievances regarding
login / e-voting, they may send an email to instameet@in.mpms.mufg.com
or contact on: - Tel: 022 4918 6175.
On behalf of the Board of Directors
For Toss The Coin Limited
SD/-
Narayanan Jayan
Chairman cum Managing Director
DIN: 08893678

Place: Chennai
Date: 14.08.2026

THIS IS A PUBLIC ANNGUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES NOR 1S IT APROSPECTUS ANNCUNCEMENT
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA,
INITIAL PUBLIC OFFERING OF EQUITY SHARES UF ZETWERK MANUFACTURING BUSINESSES LIMITED (FORMERLY KNCWN A5 ZETWERK MANUFRACTURING BUSINESSES PRIVATE LIMITED) ON THE MAIN BOARD OF THE B3E LIMITED
("BSE") AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED {"NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER Il AND HI-A OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS"

PUBLIC ANNOUNCEMENT

@
ZETWERK

ZETWERK MANUFACTURING BUSINESSES LIMITED

(formerly known as Zetwerk Manufacturing Businesses Private Limited)

Cur Company was orginally incorporated ai Chennai. Tamil Madu as ‘Zetwerk Manufacturing Businesses Private Limited’ a5 a private limied company under the provisions of the Companies Act, 2013, pursuant 1o a certificate of incorporation dated December §,
2017, issued by the Registrar of Companles, Central Registration Centra ("RoC CRC”), Subsequent o a change in our registered office from the state of Tamil Nadu Lo the state of Karnataka pursuant to the Board resolution dated Aprl 11, 2013, and the spacial
resolution passed by our Shareholders on May &, 2019 -and confirmation of such alleration by an order dated September 13, 2019 pessed by regional director, @ fresh certificate of regisiration dated October 15, 2019, was issued by the Fegistrar of Companies,
Kamataka at Bangalore, Subssquently, our Company was converted from a private imited company to & public limied company and the narme of our Company changed from ' Zetwerk Manufaciuring Businesses Private Limited' o Zetwerk Manufachuring Businessss
Lirnited’, pursuant to a Beard resolution dated January 23, 2026, and a special rasalution dated February 6, 2026, passed by the Shareholdars, Accordingly, afresh cartificate of incorparation datad February 23, 2026, was ssued by the RoC, CRC. For further detads
on the changes in the nama and registerad office of cur Company, see “Histary and Cartain Corporate Matters - Changes in the registered office " on page 338 of the updated draft red herring prospectus - | dated August 13. 2006 ("UDRHP-I').
Registered and Corporate Office; #34/1, Ground & 15l Floor, Vaishnaw Sovereign, Green Glen Layvoul, Bellandur, Bengalund South, Bengakeru - 560 103, Kamataka, India
Tel; +91 7624 9744 90; Website: www zetwerk.com: Contact person; Mania Sarkar, Company Secredary and Compliance Officer; E-mail; cai@zetwerk com: Corporate [dentity Number; UT4099KAZ01 TPLC1287TT

PROMOTERS OF OUR COMPANY: AMRIT PRATIK ACHARYA AND SRINATH RAMAKKRUSHNAN

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH ("EQUITY SHARES") OF ZETWERK MANUFACTURING BUSINESSES LIMITED [ "COMPANY™) FOR CASH AT A PRICE OF ¥[«] PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF [«] PER EQUITY SHARE ("OFFER PRICE") AGGREGATING UP TO ¥[«] MILLION {THE “OFFER") COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP
TO *26,000.00 MILLION (THE “FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 56,837,455 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO [«] MILLION, COMPRISING AN OFFER FOR SALE OF 14,230,672 EQUITY
SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY AMRIT PRATIK ACHARYA, 14,230,672 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[e] MILLION BY SRINATH RAMAKKRUSHNAN
(“PROMOTER SELLING SHAREHOLDERS"), 22,974,820 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY CREOVATE INNOVATION PRIVATE LIMITED (“PROMOTER GROUP SELLING SHAREHOLDER"],
B.444 270 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[«] MILLION BY PEAK XV PARTMERS INVESTMEMNTS V (FORMERLY KNOWN AS SCI INVESTMENTS V), 7.150,668 EQUITY SHARES OF FACE VALUE OF
#1 EACH AGGREGATING UP TO ¥]=] MILLION BY ACCEL INDIA ¥V (MALRITIUS) LIMITED, 4,390,649 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY LIGHTSPEED VENTURE PARTNERS SELECT IV
MAURITIUS, 3,491 401 EQUITY SHARES OF FACE VALUE OF 31 EACH AGGREGATING UP TO (=] MILLION BY LIGHTSPEED INDIA PARTHNERS Il, LLC, 3,357,017 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO <[=]
MILLION BY KAE CAPITAL FUND I, 2,857,565 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ][] MILLION BY SAIFUDDIN FAKHRUDDIN QUREISHI, 2,779,696 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO T[] MILLION BY PEAK XV PARTNERS GROWTH INVESTMENTS Il (FORMERLY KNOWN AS SCI GROWTH INVESTMENTS 1), 2,442,738 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO [s=]
MILLION BY MATTHEW HARRIS ARNOLD, 1,317,768 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ?[«] MILLION BY LIGHTSPEED INDIA PARTMERS I, LLC, 1,119,244 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO ¥[«] MILLION BY KALYSTA CAPITAL FUND Il {MAURITIUS), 545,577 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ¥{«] MILLION BY SUBBIAH VELLAYAN, 544,626 EQUITY SHARES OF FACE
VALUE OF ¥1 EACH AGGREGATING UP TO ¥[=] MILLION BY A. VENKATACHALAM, 439,308 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY SHIVRAJ SINGH KANDHARI (GUARDIAN, BIKRAMJIT SINGH
KANDHARY), 299,402 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO 2[«] MILLION BY CAN KOSEOGLU, 256,630 EQUITY SHARES OF FACE VALUE OF 21 EACH AGGREGATING UP TO Z[e] MILLION BY ANDREW
RICHARD WOGLOM, 86,129 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY CEM GARIH NAHMIYAS, 83,167 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY
NITIN MAHAJAN, 71,286 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY DANIEL ROBERT BACHELET ("INVESTOR SELLING SHAREHOLDERS"), 1,714,539 EQUITY SHARES OF FACE VALUE OF
11 EACH AGGREGATING UP TO =] MILLION BY VISHAL CHAUDHARY, 1,714,533 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO T]=] MILLION BY RAHUL SHARMA, 2,286,052 EQUITY SHARES OF FACE VALUE OF
1 EACH AGGREGATING UP TO ¥[«] MILLION BY ANKIT FATEHPURIA (“INDIVIDUAL SELLING SHAREHOLDERS", AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS, PROMOTER GROUP SELLING SHAREHOLDER AND
THE INVESTOR SELLING SHAREHOLDERS, THE "SELLING SHAREHOLDERS™) (THE “OFFER FOR SALE™ AND SUCH EQUITY SHARES, THE "OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [«]% OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY.

"ALL OR A CERTAIN PORTION OF THE QFFERED SHARES OF THE SELLING SHAREHOLDERS INCLUDES EQUITY SHARES THAT WILL BE ISSUED UPON CONVERSION OF PREFERENCE SHARES PRIOR TQ THE FILING OF THE RED HERRING
PROSPECTUS, ASAPPLICABLE,

THE OFFER INCLUDES A RESERVATION OF [#] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH, AGGREGATING TO ¥ [#] MILLION (CONSTITUTING UP TO [#]% OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY
FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "MET OFFER". THE OFFER AND THE MET
OFFER SHALL CONSTITUTE [=]% AND [«]%, RESPECTIVELY, OF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY CONSIDER AN ISSUE OF SPECIFIED SECURITIES AGGREGATING TO ¥5,200.00 MILLION AT ITS DISCRETION, PRIOR TC FILING OF THE RED HERRING
PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). THE PRE-IPQ PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS. IF THE
PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 1%(2){B) OF THE SCRR. THE PRE-IPO
PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO
PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO
LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS AND INTIMATE THE STOCK EXCHANGES IN ACCORDANCE WITH SEBI ICDR REGULATIONS.

In-caze of any revision inthe Price Band, the Bid! Offer Period will be extended for at least three additional Working Days after-such revision inthe Price Band, subject to-the Bid! Offer Period not exceeding 10 Working Days. In cases of force majeurs, banking
sinke or simiar unforeseen arcumstances, our Company may, in consultalion with the BELMs, for reasons to be recorded in Writing, extend the Bid' Offer Penod for a minmmum of one Working Day, subject to the Badl Offer Period nol exceeding 10 Working Days,
Any revision in the Prce Band and the revised Bid/! Offer Peniod, if applicable, shall be widely disseminated by nofification fo the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
termenats of the Syndicale Members and by mimation to the Seif-Cerffied Syndicate Banks ("SCSBs |, oter Designaied Intermedianies and the Sponsor Bank{s), 85 applicable.

Thiz is an Offer in terms of Rule 19 2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations, This Offer is being made through the Book Building Process in compliance with Regulation 8(2) of the SEBI ICDR Regulations wherain in tarms
of Regulation 32(2) of the SEBI ICDE Regulaiions not less than 75% of the Met Offer shall be available for allocation on-a proportionate basis 1o Qualified Institulional Buyers ("QIBs™ and such portion the "QIB Portion™} provided that our Company in
consultation with the BELMs, may allocate up o 60% of the QIB Portion to Anchor Investors on a discrefionary basis in accordance with the SEBI ICDR Regulations {"Anchor Investor Portion™), of which 40% of the Anchor Investor Porfion within the
G0% of allocation of the QIB Portion to Anchor Invesiors, shall be reserved in the following manner; (i1 33.33% will be reserved for domestic Mutual Funds, and (i) §.67 % will be reserved for Life Insurance Companies and Pension Funds. In the event of
under-subscription im the reserved category for Life Insurance Companies and Pension Funds, the balance Equity Shares may be aliocated to domestic Mutual Funds. In-the event of undersubscription or non-allocation in the Anchor Investor Porfion,
the balance Equity Shares shall be added fo the (QIB Forlion {excluding the Anchor Investor Porteon) ("Net QI8 Porfion™). Further, 5% of the MNet QIE Portion shall be avaflable for aflocation on & proporiionate basis to Muiua! Funds only and the
remainder of the Net Q1B Porfion shall be available for allecation on 8 proportionate basis 1o 8l QIBs (other than Anchor Investors) including Mutual Funds, subject 1o valid Bids being received al or above the Offer Price, However, if the apgregate
damand from Mutugl Funds is less than 5% of the Net QI8 Portion, the balance Equity Shares available for allocation in the Mutuat Fund Porfion will be added to the remaining QI8 Portion for propartionate aliocation o QI8s. Further, not more than 15%
of the Met Offer shall be available for allocation to Non-Institutional Bidders {"NIBs") of which {2) one third portion shall be reserved for Bidders with application size of more than T200.000 and up to $1,000,000; and {b) two-thirds of the portion shall be
reserved for Bidders with applicafion size of more than ¥1,000,000, provided that the unsubscribed poriicn’in either of such sub-categories may be allocated o Bidders in other sub-category of the NIBs in accordance with SEBI ICDRE Regulabions and nod
mare than 10% of the Met Offer shalt be available for allocation to Retail Individual Bidders (*RIBs”) in accordance with the SEBI ICDR Reguiations, subject to valid Bids being recedved from them at or above the Offer Price. Further, Equily Shares will be
aliocaled on a proportionate bass 1o Eligible Employees applying under the Employee Reservation Portion, subject 1o valid Bids baing received from them at or abova the Difer Prica (nat of employes discount, if any). All potenbal Biddars (excepl Anchor
Investors) are required to mandatorily utllise the Application Supported by Blocked Amount (*ASBA") process by praviding details of thelr regpactva ASBA aceounts and UPHID (in case of UPI Bidders using the UPI Mechanism), in which casa the
corresponding Bid Amounts will be blocked by the SC58s or under the UPI Mechanism, as applicable to participate in the Net Offac. Anchar Investors are not permitted 10 participate in the Anchor Investor Portion of the Net Offer through the ASBA
procass. For defails, see "Offer Procedure” on paga 6268 of the UDRHP-I,

This public announcemant |s being made in compliance with the provisions of Regulations 58C(8), 59C(94) and 58C(10) of the SEBI ICDR Regulations to inform the public that our Company |5 proposing, subject o applicable stalulory and requlatory
requirements, receipt of requisite approvals, markel conditfons and other considerations, to undartake an initial pubdic offering of its Equity Shares pursiant o the Offerand has filed the UDRHP-1 along with the Draft Abridged Prospecius with SEB1 and
the Stock Exchanges on August 13, 2026. Pursuant 1o Regulation 53C(8) and 52C{10) of the SEBI ICDR Regulations, the UDRHP-1 fited with SEBI and the Stock Exchanges has beaan made publie for comments, if any, for a period of at least 21 days
from the date of publication of this public announcemant by hosting it on the website of SEBI al www.sabi.qov.in, wabsites of the Stock Exchanges i.e, BSE and NSE at www bsaindia.com and www.nseindia.com, respactively, on the website of the
Company af s, Zebéark.com and on the websites of the BELMs, Fe. Kotak Mahindra Capital Company Limited, Morgan Standey India Company Private Limited, Goldman Sachs (India) Securifies Private Limied, Avendus Capital Private Limited, JM Financial
Limited HSBS Securities and Capital Markets (India) Private Limifed and Pantomath Capital Advisors Private Limifed af httpsinvestmentbank kotak com, v morganstanley comiindia, wwnw.goldmansachs.com; htfpshany avendus.com, wanw imfl.com,
wrw. business_hsbc co.in-and www.pantomathcapital.com, respactively. Our Company hereby invites tha pablic to give their comments on tha UDRHP-I filed with SEBI and the Stock Exchanges, with raspect to disclosuras made in the UDRHP-L. Thae
members of the public are requested fo send a copy of the comments to SEBI andior the Company Secretary and Compliance Officer of the Company and/or the BRLMs at their respeciive addresses menticned hergin. All commenis musl be receved by
SEBI and/or our Company and/or the Company Secretary and Compliance Officer of the Company and'or the BRLMs on or before 5.00 p.m. on the 21" day from the date of publication of this pubdic announcement

Investments in equity and equity-relaled secunfies involve & degree of risk and Bidders showld not invest.any funds in the Offer unless they can afford to take the nsk of losing their enfire investment. Bidders are advised {o read the nisk factors carefully
before taking an investment decision in the Offer. For taking an investment decision, Bidders must rely on their own examination of our Company and the Ofer, including the risks involved, The Equity Shares in the Offer have not been recommended or
approved by SEB, nor does SEBI guarantee the accuracy or adequacy of the contents of {nis Updated Drafi Red Hesring Prospecius - | Specific attention of the Bidders is imviled to "Risk Faclors " on page 30 of the UDRHP-I.

Any decigion foinvestin the Equily Shares described in the UDEHP-I may only be taken afier the Red Herring Prospecius ("RHPT) has been filed with the BoC and must be made zoialy on the basis of such BHP. The Equily Shares, when offared through
the RHP, are proposed to be listed on Stock Exchanges

For details of the share capital and capdal struciure, (he names of the signatories to the Memorandum of Associabion ("MOA”) and the number of shares of our Company subscribed by them. please sea the section titled “Capital Structure™ on page 113
of the UDRHP-1. The liability of the members of our Company is limited. For details of the main objects of our Company as contained in the MOA, please sea the section titled "History and Certaln Corporate Matters - Brief History of our Company™
on page 339 of the LDRHP-|

BOOK RUNNING LEAD MANAGERS

kotak Morgan Stanley oldman Avendus”
InyesTroent Bankindg dth i i iy bl
Kotak Mahindra Capital Company Limited Goldman Sachs {India) Securities Private Limited
151 Floor, 2TBKC, Plot No. C-27, "G” Block, 5" and 10" Floar, Ascent-Warli,

Bandra Kurla Complex, Bandra (East), Sudarn Kaku Ahire Marg,

Mumbal - 400 051, Maharashira, India Warll, Mumbai - 400 025, India

Tel; +51 22 4336 0000 Tel: +91 22 6618 9000

E-mail: zetwerk.ipod@kolak.com E-mail: zetwerkipofgs.com E-mail: zelwerk ipo@avendus.com
Wabsite: hitps-invesimeanttank_kofak.com Website: www.goldmansachs.com Weobsite: hifpsJfwww.avendus.com
Investor Grievance E-mail: kmorredressalfkotak. oom Investor Grievance E-mail: india-client-supportfos com Investor Grievance E-mail;

Contact Person: Ganesh Fane Contact Parson: Saurav 2 invesiorgrievance@avendus.com

SEBI| Registration Number: INMOODOOET04 SEBI| Registration Number: INMOOD011054 Contact Persan: Sarthak Sawa/Sneha Roy
SEBI| Registration Number: INMOO00 11021

REGISTRAR TO THE OFFER
P A KFINTECH

MT M ATH
Pantomath Capital Advisors Private Limited KFin Technelogies Limited
Fantomath Nucleus House, Saki Vihar Foad, 3, The Cenfrium, 3~ Floor; 57, Lal Bahadur Shasin Road,
Arddher Easl, Mumbal - 400 072, Maharashira, India Mav Pada, Kurda (West), Mumbal - 400 070
Tel: 1800 BES ET11 Maharashtra, India
Tel: + 31 22 6864 1289 Email: zetwerk_ipo@pantomathgroup. com Tel: +91 &0 6716 2222180 0309 4001
E-mail: zetwerkipo{@hsbc.colin Website: www pantomathcapital. com E-mail; zetwerk ipod@kfintech.com
Website: www business hsbe coin Investor Grievance E-mail: Website: www kfintech com
Investor Grievance E-mail: imvestorgrievancef@hebeoo.in imestorsfpantomathgroup.com Investor Grievance E-mail; ainward_risd@kiintech.com
Contact Person: Harsh ThakkarHarshit Tayal Contact Person: Amil Maheshwar Contact Person: M Mural Krishna
SEEI Registration Number: INMODD010553 SEBI Registration Number: INMOOO012110 SEB| Registration No: INRDODD0O00Z21

{Pleaso scan this OF
codia fo wew fhe
UDRHP- and Drafi
Abndged Prospectus)

Maorgan Stanley India Company Private Limited
Altimus, Level 38 & 40, Pandurang Budhkar Marg,
Worli, Murmdbal - 400 018, Maharashtra, India

Tel: +81 22 6118 1000

E-mail: zebwerkipoi@morganstanley. com
Website: www morganstanley com/findia

Investor Grievance E-mail:
investors_indiaf@maongansiankey.com

Contact Parson: Hrithik Khanna

SEBI Registration Number: [NMOODO11203

Avendus Capital Private Limited

Platina Building, 9" Floor 901, Plot Mo C-58,
Bandra kurla Compéex, Bandra (Eas!),
Mumbsai - 400 051, Maharashira, India

Tel: +9% 22 6643 D050

BOOK RUNNING LEAD MANAGERS

P Hsec

HSBC Securities and Capital Markets (India)
Private Limited

52160, Mahatma Gandhi Road, Fort,

Mumibai - 400 001, Maharashtra, India

1 JM Financial
JM Financial Limited
T Floor, Cnergy, Appasaheb Marathe Marg,
Prabhadevi, Murnbal - 400 025
Maharashira, India
Tel; + 81 22 6630 3030
E-mail: zetwerk.ipoi@imfl.com
Website: www jmfl.com
Investor Grievance E-mail: grievance.ibo@jmfl.com
Contact Person; Praches Dbl
SEBI Registration Numbar; INMOOOD 0381

AN capilalized ferms wsed harai and nof spacdically defined shal have the same meaning a5 ascribed o thent in ihe UDRHP-,

For ZETWERK MANUFACTURING BUSINESSES LIMITED

{formeary known as Zetwerk Manufactunng Businesses Prvale Limited)
On behalf of the Board of Directors

Sdi-

Mania Sarkar

Company Secretary and Compliance Oficer

Place: Bengalury, Karnataka,
Date: August 14, 2026

ZETWERK MANUFACTURING BUSINESSES LIMITED (formerly known a5 Zedwerk Manufatturing Businesses Private Limited], is praposing, subject to applicable statutory and regqulatory requitements, recelpt of requisite approvals, market conditions
and other considerations, to make an iitial public offering of its Equity Sharas and has filad the UDEHP-1 aleng with the Draft Abridged Prospactus dated August 13, 2026 with SEBI and the Stock Exchanges. The LUDRHP-| along with the Craft Abridged
Prospectus is available on the website of SEBI al weww.sebi.govin, as well as on the websites of the Stock Exchangesi.e. BSE and MSE at wew.bseindia.com and www nseindia.com, respectively, on the website of the Company al wew.zebwerk.com and on
the websies of the BRLMs, 1.2, Kotak Mahindra Capial Company Limited, Morgan Stanley India Company Private Limited, Goldman Sachs (India) Secunlies Private Limited, Avendus Capital Private Limited, JM Financial Limited HSBC Securities and Capsal
Markets (India) Private Limited and Pantomath Capital Advisors Prvate Lineted at hitps.iinvestmentbank kotak.com, www morganstaniey.corvindia, www.goldmansachs.com, hitps:iwew avendus.com, www mil.com, www.business hsbc.couin and
wiww. pantomathcapital.com, raspectively. Any potential Bidders should note that investment in equity shares involves-a high dagree of risk and for details relating to such rigk. see "Risk Factors” on page 30 of the UDRHP-I. Potential Bidders shoukd not raly
on the LIDRHP-| along with the Draft Abridged Prospectus fed with SEBI and the Stock Exchanges for making any investment decision and should instead rely on the RHP, when filed, for making an investment decision

Thiz announcemsent does not constiute an ivikabon or offer of secunbes for sale in any jJunsdiclion. The Equity Shares offered in the Offer have nof bean and will nof be regisiered vnder the LS. Securibes Act of 1933,a5 amended (the "U.5. Securities Act”) or
any state securities laws in the United States and unless so registered, may not be offered or sold within the United Stales except pursuant to an exemplion from., o in & transaclion nol subject 1o, the registrabion reguirements of the LLS. Securities Act and in
accordance with any appiicable U5, state securities laws. Accordingly, the Equity Shares are being offered and sold within the United States only to “qualified mstibutional buyers®, as defined in Rule 144A ["Rule 144A") under the U5, Securities Act, In
transactions exempi from the registration requirements of the U.S. Securities Act, and outside the United States in “offshore transaciions” as defingd in, and in reliance on Requlation S ["Regulation 5" under the 1.5, Securities Act, and in accordance with tha
applicable laws of the junsdictions where such offers and sales are being made. There will b& no public offering of the Equity Shares in the United States

Itis o be distinclly understood that the permession given by Stock Exchanges should not i any way be deemed or constresd that the Offer Document has been clearsd or approved by Stock Exchanges nor does it cerlify the comectness or completeness of any
of the contents of the Offer Document. The inveslors are advised Lo rafer 1o the Offer Document for the full text of the Disclaimer Clause of NSE and BSE Limited
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE BRAND LIMITED DOPERATING IN BUSINESS OF BRAND LICENSING,
ROYALTY & BRAND MANAGEMENT SERVICES OUT OF MUMBAI AND DELHI

[Under suwh-regulalion (1) of regulation 364 ol the insolvency and Bankrupley Baard of India
(Insolvency Resolulion Process lar Corporale Persons) Regulations, 200 6)

RELEVANT PARTICULARS
| Mame of the corpoeate defitor alpng Fufura Brand Limifed
with PAN & CIN LLP No, CIN: U7 49988 H2006PLE 1 BT 22
| PAN: AMBCFIAG2H e
Rogd. OMice: Knowladis House. Shyarm Nagar,
Jopeshvaar Vikdirall Link Road. Jogeshwar (E),
Mumbai City, Murmbal, Maharashtes,
. | India, 400060
|URLofwebste | AccessMotProwded
Digtails:of pdacs where majarity of The Corparate Dettar 25 per recofds has land
fixed nssets are Iocaterd {-ard bailding of warth Rs, 4,7 5acs
(aross Block) located a1 Mumbea
| Installed capacsty of main producis/ | The Corparate Debtar has na mstalled capacity
Sarvioay far fs main productefienicas,
' Dsaintity-and value ol main products’ | As pasr e awdibed financial stabements for
snioes S0ld I 1 Hrancel e | FY 202425, ravenue (rom aparatkng was
Appede TL61 crores. As pes i
fnancials. revenue frem operations for
_ | FY 202526 Is approimatedy € 51 lakhs
| Number of employees/ workmen | il N
Further details incfuding st available | Detads can be sought by sanding email at
financial statemants (wilh schedules) | fhlcirpdpmail.com
of tax waars, lists of craditors zna
|avalabig tURL: LI o
Eligetility fos resalulion apglicants Dualaske can e sought by sanding amall al
s section 25(F)h) of the Code il A rpp il
| i available at URL .
Last date for receipt of expression of | 30-08-2026
| Imerest |
Date of issue of provisional fisg of (8-08-2026
prospective resoluticn apalicants
| Last date for submission of | 14-08-7026
obgthors to pravisianal lisd
| Diabe o fsswe of final Btal | 24-09-2026
prespestive resolutlon apalicants
| Date of issue of information | 28-09-2026
remorandum, svaluatsan mesit and
redjuest lor resostion plans i
| prospective resolution apglicants |
Last date for submission of £3-10-2026
resalution plans
| Pracess email id to submit
Exprassion of inferest
| Datails of the corporale debior's | Mot Registared

| Address of the ||:|;||£lé~.'=.l:l office

fi carps pmail.com

riglstration stabus as MSME.

S

Ms. Kanak Jani

Resalution Professianal

Future Brand Limibed (In CIRP)

IBB] Reg. HWo:; IBBLIPA-001/1P-P-01757/2019- 50201 2685

Aegistered Address: 17, Sai Morgshwar Lukoria, Plot No. 74,

Sector 18, Kharghar, Mawi Membai, Maharashira -410210

Date: August 15, 2026 Vakidity of AFA: December 31, 2026
Maca: Mumbai Email for Correspondence - fal. cirp&amail, com

toss the ceoin

TOSS THE COIN LIMITE

(Formerly known as Toss the Coin Private Limited)
No.1A, Bheemanna Mudali Street, Alwarpet, Chennai — 600018
+91 44 4385 5211 | info@tossthe.co.in | www.tossthe.co.in |
CIN: L72900TN2020PLC138199

PUBLIC NOTICE REGARDING THE SIXTH ANNUAL GENERAL
MEETING ("AGM") TO BE HELD THROUGH VIDEO

CONFERENCE ("VC") / OTHER AUDIO-VISUAL MEANS
("OAVM") AND INFORMATION ON E-VOTING

Notice is hereby given that the Sixth AGM of Toss The Coin Limited
("Company") will be held on Friday, 11th September, 2026, at 10.00 a.m.
(IST) through Video Conference ("VC") / Other Audio-Visual Means ("OAVM")
in compliance with various Circulars issued by the Ministry of Corporate
Affairs and by the Securities Exchange Board of India (collectively referred
to as "Circulars") and in compliance with the provisions of the Companies
Act, 2013 ("the Act") and the Securities Exchange Board of India (Listing
Obligations and Disclosure Requirements), 2015 ("Listing Regulations")
without the physical presence of the members at the common venue
to transact the business set forth in the notice of the meeting dated 14th
August, 2026 ("Notice") through voting by electronic means ("e-voting").
Members participating in the meeting through VC / OAVM facility shall be
reckoned for the purpose of quorum under Section 103 of the Act.
In compliance with the Circulars, the requirement of sending the physical
copy of AGM Notice and Annual Report to members has been dispensed
with and hence, the Annual Report including the Notice of the AGM for the
FY 2025-26 have been sent only through electronic mode on 14th August,
2026 to all the members as on 7th August, 2026 ("Cut-off date for dispatch")
whose email addresses are registered with the Company / MUFG Intime India
Private Limited (formerly Link Intime India Private Limited), the Registrar &
Share Transfer Agent ("MUFG Intime / RTA’) / Depositories / Depository
Participant(s). The above documents are made available on the website
of the Company at www.tossthe.co.in the websites of BSE Limited at
www.bseindia.com and RTA at www.instavote.linkintime.co.in. However,
the physical copies of the Annual Report for FY 2025-26 will be sent to those
members who specifically request for the same.
Further, in accordance with Regulation 36(1)(b) of the Listing Regulations,
a physical communication is being sent to those shareholders whose
e-mail IDs are not registered, containing the weblink and exact path of the
Company's website where the Annual Report can be accessed.
Members who have not updated their email addresses, and therefore did
not receive the Notice of AGM and Annual Report, or those who became
members after 7th August, 2026 (the cutoff date for dispatch), can request
a copy of the AGM Notice and Annual Report by contacting the Company
at info@tossthe.co.in. Members holding shares in demat mode and have
not updated their KYC details are requested to register their email addresses
and other KYC information through their respective Depository Participants.
The Company has engaged MUFG Intime India Private Limited (formerly
known as “M/s. Link Intime India Private Limited”) for providing e-voting
services and VC facility for this AGM. Members may access the e-voting
system at www.instavote.linkintime.co.in. The detailed instructions for the
voting process and joining the AGM are given in the Notice of the AGM.
Members whose name appears on Register of Members / Register of
Beneficial Owners as on the cut-off date for e-voting i.e. Friday, 4th
September, 2026, are eligible to participate and cast their vote electronically
(remote e-voting & e-voting at the AGM) on the business set forth in the
notice of the AGM through CDSL e-voting system. Any person who acquires
shares and becomes the member of the Company post-dispatch of the
Notice of the AGM and holding shares as on the cut-off date for e-voting i.e.,
4th September, 2026 may obtain user ID and password after following the
procedure mentioned in the Notice of the AGM.
The remote e-voting period commences on Tuesday, 8th September, 2026
(09:00 a.m. IST) and ends on Thursday, 10th September, 2026 (05:00
p.m. IST). Members may note that remote e-voting shall not be allowed
beyond the aforesaid date and time. It may further be noted that once the
vote on a resolution is cast, the member shall not be allowed to change it
subsequently.
Members who have cast their vote by remote e-voting prior to the AGM may
attend / participate in the AGM through VC / OAVM but shall not be entitled
to cast their vote again.
Mr. Chetan Kushalkumar Bafna (ACS 55464 and CP No. 21201), proprietor
of M/s. Chetan Bafna and Co, Practicing Company Secretaries, Chennai has
been appointed as the Scrutinizer to scrutinize the remote e-voting process
and e-voting at the AGM, in a fair and transparent manner. Pursuant to
section 91 of the Act read with Regulation 42 of the Listing Regulations, the
Register of Members and Share Transfer Books will remain closed from 5th
September, 2026 to 11th September, 2026 (both days inclusive).
For any query clarification or issues regarding remote e-voting / e-voting
during the AGM, you may refer the Frequently Asked Questions ("FAQS") and
InstaVote e-voting manual available at www.instavote.linkintime.co.in under
help section or write an email to enotices@in.mpms.mufg.com or contact
on: - Tel: 022 4918 6000. In case members have any grievances regarding
login / e-voting, they may send an email to instameet@in.mpms.mufg.com
or contact on: - Tel: 022 4918 6175.
On behalf of the Board of Directors
For Toss The Coin Limited
SD/-
Narayanan Jayan
Chairman cum Managing Director
DIN: 08893678

Place: Chennai
Date: 14.08.2026

THIS IS A PLUBLIC ANNGUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES NOR 1S IT APROSPECTUS ANNCUNCEMENT
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA,
INITIAL PUBLIC OFFERING OF EQUITY SHARES OF ZETWERK MANUFACTURING BUSINESSES LIMITED (FORMERLY KNOWN AS ZETWERK MANUFACTURING BUSINESSES PRIVATE LIMITED) ON THE MAIN BOARD OF THE BSE LIMITED
("BSE") AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED {"NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER Il AND HI-A OF THE SECURITIES AND EXCHANGE BOARD OF INDHA
(IS5UE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS"

PUBLIC ANNOUNCEMENT

@
ZETWERK

ZETWERK MANUFACTURING BUSINESSES LIMITED

(formerly known as Zetwerk Manufacturing Businesses Private Limited)

Cur Company was orginally incorporated ai Chennai. Tamil Madu as “Zetwerk Manufaciuring Businesses Private Limited’ as a private limited company under the provisions of the Companies Act, 2013, pursuant 1o a certificate of incorporation dated December §,
2017, issuad by the Registrar of Companies, Central Registration Centra ("RoC CRC”). Subsequent o a change in our registered office from the slate of Tamil Nadu to the state of Karataka pursuant to the Board resolution dated Aprl 11, 2018, and the spacial
resolution passed by our Shareholders on May &, 2019 -and confirmation of such alleration by an order dated September 13, 2019 passed by regional director, @ fresh certificate of regisiration dated October 15, 2019, was issued by the Fegistrar of Companies,
Kamataka at Bangalore, Subssquently, our Company was converted from a private imited company to & public limied company and the narme of our Company changed from ' Zetwerk Manufaciuring Businesses Private Limited' o Zetwerk Manufachuring Businessss
Lirnited', pursuant to a Beard resolution dated January 23, 2026, and a special rasolution dated February 8, 2026, passed by (he Shareholdars, Accordingly, afresh cartificate of incorparation dated February 23, 2026, was ssued by the RoC, CRC. For further detads
on the changes in the nama and registerad office of cur Company, see “History and Cartain Corporate Matters - Changes in the registered office " on page 338 of the updated draft red hamring prospectus - | dated August 13, 2006 ("UDRHP- 1)
Registered and Corporate Office; #34/1, Ground & 15l Floor, Vaishnaw Sovereign, Green Glen Layvoul, Bellandur, Bengalund South, Bengakeru - 560 103, Kamataka, India
Tel; +91 7624 9744 90; Website; www zetwerk.com: Contact person; Mania Sarkar, Company Secredany and Compliance Officer; E-mail; ca@zetwerk com: Corporate Identity Number; UT4099KAZ01 TPLC1287TT

PROMOTERS OF OUR COMPANY: AMRIT PRATIK ACHARYA AND SRINATH RAMAKKRUSHNAN

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH ("EQUITY SHARES") OF ZETWERK MANUFACTURING BUSINESSES LIMITED [ "COMPANY™) FOR CASH AT A PRICE OF ¥[=] PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF [#] PER EQUITY SHARE ("OFFER PRICE") AGGREGATING UP TO %[«] MILLION {THE “OFFER") COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP
TO *26,000.00 MILLION (THE “FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 56,837,455 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO [«] MILLION, COMPRISING AN OFFER FOR SALE OF 14,230,672 EQUITY
SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY AMRIT PRATIK ACHARYA, 14,230,672 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO T[«] MILLION BY SRINATH RAMAKKRUSHNAN
(“PROMOTER SELLING SHAREHOLDERS"), 22,974,820 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY CREOVATE INNOVATION PRIVATE LIMITED (“PROMOTER GROUP SELLING SHAREHOLDER"],
8444270 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY PEAK XV PARTNERS INVESTMENTS V (FORMERLY KNOWN AS SCI INVESTMENTS V), 7,159,668 EQUITY SHARES OF FACE VALUE OF
#1 EACH AGGREGATING UP TO ¥]=] MILLION BY ACCEL INDIA ¥V (MALRITIUS) LIMITED, 4,390,648 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO %[«] MILLION BY LIGHTSPEED VENTURE PARTNERS SELECT IV
MAURITIUS, 3,491 401 EQUITY SHARES OF FACE VALUE OF 31 EACH AGGREGATING UP TO (=] MILLION BY LIGHTSPEED INDIA PARTNERS II, LLC, 3,357,017 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO <[=]
MILLION BY KAE CAPITAL FUND I, 2,857,565 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[] MILLION BY SAIFUDDIN FAKHRUDDIN QUREISHI, 2,779,636 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO T[] MILLION BY PEAK XV PARTNERS GROWTH INVESTMENTS Il (FORMERLY KNOWN AS SCI GROWTH INVESTMENTS ), 2,442,738 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO T[s]
MILLION BY MATTHEW HARRIS ARNOLD, 1,317,788 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO [«] MILLION BY LIGHTSPEED INDIA PARTMERS HI, LLC, 1,119,244 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO ¥[«] MILLION BY KALYSTA CAPITAL FUND Il {MAURITIUS), 545,577 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ¥{«] MILLION BY SUBBIAH VELLAYAN, 544,626 EQUITY SHARES OF FACE
VALUE OF ¥1 EACH AGGREGATING UP TO ¥[»] MILLION BY A. VENKATACHALAM, 439,308 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY SHIVRAJ SINGH KANDHARI (GUARDIAN, BIKRAMJIT SINGH
KANDHARY), 299,402 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO 2[«] MILLION BY CAN KOSEOGLU, 256,630 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO Z[e] MILLION BY ANDREW
RICHARD WOGLOM, 86,129 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY CEM GARIH NAHMIYAS, 83,167 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY
NITIN MAHAJAN, 71,286 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY DANIEL ROBERT BACHELET ("INVESTOR SELLING SHAREHOLDERS"), 1,714,539 EQUITY SHARES OF FACE VALUE OF
11 EACH AGGREGATING UP TO T[«] MILLION BY VISHAL CHAUDHARY, 1,714,533 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO T[] MILLION BY RAHUL SHARMA, 2,286,052 EQUITY SHARES OF FACE VALUE OF
1 EACH AGGREGATING UP TO ¥[«] MILLION BY ANKIT FATEHPURIA (“INDIVIDUAL SELLING SHAREHOLDERS", AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS, PROMOTER GROUP SELLING SHAREHOLDER AND
THE INVESTOR SELLING SHAREHOLDERS, THE "SELLING SHAREHOLDERS™) (THE “OFFER FOR SALE™ AND SUCH EQUITY SHARES, THE "OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [«]% OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY.

"ALL OR A CERTAIN PORTION OF THE OFFERED SHARES OF THE SELLING SHAREHOLDERS INCLUDES EQLATY SHARES THAT WILL BE ISSUED UPON CONVERSION OF PREFERENCE SHARES PRIOR TQ THE FILING OF THE RED HERRING
PROSPECTUS, ASAPPLICABLE,

THE OFFER INCLUDES A RESERVATION OF [#] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH, AGGREGATING TO ¥ [#] MILLION (CONSTITUTING UP TO [«]% OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY
FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "MET OFFER". THE OFFER AND THE MET
OFFER SHALL CONSTITUTE [=]% AND [«]%, RESPECTIVELY, DOF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY CONSIDER AN ISSUE OF SPECIFIED SECURITIES AGGREGATING TO T5,200.00 MILLION AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING
PROSPECTUS WITH THE ROC (“PRE-IPC PLACEMENT"). THE PRE-IPQ PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS. IF THE
PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 1%(2){B) OF THE SCRR. THE PRE-IPO
PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO
PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO
LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS AND INTIMATE THE STOCK EXCHANGES IN ACCORDAMNCE WITH SEBI ICDR REGULATIONS.

In-caze of any revision inthe Price Band, the Bidl Offer Period will be extended for at least three additional Working Days after-such revision inthe Price Band, subject to- the Bid! Offer Period not exceeding 10 Working Days. In cases of force majeurs, banking
sirike or similar unforeseen circumstances, our Company may, in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid' Offer Period for 2 minimum of one Working Day, subkect to the Bid/ Offer Period not exceeding 10 Working Days.
Any revisian in the Prce Band and the revised Bid! Offer Peniod, if applicable, shall be widely disseminated by nofificafion fo the Stock Exchanges, by ssuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminats of the Syndicale Members and by intimation to the Seif-Certified Syndicate Banks ("SCSBs’). other Designated Intermedianes and the Sponsor Bank{s), 85 applicable.

Thiz is an Offer in terms of Rule 19 2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations, This Offer is being made through the Book Building Process in compliance with Regulation 8(2) of the SEBI ICDR Regulations wherain in terms
of Regulation 32(2) of the SEBI ICDE Regulaiions not less than 75% of the Met Offer shall be available for allocation on-a proportionate basis 1o Qualified Institulional Buyers ("QIBs™ and such portion the "QIB Portion™} provided that our Company in
consultation with the BELMs, may allocate up o 60% of the QIB Portion to Anchor Investors on a discrelionary basis in accordance with the SEBI ICDR Regulations {"Anchor Investor Portion™), of which 40% of the Anchor Investor Pordion within the
G0% of allocation of the QIB Portion to Anchor Invesiors, shall be resenved in the following manner; (i) 33.33% will be reserved for domesiic Mutual Funds, and (i) §.67 % will be reserved for Life Insurance Companies and Pension Funds, In the event of
under-subscription i the reserved category for Life Insurance Companies and Pension Funds, the balance Equity Shares may be aliocated to domestic Mutual Funds. In-the event of undersubscription or non-allocation in the Anchor Investor Porfion,
the balance Equity Shares shall be added fo the (QIB Forlion {excluding the Anchor Investor Portion) {"Net QI8 Porfion™). Further, 5% of the MNet QIEB Portion shall be avaflable for aflocation on & proporiionate basis fo Muiua! Funds only and the
remainder of the Net Q1B Porfion shall be available for allecation on 8 proportionate basis 1o 8l QIBs (other than Anchor Investors) including Mutual Funds, subject 1o valid Bids being received al or above the Offer Price, However, if the aggrepate
damand from Mutugl Funds is less than 5% of the Net QI8 Portion, the balance Equity Shares available for allocation in the Mutuat Fund Porfion will be added to the remaining QI8 Portion for propartionate aliocation o QI8s. Further, not more than 15%
of the Met Offer shall be available for allocation to Non-Institutional Bidders {"MIBs"} of which {2) one third portion shall be reserved for Bidders with application size of more than T200.000 and up to $1,000,000; and {b) two-thirds of the porbon shall be
reserved for Bidders with application size of more than ¥1,000,000, provided that the unsubscribed poriicn'in either of such sub-categories may be allocated o Bidders in other sub-category of the NIBs in accordance with SEBI HCDRE Regulations and nof
mare than 10% of the Met Offer shalt be available for allocation to Redail Individual Bidders (*RIBs”) in accordance with the SEEBI ICDR Reguiations, subject to valid Bids being recedved from them at or above the Offer Price. Further, Equity Shares will be
aliocaled on a proportionate bass 1o Eligible Employees applying under the Employee Reservation Portion, subject 1o valid Bids baing received from them at or abova the Difer Price (nat of employes discount, if any). All potential Biddars (excepl Anchor
Investors) are required to mandatarily utllise the Application Supported by Blocked Amount (*ASBA") process by praviding details of thelr regpactva ASBA aceounts and UPHID (in case of UPI Bidders using the UPI Mechanism), in which case the
corresponding Bid Amounts will be blocked by the 30358z or under the UPI Mechanism, as applicable to participate in the Net Offar. Anchar Investors are not permitted 1o participate in the Anchor Investar Portion of the Net Offer through the ASBA
procass. For defails, see "Offer Procedure” on paga 628 of the UDRHP-I,

This public announcement is being made in compliance with the provisions of Requlations 39C{8), SCI94] and 58C(10) of the SEBI ICDR Reagulations o inform the public that our Company |s proposing, subject lo applicabie stalutory and regulatory
requirements, receipt of requisite approvals, markel conditions and other consideralions, to undartake an initial pubfic offering of its Equity Shares pursiant o the Offerand has filed the UDRHP-1 along with the Draft Abridged Prospecius with SEB1 and
the Stock Exchanges on August 13, 2026. Pursuant 1o Regulation 55C(8) and 52C{10) of tha SEBI ICDR Regulations, the UDRHP-1 fited with SEBI and the Stock Exchanges has baan made public for comments, if any, for a period of at least 21 days
from the date of publication of this public announcemant by hosting it on the website of SEBI al www.sabi.qov.in, wabsites of the Stock Exchanges i.e. BEE and NSE at www bsaindia.com and www.nseindia.com, respactivaly, on the website of the
Company af s, Zebéark.com and on the websites of the BELMs, Fe. Kotak Mahindra Capital Company Limited, Morgan Standey India Company Private Limited, Goldman Sachs (India) Securifies Private Limied, Avendus Capital Private Limifed, JM Financial
Limited HSBC Securities and Capdtal Markets (India) Private Limited and Pantomath Capital Advisors Private Limited at hitps:investmentbank. kotak_com, www.monjanstanley. comfndia, www.goldmansachs.com, https:itwww.avendus.com, wwa.mfl.com,
wrw.business_hsbc co.in-and www.pantomathcapital.com, respactively. Our Company hereby invites tha pablic to give their comments on tha UDRHP-I filed with SEBI and the Stock Exchanges, with raspect to disclosuras made in the UDRHP-. Thae
members of the public are requested fo send a copy of the comments to SEBI andior the Company Secrefary and Compliance Officer of the Company and/or the BRLMs at their respeciive addresses mentioned herein. All commenis musl be receved by
SEBI and/or our Company and/or the Company Secretary and Compliance Officer of the Company andtor the BRLMS on or before 5.00 p.m, on the 21" day from the date of publication of this pubdic announcement

Investments in equity and equity-relaled secunfies involve & degree of risk and Bidders showld not invest.any funds in the Offer unless they can afford to take the nsk of losing their enfire investment. Bidders are advised fo read the nisk factors carefully
before taking an investment decision in the Offer.. For taking an investment decision, Bidders must rely on their own examination of our Company and the Ofer, including the risks involved, The Equity Shares in the Offer have not been recommended or
approved by SEB, nor does SEBI guarantee the accuracy or adequacy of the contents of {his Updated Drafi Red Hesring Prospecius - | Specific attention of the Bidders is imviled to "Risk Factors " on page 30 of the UDRHP-I.

Any decigion foinvestin the Equily Shares described in the UDREHP-I may only be taken afier the Red Herring Prospecius ("RHPT) has been filed with the BoC and must be made zoialy on the basis of such BHP. The Equily Shares, when offared through
the RHP, are proposed to be listed on Stock Exchanges

For details of the share capital and capdal struciure, (he names of the signatorias to the Memorandum of Associabion ("MOA”) and the number of shares of our Company subscribed by them, please sea the section litled "Capital Structure™ on page 113
of the UDRHP-1. The liability of the members of our Company is limited. For details of the main objects of our Company as conlained in the MOA, please sea the section titled "History and Certaln Corporate Matters - Brief History of our Company™
on page 339 of the LDRHP-|

BOOK RUNNING LEAD MANAGERS

kotalk Morgan Stanle oldman Avendus”
Investrrent Bank 1) dLh‘l ——— 5

Kotak Mahindra Capital Company Limited Goldman Sachs {India) Securities Private Limited
15t Floor, 27BKC, Plot No. C-27, "G’ Block, 5" and 10" Floar, Ascent-Worli,

Bandra Kurla Complex, Bandra (East), Sudarn Kaku Ahire Marg,

Mumbal - 400 051, Maharashira, India Warll, Mumbai - 400 025, India

Tel; +31 22 4336 D000 Tel: #3122 6618 2000

E-mail: zetwerk.ipodikolak.com E-mail: zetwerkipofgs.com E-mail: zelwerk ipo@avendus.com
Wabsite: hitps-invesimeanttank_kofak.com Website: www.goldmansachs.com Websita: hitpsJfwww.avendus.com
Investor Grievance E-mail: kmorredressal fikotak. oom Investor Grievance E-mail: india-client-supportas com Investor Grievance E-mail;

Contact Person: Ganesh Rane Contact Parson: Saurav 2 invesiorgrievance@avendus.com

SEBI Registration Number: INMOODOOET04 SEB| Registration Number: INMOOD011054 Contact Person: Sarthak Sawa/Sneha Roy
SEBI| Registration Number: INMOO00 11021

REGISTRAR TO THE OFFER
P b KFINTECH

MTEMBTH
Pantomath Capital Advisors Private Limited KFin Technelogies Limited
FPantomath Nucleus Houss, Saki Vihar Boad, 301, The Centrium, 3° Floor, 57, Lal Bakadur Shastin Road,
Mav Pada, Kurda (West), Mumbal - 400 070

Ardben Easl Mumbsal - 400 072, Maharashtra, India
Maharashira, India

Tel: 1800 BE3 ET11

Tel: + 31 22 6864 1289 Email: zetwerk_ipo@pantomathgroup. com Tel: +91 40 6716 2222180 0309 4001

E-mail: zetwerkipoi@hsbc.colin Website: www pantomathcapital.com E-mail; zetwerk ipod@kfintech.com

Website: www business hsbe coin Investor Grievance E-mail: Website: www kfintech com

Investor Grievance E-mail: imvastorgrievancef@hebeoo.in imestorspantomathgroup.com Investor Grievance E-mail; ainward risf@kiintech.com
Contact Person: Harsh ThakkarHarshit Tayal Contact Person: Amil Maheshwar Contact Person: M Murall Krishna

SEEI Registration Number: INMODD010553 SEBI Registration Number: INMOOO012110 SEB| Registration No: INRDOD0O0D00221
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Margan Stanley India Company Private Limited
Altimus, Level 38 & 40, Pandurang Budhkar Marg,
Worli, Murmbal - 400 018, Maharashtra, India

Tel: +81 22 6118 1000

E-mail: zebwerkipoiimorganstanley.com
Website: www morganstanley.com/findia

Investor Grievance E-mail:
investors_indiaf@maongansiankey.com

Contact Parson: Hrthik Khanna

SEBI Registration Number: [NMOOD011203

Avendus Capital Private Limited

Platina Building, 9™ Floor 901, Plot Mo C-58,
Bandra kura Compiex, Bandra (Eas!),
Mumbai - 400 051, Maharashira, India

Tel: +9% 22 6643 D050
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P Hsec

HSBC Securities and Capital Markets (India)
Private Limited

52160, Mahatma Gandhi Road, Fort,

Mumibai - 400 001, Maharashtra, India

1 JM Financial

JM Financial Limited

T Floor, Cnergy, Appasaheb Marathe Marg,
Frabhadewvi, Murnbal - 400 025

Maharashira, India

Tel; + 81 22 6630 3030

E-mail: zetwerk.ipo@imil.com

Website: www jmfl.com

Investor Grievance E-mail: grievance.ibo@jmfl.com
Contact Person; Praches Dwri

SEBI Registration Numbaer; INMODOI 0387

AN capilalized ferms wsed harai and nof speciically defined shal have the same meaning a5 ascribed o thent in Ihe UDRHP-,

For ZETWERK MANUFACTURING BUSINESSES LIMITED

{formerly known as Jetwerk Manufactunng Businesses Prvale Limited)
On behalf of the Board of Directors

Sd/-

Mania Sarkar

Company Secretary and Compliance Oficer

Place: Bengalury, Karnataka,
Date: August 14, 2026

ZETWERK MANUFACTURING BUSINESSES LIMITED (formerly known a5 Zedwerk Manufatturing Businesses Private Limited], is praposing, subject to applicable statulory and regqulatory requirements, recelpt of requisite approvals, market conditions
and other considerations, to make an initial public offaring of its Equity Sharas and has filad the UDEHP-| aleng with the Draft Abridged Prospectus dated August 13, 2026 with SEBI and the Stock Exchanges. The LUDRHP-| along with the Craft Abridged
Prospectus is available on the website of SEBI al wew.sebi.govin, as well as on the websites of the Stock Exchangesi.e. BSE and MSE at waw.bseindia.com and www nseindia.com, respectively, on the websile of the Comgany ai wew.zebwerk.com and on
the websiles of the BRLMs, 1.2 Kotak Mahindra Capial Company Limited, Morgan Stanley India Company Private Limited, Goldman Sachs (India) Secunties Private Limited, Avendus Capital Private Limited, JM Financial Limited HSBC Secunties and Capsal
Markets {India) Private Limited and Pantomath Capital Advisors Prvate Lindted at hitps.dinvestmentbank kotak.com, www morganstaniey.corvindia, www.goldmansachs.com, hitps:iwew avendus.com, www mil.com, www.business hsbc.coun and
wiww. pantomathcapital.com, respectively. Any potential Bidders should note that investment in equity shares involves a high dagree of risk and for details relating to such rigk, see "Risk Factors” on page 30 of the UDRHP-I. Potential Bidders shoukd not rely
on the LIDRHP-| along with the Draft Abridged Prospectus fed with SEBI and the Stock Exchanges for making any investment decision and should instead rely on the RHP, when filed, for making an investment decision

Thiz announcement does not constilute an imvikabon or offer of secunbes for sale in any junsdiciion. The Equity Shares offered in the Offer have nof bean and will nof be regisiered under the L5, Securibies Act of 1933,a5 amended (the "U.5. Securities Act”) or
any state securities laws in the United States and unless so registerad, may not be offered or sold within the United Stales except pursuant to an exemplion from., o in a transaclion nol subject 1o, the registrabion reguirements of the LLS. Securities Act and in
accordance with any appiicable L5, state securities laws. Accordingly, the Equity Shares are being offered and sold within the United States only to *qualfied nstitutional buyers®, as defined in Rule 144A ["Rule 144A%) under the U.5. Securities Act, In
transactions exempi from the registration requirements of the U.S. Securities Act, and outside the United States in “offshore transaciions” as defingd in, and in reliance on  Requlation S ["Regulation 5" under the U5 Securities Act, and in accordance with tha
applicable laws of the junsdictions where such offers and sales are being made. There will b& no public offering of the Equity Shares in the United States

Itis o be distinclly understood that the permession given by Stock Exchanges should notin any way be deemed or constresd that the Offer Document has been clearsd or approved by Stock Exchanges nor does it cerlify the comectness or completeness of any
of the contents of the Offer Document. The inveslors are advised Lo rafer 1o the Offer Document for the full text of the Disclaimer Clause of NSE and BSE Limited
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE BRAND LIMITED OPERATING IN BUSINESS OF BRAMD LICENSING.,
ROYALTY & BRAND MANAGEMENT SERVICES OUT OF MUMBAI AND DELHI

[Under suwh-regulalion (1) of regulation 368 ol the insolvency and Bankrupley Baard of India
[Insalvency Resololien Process lar Corporale Persons] Regulalions, 20N 6)

RELEVANT PARTICULARS
| Mame of the corpoeate defitor alpng Fufure Brand Limifed
with PAN & CING LLP No, CIN: U7 49988 H20MEPLE 1 BT 22
| PAN: ARBCFIG2H e
Rogd. OMice: Knowladis House. Shyarm Nagar,
Jopeshvaari Vikdirall Link Boad. Jogeshsar (E),
Mumbai City, Murmbai, Maharashtes,
. | India, 400060
|URLofwebste | AccessNotProwded
Dataits of place where majority of The Corparate Detwtar a5 per reconds has land
fixed assels are located {-and bailding of warth Rz, &.75a0s
(Gross Biock) Incated 3 Mumbea
| Installed capacsty of main producis/ | The Corparate Debtar has na nstalled capacity
sarvioay far ds main productefiendicas,
' Chsaindity ard value ol main products’ | As pesr - e awdibed inancial stabements for
slndioes S0ld I 1 Tnancel yea FY 202425, revencie from aperalsang was
apprae T2.57 crores. AS per unaudieg
fmancials. revenue frem operatons for
. | FY 2025-26 Is agproximately 7 51 lakns
| Number of employees/ workmen | il —
Further details incquding st available | Detads can be sought by sanding amail at
financial statemants (with schedules) | fhlcirp@ipmail.com
of b yaars, lists of craditors zna
|aalableatURL: | o
Eligetility fos resalulion apgplicants Duastaske can bBe sGught by sanding amall al
uindir section 25(2) ) of the Code find g il o
| i available at URL .
Last date for regeipt of expression of | #-08-2026
| Interest .
Date of issue of provisional fisg of (8-08-2026
prospective resoluticn apalicants
| Last date for submission of [ 14-08-7026
obgsthiors to pravisianal lisd
| Date o isswe of final Btal | 24-09-2026
prespestive resolutlon apalicants
| Date of issue of iformation | 28-09-2026
reemorandum, svaluatan mete and
rEC|est hor resositin plans o
| prospective resolution apglicants |
Last date for submission of E3-10-2026
resalution plans
| Pracess email id to submit
Exprassion of inferest
| Datails of the corporale debiors | Nt Registared

| Address of the riarslesad offica

fi carpi pmiail.com

risglstration status as MSME.

-

Ms. Kanak Jani

Resalution Professional

Future Brand Limibed (In CIRP)

|BB1 Req. Wo: IBBLIPA-001/1P-P-01757/2019- 20201 2685

Registered Address: 17, Sai Morgshwar Luxuria, Plot No. 74,

Sector 18, Kharghar, Mavi Mambai, Maharashira -410210

Date: August 15, 2026 Vakidity o AFA: December 31, 2026
flaca: Mumbai Email for Correspondence - fal cirp&gmail, com

toss the ceoin

TOSS THE COIN LIMITE

(Formerly known as Toss the Coin Private Limited)
No.1A, Bheemanna Mudali Street, Alwarpet, Chennai — 600018
+91 44 4385 5211 | info@tossthe.co.in | www.tossthe.co.in |
CIN: L72900TN2020PLC138199

PUBLIC NOTICE REGARDING THE SIXTH ANNUAL GENERAL
MEETING ("AGM") TO BE HELD THROUGH VIDEO

CONFERENCE ("VC") / OTHER AUDIO-VISUAL MEANS
("OAVM") AND INFORMATION ON E-VOTING

Notice is hereby given that the Sixth AGM of Toss The Coin Limited
("Company") will be held on Friday, 11th September, 2026, at 10.00 a.m.
(IST) through Video Conference ("VC") / Other Audio-Visual Means ("OAVM")
in compliance with various Circulars issued by the Ministry of Corporate
Affairs and by the Securities Exchange Board of India (collectively referred
to as "Circulars") and in compliance with the provisions of the Companies
Act, 2013 ("the Act") and the Securities Exchange Board of India (Listing
Obligations and Disclosure Requirements), 2015 ("Listing Regulations")
without the physical presence of the members at the common venue
to transact the business set forth in the notice of the meeting dated 14th
August, 2026 ("Notice") through voting by electronic means ("e-voting").
Members participating in the meeting through VC / OAVM facility shall be
reckoned for the purpose of quorum under Section 103 of the Act.
In compliance with the Circulars, the requirement of sending the physical
copy of AGM Notice and Annual Report to members has been dispensed
with and hence, the Annual Report including the Notice of the AGM for the
FY 2025-26 have been sent only through electronic mode on 14th August,
2026 to all the members as on 7th August, 2026 ("Cut-off date for dispatch")
whose email addresses are registered with the Company / MUFG Intime India
Private Limited (formerly Link Intime India Private Limited), the Registrar &
Share Transfer Agent ("MUFG Intime / RTA”) / Depositories / Depository
Participant(s). The above documents are made available on the website
of the Company at www.tossthe.co.in the websites of BSE Limited at
www.bseindia.com and RTA at www.instavote.linkintime.co.in. However,
the physical copies of the Annual Report for FY 2025-26 will be sent to those
members who specifically request for the same.
Further, in accordance with Regulation 36(1)(b) of the Listing Regulations,
a physical communication is being sent to those shareholders whose
e-mail IDs are not registered, containing the weblink and exact path of the
Company's website where the Annual Report can be accessed.
Members who have not updated their email addresses, and therefore did
not receive the Notice of AGM and Annual Report, or those who became
members after 7th August, 2026 (the cutoff date for dispatch), can request
a copy of the AGM Notice and Annual Report by contacting the Company
at info@tossthe.co.in. Members holding shares in demat mode and have
not updated their KYC details are requested to register their email addresses
and other KYC information through their respective Depository Participants.
The Company has engaged MUFG Intime India Private Limited (formerly
known as “M/s. Link Intime India Private Limited”) for providing e-voting
services and VC facility for this AGM. Members may access the e-voting
system at www.instavote.linkintime.co.in. The detailed instructions for the
voting process and joining the AGM are given in the Notice of the AGM.
Members whose name appears on Register of Members / Register of
Beneficial Owners as on the cut-off date for e-voting i.e. Friday, 4th
September, 2026, are eligible to participate and cast their vote electronically
(remote e-voting & e-voting at the AGM) on the business set forth in the
notice of the AGM through CDSL e-voting system. Any person who acquires
shares and becomes the member of the Company post-dispatch of the
Notice of the AGM and holding shares as on the cut-off date for e-voting i.e.,
4th September, 2026 may obtain user ID and password after following the
procedure mentioned in the Notice of the AGM.
The remote e-voting period commences on Tuesday, 8th September, 2026
(09:00 a.m. IST) and ends on Thursday, 10th September, 2026 (05:00
p.m. IST). Members may note that remote e-voting shall not be allowed
beyond the aforesaid date and time. It may further be noted that once the
vote on a resolution is cast, the member shall not be allowed to change it
subsequently.
Members who have cast their vote by remote e-voting prior to the AGM may
attend / participate in the AGM through VC / OAVM but shall not be entitled
to cast their vote again.
Mr. Chetan Kushalkumar Bafna (ACS 55464 and CP No. 21201), proprietor
of M/s. Chetan Bafna and Co, Practicing Company Secretaries, Chennai has
been appointed as the Scrutinizer to scrutinize the remote e-voting process
and e-voting at the AGM, in a fair and transparent manner. Pursuant to
section 91 of the Act read with Regulation 42 of the Listing Regulations, the
Register of Members and Share Transfer Books will remain closed from 5th
September, 2026 to 11th September, 2026 (both days inclusive).
For any query clarification or issues regarding remote e-voting / e-voting
during the AGM, you may refer the Frequently Asked Questions ("FAQS") and
InstaVote e-voting manual available at www.instavote.linkintime.co.in under
help section or write an email to enotices@in.mpms.mufg.com or contact
on: - Tel: 022 4918 6000. In case members have any grievances regarding
login / e-voting, they may send an email to instameet@in.mpms.mufg.com
or contact on: - Tel: 022 4918 6175.
On behalf of the Board of Directors
For Toss The Coin Limited
SD/-
Narayanan Jayan
Chairman cum Managing Director
DIN: 08893678

Place: Chennai
Date: 14.08.2026

THIS IS A PLUBLIC ANNGUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES NOR1S IT APROSPECTUS ANNCGUNCEMENT
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA,
INITIAL PUBLIC OFFERING OF EQUITY SHARES OF ZETWERK MANUFACTURING BUSINESSES LIMITED (FORMERLY KNOWN AS ZETWERK MANUFACTURING BUSINESSES PRIVATE LIMITED) ON THE MAIN BOARD OF THE BSE LIMITED
("BSE") AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED {"NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER Il AND HI-A OF THE SECURITIES AND EXCHANGE BOARD OF INDHA
(ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

@
ZETWERK

ZETWERK MANUFACTURING BUSINESSES LIMITED

(formerly known as Zetwerk Manufacturing Businesses Private Limited)

Cur Company was orginatly incorporated af Chennai. Tamil Madu as ‘Zetwerk Manufacturing Businesses Private Limited' a5 a private limied company under the provisions of the Companies Act, 2013, pursuant 1o a certificate of incorporation dated December §,
2017, issuad by the Registrar of Companles, Central Registration Centra ("RoC CRC"). Subsequent o a change in our registered office from the slate of Tamil Nadu 1o the state of Karnataka pursuant to the Board resolution dated Aprl 11, 2018, and the spacial
resolution passed by our Shareholders on May &, 2019-and confirmation of such alleration by an order dated September 13, 2019 pessed by regional director, @ fresh certificate of regisiration dated October 15, 2019, was issued by the Registrar of Companies,
Kamataka at Bangalore, Subssquentty, our Company was converted from a private imited company to & public limied company and the narme of our Company changed from ' Zetwerk Manufaciuring Businesses Private Limited' o Zetwerk Manufachuring Businesses
Lirnited’, pursuant to a Beard resolution dated January 23, 2026, and a special rasalution dated February 6, 2026, passed by (he Shareholdars. Accordingly, afresh certificate of incorparation datad February 23, 2026, was ssved by the RoC, CRC. For further detads
on the changas in the nama and registerad office of cur Company, see “Histary and Cartain Corporate Matters - Changes in the registered office " on page 338 of the updated draft red haming prospechus - | dated August 13, 2006 ("UDRHP-I).
Registered and Corporaie Office; #3471, Ground & 15l Floor, Vaishnaw Sovereign, Green Glen Layoul, Bellandur, Bengalurd South, Bengakeru - 560 103, Kamataka, India
Tel; +31 7624 9744 80; Website; www zetwerk.com: Contact person; Mania Sarkar, Company Secredary and Compliance Officer; E-mail; cs@zetwerk com: Corporate Identity Number; UT4099KAZ01 TPLC12877T

PROMOTERS OF OUR COMPANY: AMRIT PRATIK ACHARYA AND SRINATH RAMAKKRUSHNAN

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH ("EQUITY SHARES") OF ZETWERK MANUFACTURING BUSINESSES LIMITED [ "COMPANY™) FOR CASH AT A PRICE OF ¥[=] PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF I[#] PER EQUITY SHARE ("OFFER PRICE") AGGREGATING UP TO ¥[«] MILLION {THE “OFFER") COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP
TO T26,000.00 MILLION (THE “FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 96,837 455 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO T[«] MILLION, COMPRISING AN OFFER FOR SALE OF 14,230,672 EQUITY
SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY AMRIT PRATIK ACHARYA, 14,230,672 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO T[«] MILLION BY SRINATH RAMAKKRUSHNAN
(“PROMOTER SELLING SHAREHOLDERS"), 22,974,820 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY CREOVATE INNOVATION PRIVATE LIMITED (“PROMOTER GROUP SELLING SHAREHOLDER"),
8444270 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY PEAK XV PARTNERS INVESTMENTS V (FORMERLY KNOWN AS SCI INVESTMENTS V), 7,159,666 EQUITY SHARES OF FACE VALUE OF
#1 EACH AGGREGATING UP TO ¥]=] MILLION BY ACCEL INDIA ¥V (MALRITIUS) LIMITED, 4,390,649 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ¥[«] MILLION BY LIGHTSPEED VENTURE PARTNERS SELECT IV
MAURITIUS, 3,491,401 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[«] MILLION BY LIGHTSPEED INDIA PARTNERS II, LLC, 3,357,017 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TQ [e]
MILLION BY KAE CAPITAL FUND Il, 2,857,565 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ¥[] MILLION BY SAIFUDDIN FAKHRUDDIN QUREISHI, 2,779,636 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO T[] MILLION BY PEAK XV PARTNERS GROWTH INVESTMENTS Il (FORMERLY KNOWN AS SCI GROWTH INVESTMENTS ), 2,442,738 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ]»]
MILLION BY MATTHEW HARRIS ARNOLD, 1,317,768 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO ?[«] MILLION BY LIGHTSPEED INDIA PARTMERS HI, LLC, 1,119,244 EQUITY SHARES OF FACE VALUE OF ¥1 EACH
AGGREGATING UP TO ¥[«] MILLION BY KALYSTA CAPITAL FUND Il {MAURITIUS), 545,577 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO ¥[«] MILLION BY SUBBIAH VELLAYAN, 544,626 EQUITY SHARES OF FACE
VALUE OF ¥1 EACH AGGREGATING UP TO ¥[»] MILLION BY A. VENKATACHALAM, 439,308 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY SHIVRAJ SINGH KANDHARI (GUARDIAN, BIKRAMJIT SINGH
KANDHARY), 299,402 EQUITY SHARES OF FACE VALUE OF 1 EACH AGGREGATING UP TO Z[«] MILLION BY CAN KOSEOGLU, 256,630 EQUITY SHARES OF FACE VALUE OF 21 EACH AGGREGATING UP TO Z[e] MILLION BY ANDREW
RICHARD WOGLOM, 86,129 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY CEM GARIH NAHMIYAS, 83,167 EQUITY SHARES OF FACE VALUE OF T1 EACH AGGREGATING UP TO ¥[«] MILLION BY
NITIN MAHAJAN, 71,286 EQUITY SHARES OF FACE VALUE OF ¥1 EACH AGGREGATING UP TO ¥[«] MILLION BY DANIEL ROBERT BACHELET ("INVESTOR SELLING SHAREHOLDERS"), 1,714,539 EQUITY SHARES OF FACE VALUE OF
11 EACH AGGREGATING UP TO =] MILLION BY VISHAL CHAUDHARY, 1,714,533 EQUITY SHARES OF FACE VALUE OF 71 EACH AGGREGATING UP TO =] MILLION BY RAHUL SHARMA, 2,286,052 EQUITY SHARES OF FACE VALUE OF
1 EACH AGGREGATING UP TO ¥[«] MILLION BY ANKIT FATEHPURIA (“INDIVIDUAL SELLING SHAREHOLDERS", AND TOGETHER WITH THE PROMOTER SELLING SHAREHOLDERS, PROMOTER GROUP SELLING SHAREHOLDER AND
THE INVESTOR SELLING SHAREHOLDERS, THE "SELLING SHAREHOLDERS") (THE "OFFER FOR SALE™ AND SUCH EQUITY SHARES, THE "OFFERED SHARES"). THE OFFER SHALL CONSTITUTE [#]% OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL OF OUR COMPANY.

"ALL OR A CERTAIN PORTION OF THE QFFERED SHARES OF THE SELLING SHAREHOLDERS INCLUDES EQLATY SHARES THAT WILL BE ISSUED UPON CONVERSION OF PREFERENCE SHARES PRIOR TQ THE FILING OF THE RED HERRING
PROSPECTUS, ASAPPLICABLE,

THE OFFER INCLUDES A RESERVATION OF [#] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH, AGGREGATING TO ¥ [#] MILLION (CONSTITUTING UP TO [«]% OF THE POST OFFER PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY
FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "MET OFFER". THE OFFER AND THE MET
OFFER SHALL CONSTITUTE [=]% AND [«]%, RESPECTIVELY, OF THE POST- OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNMNING LEAD MANAGERS, MAY CONSIDER AN ISSUE OF SPECIFIED SECURITIES AGGREGATING TO ¥5,200.00 MILLION AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING
PROSPECTUS WITH THE ROC (“PRE-IPC PLACEMENT"). THE PRE-IPQ PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS. IF THE
PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 1%(2){B) OF THE SCRR. THE PRE-IPO
PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, QUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO
PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO
LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS AND INTIMATE THE STOCK EXCHANGES IN ACCORDAMNCE WITH SEBI ICDR REGULATIONS.

In-caze of any revision inthe Price Band, the Bidl Offer Period will be extended for at least three additional Working Days after such revision inihe Price Band, subject to- the Bid! Offer Period not exceeding 10 Working Days. In cases of force majeurs, banking
sinke or simiar unforeseen aroumsiances, our Company may, in consultalion with the BELMs, for reasons to be recorded in writmg, extend the Bid' Offter Penod for a minimum of one Working Day, subject to the Bedl Offer Period nol exceeding 10 Working Days,
Any revision in the Prce Band and the revised Bid/ Offer Peniod, if applicable, shall be widely disseminated by nofification fo the Sfock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminats of the Syndicate Members and by intimation to the Seif-Certified Syndicate Banks ("SCSBs’). offwer Designated Inmtermedianes and the Sponsor Bank(s), as applicable.

Thiz is an Offer in terms of Rule 19 2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations, This Offer is being made through the Book Building Process in compliance with Regulation 8(2) of the SEBI ICDR Regulatons wherein in terms
of Requlation 32i2} of the 3EBI ICDE Regulaiions not less than 75% of ihe Met Offer shall be available for allocation on-a proportionate basis 1o Qualified Instituional Buyers ("QIBs™ and such portion the "QIB Portion™} provided that our Company in
consultation with the BELMs, may allocate up bo 60% of the QIB Portion to Anchor Investors on a discrelionary basis in accordance with the SEBI ICDR Regulations ["Anchor Investor Portion”), of which 40% of the Anchor Investor Porfion within the
G0% of allocation of the QIB Portion to Anchor Invesiors, shall be reserved in the following manner; (i) 33.33% will be reserved for domestic Mutual Funds, and (i) §.67 % will be reserved for Life Insurance Companies. and Pension Funds, In the event of
under-subscription i the reserved category for Life Insurance Companies and Pension Funds, the balance Equity Shares may be aliocated to domestc Mutual Funds. In the event of undersubscription or nor-allocation in the Anchor Investor Porfion,
the balance Equity Shares shall be added fo the (QIB Forlion {excluding the Anchor Investor Forteon) ("Net QI8 Portion™). Further, 5% of the MNet QIB Portion shall be avadable for aflocation on & preporiionate basis o Muiual Funds only and the
remainder of the Net Q1B Porfion shall be available for allecation on 8 proportionate basis 1o 8l QIBs {other then Anchor Investors) including Mutual Funds, subject 1o valid Bids being received at or above the Offer Price, However, if the apgrepate
damand from Mutual Funds is less than 5% of the Net QI8 Portion, the balance Equity Shares available for allocation in the Mutuat Fund Porfion will be added to the remaining QI8 Portion for proportionate aliocation o QI8s. Further, not more than 15%
of the Met Offer shall be available for allocation to Non-Institutional Bidders {"NIBs"} of which {2) one third portion shall be reserved for Bidders with application size of more than T200.000 and up to £1,000,000; and {b) two-thirds of the porbion shall be
reserved for Bidders with application size of more than ¥1,000,000, provided that the unsubscribed poriicn’in either of such sub-categories may be allocated o Bidders in other sub-category of the NIBs in accordance with SEBI HCDRE Regulabionsand nod
mare than 10% of the Met Offer shall be available for allocation to Retail Individual Bidders (*RIBs”) in accordance with the SEEBI ICDR Reguiations, subject to valid Bids being recedved from them ator above the Offer Price. Further, Equity Shares will be
allocaled on a proportionate bass 1o Eligible Employees applying under the Employee Reservation Portion, subject 1o valid Bids baing received from them at or abova the Difer Price (nat of employes discount, if any). All potential Biddars (excepl Anchor
Investors) are required to mandatonily utllise the Application Supportad by Blocked Amount (*ASBA") process by praviding details of thelr regpactve ASBA aceounts and UPHID (in case of UPI Bidders using the UPI Mechanism), in which casa the
corresponding Bid Amounts will be blocked by the SCS8s ar under the UPI Mechanism, as applicable to participate in the Net Offac. Anchar Investors are not permitted 10 participate in the Anchor Investar Portion of the Net Offer through the ASBA
procass. For defails, see "Offer Procedure” on page 628 of the UDRHP-I,

This public announcement Is being made in compliance with the provisions of Requlations 39C{8), SCI94) and 58C(10) of the SEBI ICDR Regulations o inform the public that our Company |s proposing, subsect lo applicabie stalutory and regulatory
raquirements, receipt of requisite approvals, markel conditions and other consideralions, to undartake an initial pubdic offering of its Equity Shares pursiant o the Offer and has filed the UDRHP-1 along with the Draft Abridged Prospecius with SEB1 and
the Stock Exchanges on August 13, 2026. Pursuant 1o Regulation 55C(5) and 52C{10) of the SEBI ICDR Reguiations, the UDRHP-1 fited with SEBI and the Stock Exchanges has baan made publie for comments, if any, for a period of at least 21 days
fromi tha date of publication of this public announcemant by hosting it on the website of SEBI al www.sabi.qov.in, wabsites of the Stock Exchanges i.e, BEE and NSE at www bsaindia.com and www.nseindia.com, regpactivaly, on the website of the
Company af s Zebeark.com and on the websites of the BELMs, Fe. Kotak Mahindra Capital Company Limited, Morgan Standey India Company Private Limited, Goldman Sachs (India) Securifies Private Limited, Avendus Capital Private Limited, JM Financial
Limited HSBS Securities and Capital Markets (India) Private Limited and Pantomath Capital Advisors Private Limied af https:investmentbank kotak com, weaw morganstanley comindia, www.goldmansachs.com; httpshany avendus.com, wanw imfl.com,
ww.business_hsbc co.in-and www.pantomathcapital.com, respactively. Our Company hereby invites the public to give their comments on tha UDRHP-I filed with SEBI and the Stock Exchanges, with raspect to disclosuras made in the UDRHP-I. Tha
members of the public are requested fo send a copy of the commenis to SEBI andior the Company Secretary and Compliance Officer of the Company and/or the BRLMs at their respeciive addresses mentioned hergin. All commeenis musi be recened by
SEBI and/or our Company and/or the Company Secretary and Compliance Officer of the Company andtor the BRLMS on or before 5.00 p.m, on the 21" day from the date of publication of this pubdic announcement

Investments in equity and equity-relaied secunfies involve & degree of rizk and Bidders showld not invest any funds in the Offer unless they can afford to take the nsk of losing their enfire investment. Bidders are advised {o read the nisk factors carefully
before taking an investment decision in the Offer. For taking an investment decision, Bidders must rely on their own examination of our Company and the Offer, including the risks involved, The Equity Shares in the Offer have not been recommended or
approved by SEB, nor does SEBI guarantee the accuracy or adequacy of the contents of ihis Updated Drafi Red Hesring Prospecius - | Specific attention of the Bidders is imviled to "Risk Faclors" on page 30 of the UDRHP-I.

Any decigion foinvestin the Equily Shares described in the UDRHP-I may only be taken afier the Red Herring Prospecius ("RHPT) has been filed with the BoC and must be made zoiely on the basis of such BHP. The Equily Shares, when offared through
the RHP, are proposed to be listed on Stock Exchanges

For details of the share capital and capdal struciure, (he names of the signatories to the Memorandum of Associabion ("MOA”) and the number of shares of our Company subscribed by them, please sea the section litled "Capital Structure™ on page 113
of the UDRHP-1. The liability of the members of our Company is limited. For details of the main objects of our Company as conlained in the MOA, please sea the section tilled "History and Certain Corporate Matters - Brief History of our Company”™
on page 339 of the LDRHP-|

BOOK RUNNING LEAD MANAGERS
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Kotak Mahindra Capital Company Limited Goldman Sachs {India) Securities Private Limited
15t Floor, 27BKC, Plot No. C-27, "G” Block, 5" and 10" Floar, Ascent-Worli,

Bandra Kurla Complex, Bandra (East), Sudarm Kalu Ahire Marg,

Mumbal - 400 051, Maharashira, India Worll, Mumbai - 400 025, India

Tel; +31 22 4336 D000 Tel: +31 22 6618 2000

E-mail: zetwerk.ipod@kolak.com E-mail: zetwerkipoigs.com E-mail: zelwerk ipo@avendus.com
Wabsite: hitps-invesimentbank_kofak.com Website: www.goldmansachs.com Website: hitpsJfwww.avendus.com
Investor Grievance E-mail: kmocredressal fkotak. oom Investor Grievance E-mail: india-client-supportigs com Investor Grievance E-mail:

Contact Person: Ganesh Fane Contact Person: Saurav 2 invesiorgrievance@avendus.com

SEBI| Registration Number: INMOODOOET04 SEBI| Registration Number: INMODD011054 Contact Persan: Sarthak Sawa/Sneha Roy
SEBI Registration Number: INMOO0G 11021

REGISTRAR TO THE OFFER
E : A KFINTECH

PTG M TH
Pantomath Capital Advisors Private Limited KFin Technologles Limited
FPantomath Nucleus Housa, Saki Vihar Boad, 301, The Cenfrium, 3 Floor, 57, Lal Bahadur Shastri Road,
Mav Pada, Kurda (Wesl), Mumbal - 400 070

Ardhen Easl, Mumbai - 400 072, Maharashtra, India

Tel: 1800 B28 EF11 Maharashtra, India

Tel: + 31 22 6864 1289 Email: zetwerk_ipo@pantomathgroup.com Tel: +91 40 6716 2222180 0309 4001

E-mail: zetwerkipoi@hsbc.colin Website: www pantomathcapital.com E-mail; zetwerk ipod@kfintech.com

Website: www business hsbe coin Investor Grievance E-mail: Website: www kfintech com

Investor Grievance E-mail: investorgrievance@hebe oo.in imestorsfpantomathgroup.com Investor Grievance E-mail; ainward risd@kiintech.com
Contact Person: Harsh ThakkarHarshit Tayal Contact Person: Amil Maheshwar Contact Person: M Murall Krishna

SEE! Ragistration Number: INMODD010553 SEBI Registration Number: INMOO0012110 SEB| Registration No: INRODD000Z21

{Pleasa scan this OF
codi fo wew e
UDRHP- and Draft
Abridged Prospectus)

Maorgan Stanley India Company Private Limited
Alfirmus, Level 38 & 40, Pandurang Budhkar Marg,
Worli, Murbal - 400 018, Maharashtra, India

Tel: +81 22 6118 1000

E-mail: zetwerkipoi@morganstanley. com
Website: www morganstanley.com/findia

Investor Grievance E-mail:
investors_indiaf@morgansiankey.com

Contact Parson: Hrthik Khanna

SEBI Registration Number: INMOODD11203

Avendus Capital Private Limited

Platina Building, 9" Floor 901, Plot Mo C-58,
Bandra kurla Compdex, Bandra (Eas!),
Mumbiad - 400 051, Maharashira, India

Tel: +9% 22 6643 D050

BOOK RUNNING LEAD MANAGERS

P Hsec

HSBC Securities and Capital Markets (India)
Private Limited

5260, Mahatma Gandhi Road, Fort,

Murmbai - 400 001, Maharashtra, India

1 JM Financial

JM Financial Limited

T Floor, Cnergy, Appasaheb Marathe Marg,
Prabhadevi, Murmibal - 400 025

Maharashira, India

Tel; + 91 22 6630 3030

E-mail: zetwerk ipo@imfl.com

Website: www jmil.com

Investor Grievance E-mail: grievance.ibo@jmfl.com
Contact Person; Praches Dhuri

SEBI Registration Numbar; INMOOOD 0381

AN capilalized ferms wsed harai and nof speciically defined shal have the same meaning as ascribed o then in Ihe UDRHP-|,

For ZETWERK MANUFACTURING BUSINESSES LIMITED

{formery known as Jetweark Manufactunng Businesses Prvale Limited)
On behalf of the Board of Directors

Sd/-

Mania Sarkar

Company Secretary and Compliance Officer

Place: Bengalury, Kamataka,
Date: August 14, 2026

ZETWERK MANUFACTURING BUSINESSES LIMITED (formerly known a5 Zedwerk Manufacturing Businesses Private Limited), is proposing, subject to applicable statulory and requlatory requirements, recelpt of requisite approvals, market conditions
and other considarations, to make an initial public offaring of its Equity Sharas and has filad the UDEHP-| aleng with the Draft Abridged Prospactus dated August 13, 2026 with SEBI and the Stock Exchanges. The LUDRHP-| along with the Craft Abridged
Prospectus is available on the website of SEBI al wenw sebi.govin, as well as on the websites of the Stock Exchangesi.e. BSE and MSE at waw.bseindia.com and www nseindia.com, respectively, on the websile of the Company al waw.zebhwerk.com and on
the websiles of the BRLMs, 1.2 Kotak Mahindra Capital Company Limited, Morgan Stanley India Company Private Limitsd, Goldman Sachs (India) Securlies Private Limited, Avendus Capital Private Limited, JM Financial Limited H5BC Secunties and Capsal
Markets (India) Private Limited and Pantomath Capital Advisors Private Limdted at hitps.dinvestmentbank kotak.com, wwwmorganstaney.comiindia, www.goldmansachs.com, hitps:iwew avendus.com, www mil.com, www.business hsbc.couin and
wiww. paniomathcapital.com, respectively. Any potential Bidders should note that investment in equity shares involves-a high dagree of risk and for details relating to such risk. see "Risk Factors” on page 30 of the UDRHP-1. Potential Bidders shoukd not rely
on the LIDRHP-| along with the Draft Abridged Prospectus fled with SEBI and the Stock Exchanges for making any investment decision and should instead rely on the RHP, when filed, for making an investment decision

Thiz announcement does nol constiute an invikabon or offer of secunbes for sale in any junsdiciion. The Equity Shares offered in the Offer have nof been and will nof be regisiered under the LS. Securibes Act of 1933,a5 amended [the "U.5. Securities Act”) or
any state securities laws in the Unded States and unless so registered, may not be offered or sold within the United States sxcept pursuant lo an exemplion from, o in & transaction not subject 1o, the registration reguirements of the LS. Securities Act and in
accordance with any appiicable L5, state securities laws. Accordingly, the Equity Shares are being offered and sold within the United States only to "qualifiad nstibutional buyers®, as defined in Rule 1444 "Rule 144A") under the LS. Securities Act, In
transactions exempi from the registration requirements of the U.S. Securites Act, and outside the United States in "offehore iransaciions” as defined in, and in reliance on Regulation S ["Regulation 5°) under the U5, Secunties Act, and in accordance with the
applicable laws of the junsdictions where such offers and sales are being made. There will b& no public offering of the Equity Shares in the United States

Itis to be distinclly understood that the permessian given by Stock Exchanges should not in any way be deemed or construed that the Offer Document has been cleared or approved by Stock Exchanges nor does if cerlify the comectness or completeness of any
of the contents of the Offer Document. The inveslors are advised bo rafer 1o the Offer Document for the full text of the Disclaimer Clause of NSE and BSE Limited
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(FHTH =1 Brga, T AE T H o
30.06.2026 31.03.2026 30062025 31.03.2026 30.06.2026 31.03.2026 30062025 31.03.2026
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